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Monday, March 29, 1971/
Chaitra 8, 1893 (Saka)

The Lok Sabha met at Eleven
of the Clock.

[MR. SPEAKER fn the Chair]
Member Sworn

SHRI VINODA NAND JHA (Dar-
bhanga)

MR. SPEAKER : The hon, Member is
not keeping good health,

So, [ have allowed him fo take oath
from his seat.

SHRI INDRAJIT GUPTA (Alipore) :
Sir, he has to shake hands with you,

MR. SPEAKER : We will do it later on
when he gets all right.

SHRI S. M. BANERJEE (Kanpur) : I
can shake hands with him on your behalf,

SHRI SHYAMNANDAN MISHRA
{Begusarai) : Sir, the House is also a loser
i the sense that the House has not seen
the band-shake.

MR.,SPEAKER + He is doing that
from there, The Speaker c¢an administer
oath even in his Chamber, That is all right.
Thank you very much, We will shake
hands sotne other time.

st gon wr woaw (favm) ¢ S
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MR. SPEAKER : Now, we take up
questions,

SHRI GOTKHINDE (Sangli) : Sir, I
rise on a point of order.

MR, SPEAKER : Generally, point of
orders are not raised during Question-
Hour,

SHRI GOTKHINDE : [ want to know
the legal position, Sir.

S0 long as a Member doees not take his
oath, he remains a candidate clected, waiting
1o become 8 Member of Parliament. The
Secretary has allowed him to put questions
from the 18th, We have taken the cath om
the 19th., Can such a person who has not
taken the oath be allowed to exercise his
right of asking questions ? My intention
is not to gag questions,

MR. SPEAKER ; All right, They can
wend notices, - but they can participate only
aftér they take the osth or tuake the dffis.
mation, Are you satizfied ?
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SHRI GOTKHINDE : Yes, Sir,

MR. SPEAKER :
abgent.

Mr, Teja Singh—

!
The very first questioner is not there,

Mr, Shashi Bhushan,
very happy.

He is here. I am

1 congratulatc Mr. Shashi Bhushan. He
will be the first Member to ask the
question.

ORAL ANSWERS TO QUESTIONS
Sale of Arms by Britain to South Africa

+

*]. SHRI SHASHI BHUSHAN :
SHRI TEJA SINGH:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Britain has decided to sell
arms to South Africa even before the Study
Group set up by the Conference of the
Commonwealth Countries could examine
the issue ; and

(b) if so, the steps which Government
propose to take against the unilateral decision
of Britain 1o sell arms to South Africa ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) : (a)
Yes, Sir.

{b) The British decision to sell arms
to South Africa anpounced even before a
meeting of the Study Group could take
place has, in our opinion, rendered the work
of the Study Group infructoous and we have,
therefore withdrawn from the Study Group.

This matter was discussed at great Jength
at the meeting of the Heads of Common-
wealth CJévernments at Singapore.

The Government of India are in touch
with  olher Comménweslth countries to
concert farther steps, both within aud outside
the Commmohwealth, to oppose the supply
of srms to South Afvica,
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ot mlr qww : fadw aron-Awer
w W gl g w7 Wy &, w0
gaer wray ag AE & fr ag fere weramY
¥ gor wgey wrwTAT WrERT § T oSEY
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araT wgar § 5 owad fon ang e
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qrE o FRA At aw awmr awm §
aftn aiffmms & faw g
T HT GT &§—Fgi 7Y ey & fa=rn
@ ofwar F g Wi H—a® AT
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MR. SPEAKER : The question 1s a
little off the point. Only you can ask the
factual information regarding the unilateral
decision,

ot st v - fre| wETEITR § W
T & fou fada dar #¢ W ...

MR. SPFAKER : This relates to supply
of Arms to South Africa.

st mfn waw . "Tvg awT WY
gfqare ¥ wgr &, ferx wgrame § sy
aary & fou ¥ wr —Aef feafr B g
ez wvew ¥ gov Al A g E 7

SHRI SWARAN SINGH : With regard
to the establishment or the presence of any
bas¢ by Britain ot by any other country in
the Indian ogean, we have stated our position
quite clearly and this was what was unani-
mously adopted at Lusaka. We are totally
opposed to the establishment of any foreign
base in the Indian ocean. That policy
vontinues, The supply of arms to South
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Africa is even more objectionable from our
point of view. Not only does it strengthen
the presence or the nebulous presence of
Britain in the Indian ocean but it also helps
to strehgthen politically and militarily a
regime which 18 practising the shamcful
policy of apartheid; .and the Government
which has strenthened the racist regime of
Rhodesia is also lending support to Portu-
guese colonialism in the southern part of
Africa. For all these reasons we have been
totally opposed to British supply of arms to
South Africa.

I would like to say that the British
Government have categorically denicd that
they are affording any facilities to Pakistan
in the Isles of Maladive. That they have
categorically denied. We have no information
to the contiary.

On the question of quitting the Common-
wealth on this issue we do not feel that at
the present moment it will be in our interest
or in the intciest of the Afro-Asian and
Carribcan members of the Commonwealth
that we take a decision to this effect, with-
out further consultation with them.

SHRI BHAGWAT JHA AZAD : After
giving the withdrawal notice from the study
group has there been any request made to
India to jvin the Group ? Do the Govern-
ment proposc to stick to this~not only stick
to this, but agk other Members of the study
group to withdiaw fromn this Committee ?

SHRI SWARAN SINGH : No request
has been made directly to us thal we should
recongider our decision with regard to ouw
paiticipation in the Study Group. Some
other Member countties of the Study Group
have also signified their intention not to
participate in the Study Group.

SHR1 S. M. BANERJEE : I am happy
that India has withdrawn from the Stady
Group of the Commonwealth, Since the
British Government have consistently becn
sehding arms In spite of protests from the
progressive  people and  the progressive
countries throughout the world, may I kaoow
whether Gowernmeyt have made up their
mind to quit the Commonwealth on this

or peihaps to plve them an ultimatom
that Waey wil quit the Comimanwealth ?

CHAITRA 8, 1893 {(SAKA)
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SHRI SWARAN SINGH
answered “l’“ question already.

1 huyve

Survey for location of Mineral Deposits
in South-Fastern Region in the Country

*5. SHRI ISHAQ SAMBHALI : Wil
the Minister of PETROLEUM, CHEMICALS
AND NON-FERROUS METALS be
pleased to state :

(a) whether extensive survey has been
carried out in the South-Eastern region of
the country to locate mincral deposits during
the last three yeas ; and

(b) 1f so, the result thercof 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-
CALS AND NON-FERROUS METALS
(SHRI NITIRAJ SINGH CHAUDHARY)
(a) and (b). A statement is laid on the
Table of the House.

Statement

It is presumed, the Hon'bie Mcmber is
referring to Andhra Pradesh, Orissa, South-
eastern part of Madhya Pradesh, Southern
part of Bihar, South-western part of West
Bengal, while mentioning South-Eastern
region of the country,

The Geological Survey of India has
conducted systematic geological mapping and
minoral investigations in these areas during
the last thrce years. As a result of these
investigations, reserves of about 10.6 million
tonnes ol nicke loie in Sukinda arca ; 4.74
million tonnes of lead-zinc o1e at Sargipalli
in Orissa; 64 million tonnes of copper ore
in Rahba mines—Roam-Sidheshwar belt in
Singhbhum  djstrict. Bihar and § million
tonnes in Nalakunda and Dukunda blocks in
Agnigundala belt, Andhra Pradesh, have
been established.  Siceable  deposits of
bauaite, limestone, dolomite, iron ore,
in Madhya Pradesh : clays and coal in  West
Bengal ; Graphite, kyanite and coal in
Bihar ; lead ore, manganese ore and chromite
in Orissa and coal, limestone, lead-zine in
Andhra Pradesh have also been located.

In addition, airborne geqphysical surveys
over selected  arehs of Andhra Pradesh dhd
Bihar were also curried out.  As & result of
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the ground evaluation carried out so far, a
zone of copper mineralisation in , Baharagora
area in Singhbhum district of Bihar and
mineralised section of lead and zinc in
Veakatayapalem ards of Andhra Pradesh
have also come to light,

oft vagwe wewe) . e agw, AT
Wt wars ar ag faege War qrav ary
¥ sy awr wgm g fr faees
faerey & foqg—ags & gfar & O
§ & v sor § fauw f5 goer
uF—dvad @ wad d—aar T3r O
@I A gy gar s & fNfae A fr
fra ey agr 0x § W1 fradt e
¥ aguanfos & a3 g ? Wgrea
Fe& fufrezy orga waan fr gw Ay
¥ wrr w9 foy ot g o) A frad
ararg ¥ faers w3 wree 8 oy Tar ?

st difaow fag WA ;g
wgwa, e ¥ giser ofan # fafes
10.7 fafeusr ==, fagd ox wfqwa
fafpw gk af & faer & wifee &
¥y faw e 4.74 fafons za, fagi 6.08
sfawe e § sar & o § arar nar &

oft qagre wewel) ;& et wigEr
g wn oy uft T ofan, avev fagre,
ex SRU & FH xwEH N w9 o H ooy
§ ot g ww Sy § Agi 9x ag THer
faely § from ow oY &g ov fraew
fae® qu § FroRe anee aTe e @,
Suy agy T wgt T AR
RA—gawe framed o af § 7
w ag et §fr o fvww adt aw
aff foed o a% S foy goRTe WiE
domr o ot § 7

o e fog Wt : @ wde
g g Pt i ara Ru § Mraga @
favey B2 & 1 & aeim @ WY
Wk wgt § fe aber fegre O oray
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¥, gtarwgry §, ¥ gl s § ey
¢ wmer wfen 8 & e, dw
A, YWY, T FRYY, v
AT e ¥ Fror 1 o dr AR
A-Fekg G¥ F wmga-EE dnir dle
fagar & famr &1 T wo Wo o
Jorare faa ¥ afar frer &

SHRI JAGANATH RAO : May 1
know the thinking of the Government in
regard to allowing the State Government of
Orissa or the Orissa Mineral Development
Corporation to develop the lead deposits and
the nickel deposits in the State of Onssa ?
May j also know the state of the Rakha
copper project ? 1s it likely to come up very
soon ?

SHRI NITIRAJ SINGII CHAU-
DHARY : As regards the Rakha copper
project, we have received all the papers and
the matter is being processed, and we might
begin mining Rakha very soon As regaids
the Orissa Corporation, as soon as we
receive an application from them, the matter
will be considered and suilable decisions
taken,

MR. SPEAKER : His old colleague
has not forgotten the art of asking questions,

SHRI BHAGWAT JHA AZAD:
Rather we have refined the technique; we
know it better now,

ot gwR W wuArT ;s R,
& o werw ¥ o= adea ¥ s
qrEar g fr o afror feer® oty § ool
@t ey qred S¥ § e o
ar af fare wT fr arit s Wy
¥ § Forad fr gorre w gfr v @
wefoy 1 aeE & qra O 3 sqae
Y fis o sfuwdafor wear o
fretrest st g% aarar amw anfe Towrt
W} B g aw ?

i afyfer gt gt fed &

F® Y were § agi Wi 3 AT e
foreat § oY-way oy wowT aiwey W T
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oft difrorm Ty Wiwd - g T
wot % et ¥ § e frg awg & afaw
¥ wias vsqr we Frerer W @ W
ey # ¥ qrdo WMo uHo ¥ qUAY #X
gy § o agt ¥ qog & 9% § |

g F AR F gD g I
¥ woy q@ A guT gET fam J1QT |

SHRI INDRAJIT GUPTA : It appears
from the statement laid on the Table that a
reserve of about 30.6 million tonnes of nickel
oi¢ has also been found in the Sukinda area
In view of the fact that at present thisis a

scarce commodiy and it s extremely
dificult for us to procure nickel
supplies and coven if we are able

to do, 1t 18 at prolbitive prices, are Govern-
ment undertaking any top priority project
for the mining and processing of the nickel
or¢ found at Sukinda, and if so, what are
the details ?

SHRI NITIRAJ SINGH CHAU-
DHARY : Government have already under-
taken the work of exploiting the Sukinda
tnines. A detailed feasitulity report has been
received and as soon as it is received, work
will begin,

SHRI C. CHITTIBABU : May I know
what action has been taken on the report
submitted by the Tamil Nadu Uovernment
in comnection with the exploration and
exploitaton of minerals in the State ?

SHRI WITIRAJ SINGH CHAU.
DHARY : The question relates to the
South-eastern region of the country. He
may tuble a separate question regarding
Tamil Nadu,

SHRIC, CHITTIBABU : He is dealing
With the same thing.

MR. SPEAKER : But the hon. member
may tuble a geparate guestion on it,

TFravsit of Pakistan Troops aeross lodla

+ %7, BHR1 RADHAKRISHNAN @ Wil
the Mifliister of EXTERNAL AFFAIRS be
Pléased state | .

CHAITRA 8, 1893 (§AKA)
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(8) whether Government received any
request from Pakistan for peormission or for
any assistance for the transit of their troops
by air or over land across our territories ;
and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH):
{a) No, Sk,

(b) Does not arise,

SHRI RADHAKRISHNAN : It js
reliably learnt from reports received so far
that about a lakh of troops have been trans,
poited to Bangla Desh. These troops must
have gone cither by sea or by overflying
Indian teriitory. Have Government taken
any steps to prote:t to the UNO or to ask
them to prevent countries like Ceylon and
China from affording transport facilities to
these troops sent to Bangla Desh ?

MR, SPEAKER : His question related
to a request from Pakistan for transit vig
India. He has replied to that,

DR, RANEN SEN: Thoygh & lule
outside the scope of this question, may I
know whether Government are prepared to
request the Ceylon Government as well as
the Burma Government not to allow passage
of troops, arms or ammunition to Bangla
Desh through their territory ?

MR. SPEAKER °© The hon, member
who asked the first question asked the same
question and [ did not atlow it,

SHR1 S. M, BANERJEE : When this
question was given notice  of, the
situation in Bangla Desh was different from
what it is now. Now new developments haye
changed the complexion of FEast Pakimn
So the question has also changed. I hope
will allow us to put suppiementaries wi ich
do not exactly arige out of it, because the
question is whether Government received any
request from Pakistan for permission or for
any assisiance for the transit of (helr ‘wdéps
by wir or over land across our terbitoties, *-
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MR. SPEAKER : You mean whether
Pakistan is trying to circumvent this. I am
making it relevant,

SHRI SWARAN SINGH : It is true
that Pakistan is attempting to move military
equipment and also their peisonnel avoiding
Indian territory, and in that connection
they are reported to have used the sea route
via Ceylon. Sometimes they do not land in
QCuylon. They have been sending supplies aad
mifitary personnel fo East Pakistan via the
sea route by ships, and also by air.

DR. RANEN SEN : Will the Govern-
ment of India request the Ceylon Govern-
ment and the Burmese Government,...

MR, SPEAKER :
far now.

You arz going too

Shifting of a part of Directorate-General of
Ordoance Factories from Calcutta to
Kanpur

*9. SHRI S. M. BANERJEE : Will
the MINISTER OF DEFENCE be pleased
to state ;

{a) whether shifting of a part of Direc-
torate-Gencral of Ordnance Factories known
to be O.B.F, Group from Cakutta to Kanpur
has proved neither economical nor useful ;

{b) whether Audit authorities have raised
serious objection ; and

(¢} if so, whether Government would
reconsider the entire issue ?

TUE MINISTER QOF S1ATE
DEFENCE PRODUCTION IN THE
MINISTRY OF DEFENCE (SHRI P.C.
SETH!): (a) The movement of O,EF.
feadquarters from Calcutta to Kanpur is
yet t0 be completed. Therefore, the gquestion
#s to wheéther such shifting has proved
neithér economical nor useful does ot
arise.

(%) No, Sir. The Audit hovg, however,
raised the pojot if the eupenditire incurred
over hiring of accomtoadation for O.EF.
Groyp HQrs, at Kanpuz should be considgred
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infructuous in view of the fact that Q.EF,
Group continues to occupy office accom-
modation at Calcutta also ; and

{c) No, Sir.

SHRI S.M, BANERIJEE : At present this
particular office of the Director General of
Ordnance Factories is paying Rs. 44,000 per
month as rent in Calcutta alone They are
also paying Rs. 6,000 per month in Kanpur
for one part of the office. 1 would like to
know from the hon. Minister what purpose
it serves. The main purpose of this was to see
that more work was procured for the clothing
factory. After the bifurcation, the workload
has gone down, and the Minister has made a
statement that they are trying to increase the
work. I would hLke to know whether it is a
fact that no employce from Calcutta is ready
to go to Kanpur. They have alicady ashed
for volunteers, but nobody is willingly
coming forward. Is it not extravagant to pay
rent both in Caleutta and Kanpur, and may
1 koow what steps Government are taking
in this regard ?

SHRI P. C. SFTHI : The Director
General of Ordnance Factories exercises
control over all factories. So, it was decided
that in order to have greater efficiency, the
five leather and clothing factories, out of
which two are situated in Kanpur, should be
grouped together. This particular group of
industries has been separated, and that part
of the ordnance factories has been put
under the control of the Additional Director
Gencral, whose office is to be situated at
Kanpur. The office at Calcutta has a staff
of about 1,230, while only 170 out of them
have to be shifted. Thirty people have
already volunteered. The remuining cumber
of staff will be found by depwing persons
from ordnance factories who will be given
15% of pay as deputation aliowance Therefore,
in the interests of work and greater efficiency,
this was necessary,

SHRI 8. M. BANERJEE ! This was done
at a time when there were no Regiona!
Dijectors. Today the ordnance factories
are divided into varlous rogions, and in
Kanpur itself therc is a Regional Director,
whe controls the facteries jn this particular
region, including the two factories is Kaopur
and one in Shajapur. In view of this what
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it the use of having another Additional
Director ? Will it not be duplication, and
may I know what steps the Government
contemplate to thke to avoid this duplication
in the larger interests of the cconomy and
the country ?

SHRI P, C. SETHI : The Regional
Director has been appointed in order to
decentralise the work of the DGOF as such,
but in this particular group of industries
which comprise leather and clothing factorigs,
the nalure of work iy quite different, and
therefore it has been decided that it should
be under an Additional Director General,
because a lot of diversification is requited
there.

W Qm qe agerma & fog srewan
S W1 NS

*[0. s} TIE AW JIEAW : W4T
e waqr afare fadlew w ae
AR N P FG fF .

(%) P "wFR 7 & A
geqral & wegAwr ¥ FAT AT F AR F
e & & fag fel 2= & e
frar & ; o

(@) afe gi, 3% & & e
- § R g o w9 aF go
T wrgAy ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A, K. KISKU): {a)
and (b), A statement is laid on the Table
of the Sabha.

Statement

. The Indias Council of Medical Research,
New Delhi, on the advice of the Planning
Commission and the Ministry of Health and
Family Planning constituted in September
1969, n Counsultative Committee for co-
ordinktion of Cencer Research  activities
undertakon in the various nstitutions in the

CHATTRA 8, 1893 (84K 4)
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The composition of the Committee is as
under :

1. Profewsor P. N. Wahi,
Director General, Indian
Council of Medical
Research,

Chairman

2. Dr. AR, Gopal Ayangar,
Director,  Bio-Medical
Group, Bhabha Atomic
Research Centre,
Bombay.

Member

3. Prof. P. K. Haldar,
Prof, of Radiology, All
India Institute of
Medical Science, New
Delhi,

e O

4, Dr. D, 1. Jussawalia,
Hony. Secretary, Indian
Cancer Society, Bombay.

5. Dr. S. Krishnamurthi,
Director, Cancer Insti-
tute, Madras,

6. Prof Usha K. Luthra,
Cancer Research Unit,
Deptt. of Pathology,
S. N. Medical College,
Agra.

e [

7. Dr. Santosh Mitea,
Director, Chittaranjan
National Cancer  Re-
search Centre, Calcutta,

-—ud(!-—

8. Dr. 1. C. Paymaster,
Director, Tata
Memorial Centre,
Bombay.

- do -

9. Dr. J, B. Srivastav,
D.G.H.S., New Delhi, O~
The Committee is expected to,submit its

Report by September, 1972,

SHRIR.P. YADAV : I would Jike to
know fromt the hon. Ministér whether our
Government ia taking any help from auy
foreign study team ? Secondly, how many
cancer instituted are run by private persons
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and is there any oco-operation between the
Government and such institutions ?

SHRI A, K. KISKU : Some parts of
the question are outside the scope of this
particular question. About the last part,
wheilier there js any consuitation with
foreign countries, T should hke to say that
our Government is consulting some experts
in foreign countrics in co-ordinating research
on treatment of cancer in our country,

SHRI C, CHITTIBABU : Is the
Minister aware that there is & cancer insti-
tate in Conjeevaram and will the committec
take that also into account ?

SHRI A.K, KISKU: It is not our
information. But we shall keep that in mind.

SHRI C CHITTIBABU : It is the
biggest institute in Asis. A hospital is also
there, I am sorry the hon. Mimster is not
aware of that,

MR. SPEAKER : May I request the
hon, Members to keep the scope of the
question in mind while asking supplemen-
taries. This is about a study team,

SHRI C. CHITTIBABU : Will he send
a team to that hospital or not ?

SHRI A. K, KISKU: No, Sir ; |
have said that we have no information,

SHRI JYOTIRMOY BOSU : May 1
know whether the Chittaranjan national
cancer research institute in Calcutta will also
be involved in this and if not the reasons
therefor ?

SHRI A. K. KISKU : There is an
expert committes appointed by the Govern-
ment of India to consult all the existing
cancer institutes in the country and the
Chittaranjan institate is also one of them,

ot wrewsd vm o wToweRl oY
ey fs ag =@ I @ w ge
YW TgARn seRar dl o< o g,
ey v gauy A frowe A, ag
o fir vt fawd o gt Pk gé g7

MARGH 20, 1971

Oral Anvwers 16

e oAier qa g e dac k dmw
forareoor oft o o Yo & fedY s
g frew wwr & I Sl & A I
fure w3 fow § oNfe srf o0 & o
zar fag Y & e W AT T
WY ¥ HEqqT 7@ & AT F7 FTE wTANR
Fagar Ay ?

SHRIA. K.KISKU : The Government
of India would surely encourage indigenous
methods of treatment including ayurveda

especially in regard to cancer and 1 am sure
the study team will look into that also.

off %o gro foar®Y & wrAr SEar
gfr ug oRye W w¢ woage ot uf
ft 7 399 € o &Y & ar A
T A X F NFT aF A frAE
¥ AN wewrEAr &7 gAd aw &
srar wgar g s fog me sy az
fard A & sAw AW ¥ A RN
fawdt & 7 391 1 waw AVEICA
frar g ar ady ?

qeuw WERAR : @ TaATS F Ay faw
Fae A A F Ay # qur v
AT THIT { FEF QBT IS AT

DR. V. K. R, VARADARAJA
rose—

RAO

MR. SPEAKER : Yes ; I am ‘ery
happy that the former Minister is also quite
active.

DR. V. K, R, YARADARAJA RAO :
Naturally, Sir. As Kanchipuram bhappens to
be my birth-place and as I know there is a
cancer institute established there, I would
like to ask the hon. Minister whether the
Study Team which has becn appointed would
include within its study this particylar
institution, enqujre whiat is happening there
and also report thereon when it submits jts
repoit.,

BHRI A. K. KISKU: As 1 @M, 1
st sy that 1 was not sware of any bslcer
institute at Kaschipurdm, but I can ‘assure
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the bon. Member that the Study Team will
surely consult this institute also in regard to
its research findings.

SHRI 5. C, SAMINA : Isit nota
fact that after a long struggle the Govern-
ment have recognided the indigenous systems
of medicine and homoeopathy, and that the
Government enacted recently a law for
establishing a council for indigenous systems
of medicine ? Therefore, may 1 know why
ayurveda and homoeopathy have not been
represented on this Committee ?

MR. SPEAKER :
ashed carlier also.

This question was

SHRI A. K. KISKU : 1 shall not take
of what the hon., Member has indicated and
1 would give him an answer when [ am
ready with it,

Estahlishmeat of Naval Training
Institute at Chilka (Orissa)

*1l. SHRI CHINTAMANI PANI-
GRAHI :  Will the Minister of DEFENCE
be pleased to state :

(a) whether any further progress has
been made for establishing the WNaval
Training Institute at Chilka Lake in Orissa ;
and

(b) if so, the extent of progress made
so far ?

THE  MINISTER OF  STATE
{(DEFENCE PRODUCTION} IN THE
MINISTRY OF DEFENCE (SHRI P, C,
SETHI) : (a) and (b). The proicct is
phased over 1970-76. Acquisition of land
has been sanctioned. Sanction has also
been accorded for collection of material, site
clearance and provision of accommodation
for construction staff, The layout, etc. are
being-finalised by the Military Engineering
Servics, who has been entrusted with the
exocution of the project.

SHRI CHINTAMANI PANIGRAHI :
1 am grateful to the hon, Minister for saying
that airéady the project is under way. But
T would like to know from the hon, Minister
one thing, Thers are two villapss which
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come under the land acquisition proceedings
in this regard, and so, will the hon, Minister
take into consideration the fact that these
two viilages are going to be affected and the
villages are going to be displaced from their
places and therefoie, may 1 know whether
suitable accommodation and compensation
will be given to them and land and every-
thing that they are going to lose will be
provided for them so that they will not
suffer on account of this ?

SHRIP.C. SETHI: As far as land
is concerncd, we have already sanctioned the
acquisition of the land, but now there are
two difficultics. One is, the State Govern-
ment has proposed a change in the valuation
of the land, raising it from Rs. § lakhs to
Rs. 15 lakhs, Secondly, there is a slight
alteration in the requirement of the military,
and that has raised the cost of the land
further. As far as the \villages are
concerned, it they are taken over, then
certainly the villagers would be given proper
compensation and we will see to it, with the
State Government, that they are properly
rehabilitated,

SHRI CHINTAMANI PANIGRAHI :
May I know from the hon. Minister whether
it is not a fact that the project was to have
started last year, but that there were some
difficulties ? May I therefore know from
the hon. Minister whether really the actual
work will start from this season ?

MR, SPEAKER : The State Govern-
ment has demanded more.

SHRI P. C. SETHI : As I have already
said, the State Government has previously
put the cost of the land at Rs, 5 lakhs,
Now they have put it at Rs. 15 lakhs, We
are also having some slight land alterations,
Therefore, the cost may go up further fo
Rs, 24 lakhs. That is the total cost and
the work would start very soon,

SHRI JYOTIRMOY BASU: Is the
hon. Minister aware of the fact that due to
lack of care Chilka is being heavily silted up
and unless you do proper dredging imme-
distely this naval base or naval training yard
cannot be wsed 7 If so, what steps are being
taken to improve the position ?
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MR. SPEAKER : The question is
about Navel Trainiog Institute,

SHRI JYOTIRMOY BASU: Since
Chilka is being sitted up so heavily its depth
will not be enough for ships unless they do
proper dredging,

MR, SPEAKER:
about the Institute.

This question is

SHRI JYOTIRMOY BASU : How can
the naval crafts go to Chilka unless it is
sufliciently deep? It is a pertinent
point,

MR, SPEAKER : Iam sorry, it is not
relevant.

Trade with East Pakistan

*14. SHR1 JYOTIRMOY BASU:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether Government are contem-
plating to take steps to normalice trade
relations with East Pakistan ; and

(b) if so, the details thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and {(b), It is the policy of the Government
of India to continue making efforts to
normalise relations with Pakistan, including
the resumption of trade relations. How-
ever, the response of the Government of
Pakistan to our initiatives has not so far been
positive.

SHRI IYOTIRMOY BASU : In view
of the changed circumstances, will the
government tell us that for ensuring frec
travel, tricle and cultural relations they will
extend recognition and materia] help to the
Provisional Government of Bangla Desh ?
1f not, what are the reasons therefor ?

THE MINISTER OF EXTERNAL
ARFAIRS (SHRU SWARAN SINGH): 1
am sorry, it does not arise out of this, This
question relates 1o rade,

SHRT IYOTIRMOY BASU : It #s =
burning issue, Sardar Swaran Singh is &
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very powerful man. He can express his
views boldly. He can tell us the policy of
the government,

SHRI SWARAN SINGH: I would
request the hon, Member not to ask thig
question at this stage.

SHRI JYOTIRMOY BASU: Why
have they allowed partial trade with Bangla
Desh and Meghalaya ? For four days &
week crafts are visiting Mcghalaya to carry
fimestone. So, why do they not approve
normal trade relations with other borders of
Bangla Desh and India ?

SHRI SWARAN SINGH: 1 would
like to clarify the position. Qur stand
throughout has been that we are all for
having trade with Pakistan, including East
Pakistan and 1t is the Government of
Pakistan which has been wvery  sloutly
resisting our efforts to normalise tiade. So,
I do not know what 1s the relevance of the
question that is put by the hon, Member.

SHRI JYOTIRMOY BASU : Trading
is taking place at the Meghalaya border
between India and Bangla Desh. Crafts are
plying four days & week to carry lime stone
from Indian territory. How is it that you
are allowing this to happen at one end of the
couniry and not at another end ?

MR. SPFAKER :
question.

He has answered the

SHRI SWARAN SINGH: I would
allow it anywhere. The hon. Member, I am
sure, is familiar with the problem across
Meghalaya, If, for instance, we can sell
some limestone at Meghalays or at any other
place, we will be happy to do that.

SHRT JYOTIRMOY BASU : Why not
cement ?

SHR1 SWARAN SINGH: We are
prepared to sell anything. We are not
coming in the way. So, he cannot sdy,
“If you ara permitting it at one point, why
are you niot permitting it at another poimt 7"
I ath not coming in the way. It is at the
receiving end that difficulties are (here. We
should appecidte it in  the proper
perspective, v
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SHRI JYOTIRMOY BASU: I am
sorry, you have to convinoe us,
SHR! S. M. BANERJEE: T am so

happy that the hon, Minister is trying to
normalise trade relations with Pakistan,
Now a different situation has taken place.

I would like to know whether the same trade .

relations wiil continue with the newly formed
government there or whether they will await
General Yahya Khan's orders. According
10 the newspapers- I do not know how far
it is cotrect ; the hon, Minister knows more
than I do ~there is & provisional government

there. So, I would like to know as to what
will be our trade relations with Bangla
Desh :  whethet they will be at the instance

of General Yahya Khan or at the instance
of the new Military Admunistrator or at the
instance of the head of the piovisional
government in Fast Pakistan, ‘

SHRI SWARAN SINGH: I would
like to reiterate that we have never come
in the way of trade at Government level or
at private level, at any level.  Thercfore, if
at any time, there is any opening for
resuming trade, we will welcome that.,

SHRIS. M. BANERJEE : Sir, 1 seek
your protection. I know, it is an awkward
question,

MR, SPEAKER :
was very embarrassing.

I think, this question

SHRI S. M. BANERJEE : There is a
government formed by Sheikh  Mujibur
Rahman and the people of East Pakistan in
Bangld Desh under Major Jia Khan, I want
to khow whether the same trade relations
will continue and they will toe the line of
imperialists headed by General Yahya Khan,
That is exactly what [ want to knmow. We
want our trade refations to be normalised
with Bangla Desh,

MR, 8PEAKER : Your question refers
to the Qovernment of Pakistan. 1 wonder
how any other guestion is relevant.

SHRI JYOTIRMOY BASU: The
Question was dated $6th March,
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Ban on Overl of Pakistani Civii and
Mititary Plagey

*15. DR. KARNI SINGH : Will the
Minister of EXTERNAL AFFAIRS be
pleased to stale :

(a) whether the handing over of the
two skyjackers, who recently skyjacked an
Indian Airlines plane to Lahore and later
destroyed it, was made an express condition
by Government for lifting the ban on the
overflights of Pakistani civil and military
planes ;

(b) whether India has now agreed to
Puhistan’s holding an inquiry into the matter
and is no more pressing for the return of the
two skyjackers ; and

(c) if the replics to parts (a) and (b)
be in the affirmative, the reasons for this
vital change in the Government's stand over
the matter ?

THE MINISTER OF EXTERNAL
ATFAIRS (SHRI SWARAN SINGH):
(a) 1In view of the rejection by Pakistan of
our protest against and destruction of our
aircraft, and of our demands, the suspension
of overflights by Pakistani civii and
muilitary planes continues, The position can
be reconsidered if Pakistan pays compen-
sation for the loss and damage caused to
India, takes smtable action against the two
hijackers and give assurances for the
future.

(b) Pakistan has not asked for our
agreement for holding the lhquiry, and no
question of our agreement therefore arises,
We continue to press for action agminst the
hijickers.

{c) Does not arise,

DR. KARNI SINGH : I would like to
know if Government will give a 'categorical
assurance to this House that no flights of
Pakistan planes will be allowed over India
until such time as compensation is paid and
the hijackers are returned to Imlia and that
our stand will be so strong that we will not
falter one way or the other as a result of
this trouble that is taking place in Bangla
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SHR1 SWARAN SINGH : I have said
that already., The trouble that is now taking
place in East Pakistan really places even
greater responsibility on us fo weigh carefully
any alteration in the decision that we have
already taken. We adhere to the decision
that had already been taken and we have
no inteation to alter that decision.

DR. KARNI SINGH : 1 would like to
know whether, as a result of this hijacking
and the steps that the Government has
taken to prevent any such tecurrence, some
of the steps taken by the Minustry of Cuvil
Aviation have reached a stage of harassment
of the people of our country who are travel-
ling on airlines. Reports have begen brought
to my attention that citizens of India
travelling by airlines are sometimes asked to
explain where they bought their watches ot
cameras. Do Government have any propo-
sals to prevent such type of harassment and,
at the same time, to ensurc that hijacking
does not take place again ?

SHRI SWARAN SINGH : Maybe, some
passengers may have been inconvenienced.
But I do not say anybody has been harassed.
I would appeal to the travelling public that
they should cooperate with the secuity
measures that are being taken to ensure not
only their personal safety but also the
security of the planes in which they are
travelling.

DR KARNI SINGH : The personal
belongings of the persons do not come into
question within the country as at regular
customs barriers.

SHRI SWARAN SINGH : There is no
question of customs barriers for internal
travelling. The security check means that
the passengers travelling have to be checked
if anybody bas got any arms or any other
objectionable material.

DR. KARNI SINGH : I am talking
aboyt cameras and wrist watches which a
person ordinarily carries.

SHRI SWARAN SINGH ; It is a
matter of details. The Mitister of Civil
Aviaton might be able to give more
details, ‘
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SHRI SHYAMNANDAN MISHRA :
Since this incident took place has there been
any attempt at mediation by any foreign
country in this matter ?

SHRI SWARAN SINGH : There was
not any attempt at mediation.  But feelers
were thiown by several Governments to the
effect that their good offices would be
available. We have made our position quite
clear that we will like to deal with this
matter bilaterally.

SHRI SHYAMNANDAN MISHRA :
Would you kindly give the names ol those
countrics who offered their good offices ?

SHR1 SWARAN SINGH : At present
1 have not got the names

SHRJ K. NARAYANA RAO ‘- May 1
know from the hon. Minister whether there
fs an Intetnational (onvention profubiting
hijacking and, if so, whether Pakistan 1n a
party to it and may 1 also know whether
the Government have tited (o get temedy
under that Convention ?

SHRI SWARAN SINGH . There was
an Agieement signed by the international
community for takhing steps to prevent  hijac-
king. 1 think, Pakistan also has signed
that Convention, In this particular case,
it is not necessary for us to approach any
international authority in this respect, We
can deal with it more ¢ffectively in a bilateral
manper.

sit wrvaed g . ST RW &Y wIAT
L& g qifeam g W N qar
WY ATHTT §7 T WT AT ATHAT
#r a5 § fr W wfgerw wmg g @,
A%l Dor §T e @, afe g &
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. ot et fag: 9ge fged o wamw
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SHRI C, CHITTIBABU : Will the hon,
Minister be able to say what is the amount
they have asked us compensation from
Pakistan ?
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SHRI SWARAN SINGH : We have
not spelt out the exact amount. We have

asked them to accept in principle that they
accept the responsibility to compensate us for
the loss.

SHRI S. A. SHAMIM It bas been
reported in B section of the press that the
actual plane s intact in Pakistan and that
1t was a dummy plane which was destroyed,
wili the hon, Munster use his mtelhgence
or intelligence service to find out about the
whole truth ?

SHRI SWARAN SINGH - I am hearing
it for the frst time  If the hon Membes
could use his  mteligence, 1 will  be
grateful

MR. SPEAKLR  Tlus s the fust tme
durtng my tenurc as Speaker that 1 have
reached the end of the st On the very
first day, we have ceated a record

Now, I will have another round to call
absent Members

Air Pollution in Bombay

*6. SHRI RAJA KULKARNI : will
the Mmister of HEALTH AND FAMILY
PI ANNING be pleased {0 state :

{a) the steps Government have taken
to prevent the people of Bombay (North)
city from the danger of air pollution over
the northern part of the city where a number
of petroleum, petro chemucal and chemical
process factories are located ; and

(b) the reasons for the creation of the
morbid and obnoxious gases and ther
offensive smell prevailing in the atmospherc
over northern part of the Bombay city at
present ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K. KISKU) : (a)
and {b). A statement is laid on the Table
of the Sabha.

Starement

{a) According to the information furni-
tshed by the Governmoent of Maharashtra,

CHAITRA 8, 1893 (FAKA)

Oral Answers 26

the problem of air pollution being caused by
the Plant of the Fertilizer Corporation of
India which is located 1n the northern part
of the city of Bombay was studied by the
Central Public Health Engincering Rescarch
Institute, Nagpur and the authorities of the
Plant arc taking necessary steps fo mitigate
the nuisance as per recommendations of the
Institute. The Bombay Municipal Corpora-
tion has also asked the Institute to study
the air pollution problem of Greater Bombay
and to suggest remedial measures so that
action could be taken against the [factories
causmg such nuisance

The Government of India has also set
up an Ixport Commitice to study the
general problem of air pollution in the
countty and to suggest ways and means,
mcluding a draft legislation, to control the
same The Commuttee ts expected to  submit
the draft legislation to the Government
shortly.

(h) Asa result of the increased indus-
trial actinity and rapid urbanssation, toxic
and njunious gascs and other pollutants are
discharged through industral emissions and
certair humanm activities connected with
traffic, heating, eic, which disturb the
wholesomeness of ar.

SHRI RAJA KULKARNI : The sup-
plementary that arises out of the answer is
that the Government have not taken ade-
quate steps for appointing some kind of a
permanent agency to prevent these dangers
as air pollution in all our industrial cities.
The question is: in Bombay recently on the
j6th there was air pollution. Will the
Minister fell us as 1o what steps, either by
appointing an investigating committee or
by appointing a permanent agency, he 1s
going to take for prevention of air pollution ?
If such agencies are existing 1n other countries
which are industrially advanced.

May I know whether this® Government
is also thunking about such steps ?

SIIR1 A, K, KISKU : The Government
is already aware of air pollution not only in
Bombay but also m other big industrial cities
of India, The Government have niready
appointed a Commities to ook into the
matter and to report.
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SHRI RAJA KULKARNI ; The answer
of the hon. Minister is still not satisfactory
becaube we are stll in that danger. One
does not know on what day it will come due
to either the dust smoke, offemsive smell or
the industrial gasses which create dangers to
the industrial health of the locality and
we would, therefore, like the Government
to show urgency and be more specific as to
what they are thinking about,

MR. SPEAKER : Industrial health ?

SHRI1 PILOO MODY : This is a health
matter.

SHRI A.K, KISKU : Yes, Str. The
Government is fully aware of the health
hazards. The Central Public Health Enginee-
ring Rescarch [Institute, Nagpur has made
a study and the Government have afso set
up a committee which would report to the
Government by June thus year,

DR. KAILAS * Who are the Members
of that Committee ?

SHRI A. K., KISKU : Thc names of
the members of the Committee are @

Dr. M. N. Ract < Chairman
Shri A, K. Roy Member
Dr. M, N, Gupta ”
Shri V., V. Shrivaikar ... ”
Dr. 1. K. Sinha "
Dr. S. §. Ramaswamy ... "
Dr. 8. K. Sudhakar, Under
Secy, Govi. of India ... "
Shri T. Durairaj »
Shri J. M. Dave Member-Secretary

ot vawx faew : ¥ g s
wmyr § o ag wxd wa qark o Ax
awd ford af aw vt A Ak §—
Fad W, wfsavg § o
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SHRI A, K. KISKU : As I have already
said, the Committee was constituted in May
1970 and its report is going to come very
shortly, most probably by the end of June
1971,

famn aggTw feq o & weew &
oo 1 gTOr seaTe
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THE MINISTER OF EXTERNAL
ATFAIRS (SHRI SWARAN SINGH) : (a)
Yes, Sir.

(b) The Government ol Pakistan have
not accepted these demands so far,

oft wew fagrdt mnddY © w0 @ A
o § @y ge f& offem e
& gar@y =i wwA & foq dmcad g,
WA ORI AT 997 FT4ATE) FXA %7
frary v 1 &, av qg  wwer a@ W
7 fgay @ ?

oft ek fig g o nd orgrat
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T fom § 1 7 Fafy g wvaw ey
wer &
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oft wrw foredt oyl : s v
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SHRI SWARAN SINGH: I would
like to broadly answer this question. Sir,
the encouragement and assistance given by
the Pakistan Government for the hijacking
and blowing up of the Indian planc is borne
out by the following facts :—

1. The Government of Pakistan gave
asylum to the self-confessed
criminals. This was donc on 313t
January, while the two hijackers
were stitl occupying the plane, and
could only have had the effect of
encouraging them,

2. ‘The QGovernment of Pakistan
publicly expressed their sympathy
and solidarity for these criminals
and their associales. They allowed
the two hijackers to telephone and to
meet their accomplices in Pakistan,
provided them food and other
amenities and pecmitted them to
move and act freely, in spite of
adequate forces being available to
apprehend them,

3, They did not take any steps to
disarm the hijackers and take them
into cpstody despite the fact that
Martial Law prevafled &nd they
vould have easily dotie so.
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4, They failed to take adequate
measures to protect the aircraft
which was blown up ia full view of
the airport authorities. The fact
that Lahore TV was in readiness to
televise the destruction of the aircraft
(obviously with foreknowledge), that
the destruction took place in full
view of the alrport authorities,
troops and police and that the fire
brigade did not put out the fire until
the aircraft hiad been almost totally
destroyed on the excuse that
the hijackers prevented it from doing
so, clearly indicates the complicity
of the Pakistan Government,

5. Subsequently the
were permitted by the Pakistan
Government to be lionised at
Lahore. Processions organised by
several of the West Pakistan
political parties were taken out fo
acclaim the hijackers and they
themselves were paraded in Lahore.
Similar processions were also taken
out in Karachi. With the prevalence
of Martial Law, it would have been
a simple matter for the Pakistan
authorities to have banned such
processions.

two hijackers

1t is clear from these circumstances that
the hijacking had their encouragement,
instigation and connivance and appears to
have been officially supported by the
Government of Pakistan, We have made
this position quite clear not only to Pakistan,
but to other Members of the International
Community

SHRI ATAL BIHARI VAJPAYER:
What about the second part of my question,
regarding taking up this question with
appropriate international forums 7

SHRI SWARAN SINGH : Pakistan is
trying to invoke international authority but
we are of the view that it should be better i
this is dealt with bilaterally between India
and Pakistan,

ot welag rermt @ wn A= wgey
W g W N owiw s feag o
fawrar wt argeor e T ol so
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SHRI RAO BIRENDRA SINGH: In
the face of this grave provocation and grave
insults hurled by Pakistan in the face of
India will Government think of taking any
other retaliatory measures apart from simply
banning overflights of Pakistani planes over
India ?

SHRI SWARAN SINGH * This wa: not
done by way of retaliatory action ; we
exercised our right in a judicous manner.
This should be our approach

e o et
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International Control Commission for
ndo~China

*2, SHRIR. R. SINGH DFO: Wil
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether the attention of Govern-
ment of India has been invited to a state-
ment recently made by the Canadian Foreign
Minister, accusing Indiz of partisanship in
its handiing of the International Control
Comruission for Indo-China ; and

fb) if so, the reaction of Government
of India in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR! SURENDRA PAL SINGH): (1)
The text of this siatement was made avail-
abis to the Government of India by the
Canadian Government. It does not mention
any partisanship bty the CGovertinent of
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India although it points oyt that Polapnd
and India could have takem more
action,

(b) Government of India has taken al}
necessary action possible in the present
circumstances prevailing in  Laos. This
has been suitably conveyed to the
Canadian Government and to other parties
concerned,

Decline in Production of Coal by
National Coal Development

Corporation
*3, SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of PFTRO-
LEUM, CHEMICALS AND NON-

FERROUS METAIS
state :

be pleased to

(8} whether the total production of coal
by the National Coal Development Corpo-
1ation in the first six months of the cuirent
year was one million tonnes lss than the
target fixed ;

(b) if so0, the reasons for the shortfall
in production ; and

(¢) the steps taken 1o step up coal
production ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLTROLEUM, CHEMI-
CALS AND NON-FERROUS METALS
(SHRI NITIRAJ SINGH CHAUDHARY) :
(a) Yes, Sir. The actual production of
coal during the first six months of the
current year was 6 64, m. tonnes was against
a target of 1537 m. tonnes fixed by the
Corporation for the full year.

(b) The production was resteicted 50 as
to match with demand, which was low
due to

(1) continued low off-take of washed
goal by the stee} plants ;

(2) ftack of sufficient orders for Gr. 1
slack coal particularly in Keranpara
arpd; ‘
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{3) the complete stoppage of movement
on the South Bastern Railways for
some days in Junme and July and
later on the Eastern Railways in
September beside partial dislocation
of rail transport over long period
during July to September due to
strikes and labour troubles on the
Railways ; and

(4) heavy rains during August and
September affecting production in a
number of mincs.

(c) Production will be stepped up when
overall coal demand particularly coking coal
picks up. The transport problems are
discussed then and there with the concerned
Railway Authorities who have been requested
to tahe measures to mmprove the wagon
supplies. NCDC has programmed for a
production of abou 16 m. tonnes in 1971-72
as against the actuals of about 14 m. tonnes
in the current year,

Reduction in the Prices of Drugs

*4, SHRI RAMAVTAR SHASTRI:
Will the Minister of PETROLEUM,
CHEMICALS AND NON-FERROUS
ML TALS be pleascd to state :

(a) whether the measures so far taken
by Government te control the drug piices
have proved meffecive and the prices of
many important drugs have gone up consi-
derably in the last ten months ;

(b) if s0, the reasons therefor ; and

() the further steps Government
propose 1o take to bring down the drug
prices ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROIEUM, CHEMI-
CALS AND NON-FERROUS METALS
(SHRI D, R. CHAVAN): (a) to (¢). No,
As a yesult of (he Drug Price Control Order
Dricey of a number of important and popular
drugs have come down appreciably, In
some cases prives have 4lso gone up. In all
these cuses the reason is the increased cost
of raw muferals and other costs, This is
Inevitable in & system of price rationalisgtion
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which js ajmed at by the Price Control
Order, Government have however taken
care to see that the iricreases have been  kept
down as much as possible, Government
have powers to revise the prices wherever
considered necessary, The new prices have
come into effect only from 1Sth January
1971 and Government would like to watch
the situation for some time.

Ban on Pakistani Aircraft Flying
over India

*3, SHRI ANANTRAO PATIL :
Wil the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether India is thinking of lifting
ban on Pakistani over-flights ;

(b) whether Pakistan i3 trying to have
a third party intervention ;

(c) whether India agreed to it ; and

(d) whether India is firm on direct talks
with Pakistan ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) : (a)
No, Sir.

(b) to (d). Pokistan did make efforts
to get some countries interested in this
matter, but we have made it clear that this
matter can best bc resolved bilaterally
between India and Pakistan.

Protest to Pakistan about Hijacked
Indian Plane

*13, SHRI INDER J. MALHOTRA :
Wiil the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether Government lodged a
protest with the Pakistan Government about
the Indian Airlines plane which was sky-
jacked, whien on a flight between Jammy
and Srinagar on the 30th January,
197! ; and

(b) if so, the reaction and the reply
received from Pakistan ?
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THE MINISTER OF EXTERNAL
AFFAIRS (SHR1 SWARAN SINGH):
(8) Yes, Sir,

(b} The Government of Pakistan have
rejected our protest and disowned responsi-
bility for the hijacking and destruction of
our plane,

Ruwecdea Warehips i Yadiaa Oceaa

1. DR, KARNI SINGH: Will the
Minister of DEFENCE be pleased to
state :

(a) whether Russia has more war-ships
than any other country in the Indian
Ocean ; .

(b) if so, the number thereof vis-a-vis
those of other couatries ;

(c) whether any protests have been
lodged with that country to leave it as an
area of peace ; and

(d) if so, the reaction of the Russian
Government thereto ?

THE MINISTER OF DEFENCE
(SHRI JAGJIWAN RAM): (a) and (b).
The precise stiength  of the warships of
different nations present in the Indian Ocean
is not known.

(c) and (d). Government arc of the
view that the presence in the Indian Occan
of the naval fleet of vountries not bordering
the Indian Ocean is unnecessary and 1
likely to create tension. These views have
Seew mwde known to e Powers concerned.
Under international law, ships (including
war-ships) of all countries have freedom of
movement in the High Seas outside the
territorial waters of littoral States The
question of making a formal protest to
countrics whose warships remain in the
Indian Ocean does  not, therefore,
grise,

Representation of Worken and Oﬂlun
of hﬂhll Il J
Management Bogard

2. SHRI1 SHASHI BHUSHAN :
the Minister

Wil
of PETROLEUM, CHEMI-
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CALS AND NONFERROUS METALS
be pleased to 1efer to the reply given fo
Starred Question No. 9 on the 9th Novem-
ber, 1970 regarding representation of
Workers and Officers of Indian Ol
Corporation on the Management Board and
state :

(a) whether the matter has since been
considered and a final decision taken ;

(b) if so, the nature of the decision
taken and the broad outlines thereof ;
and

{c) if not, the further time likely to
be taken in taking a drcision m the
matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLTROLEUM, CHEMI-
CALS AND NON-FERROUS METALS
(SHRI D. R. CHAVAN)"* (a) to (c).
The matter 1s still under consideration of
the Government and a decision will be taken
shortly.

Allotment of Accommadation to
Government L.mployces

3. SHRI A. N. CHAWLA : Wil
the Ministet of WORKS, HOUSING AND
URBAN DFEVI'LOPMENT be pleased to
state :

(a) the number of Government employees
walting for Government accommodation for
the last moec than 15, 16, 17 and
18 years ;

) the spxcific mensures adopted by
Government to provide QGovernment
accommodation ¢o those who have completed
more than 15 years of service ;

(c) the number of Government em-
ployees who have been residing in much
lower type of accommodation aliotted to

them much earlier when they were holding

junior posts and do not want to change to
their entitled types ; and

(d) the action Government propose 10
take against them so that those accenimo-
dations could ho ajiotted 1o the persoms who
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are eligible to such type of accommodation
andd by when 7

MINISTER OF WORKS,
HOUSING AND URBAN DEVELOR-
MENT (SHRI I K. GUIRAL) : (8)
Applications for allotment of accommodation
from the goneral pool m Delhi/New Delhi
during & particular ycar are invited on a
restricted basis, For the allotment year
starting from 1st August, 1970, the apphi-
cations from the officers entitied to different
types of accommodation were called for as
under ; -

THE

Type Date of priority upto
which applications were
invited

1 31.12 1962

11 31.12.1955
m 31 12.1948
v 31.12.1948
v 31.12.1¢63
VI 31.12.1965
vil Upto date
vil Upto date
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In the case of oflicers entitled to type
1V and below, the entire service is taken
into consideration for determining the date
of priority and the date of priority stipulated
for purposes of applications indicates the
number of ysars of service put in by such
employees. In the case of officers entitled
to type V and above and drawing emolu-
ments of Rs. 800/- and above, the date of
priority is reckoned from the date an officer
has begn continupusly drawing emoluments
prescribed for a particular type. On the
basis of applications received for the aliot-
ment year starting from Ist August, 1970,
the mamber of officers waiting for allotment
of goneral pool accommodation at Delhi/
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New Delhi for the last more than 1§, 16, 17
and 18 years is as under ;—

Type 15 16 1 18
years years  years  years
»
1 9509 158 144 143
*
11 2,850 1,349 683 253

- e - — -

*These include thr figures against 16, 17
and 18 years.

In the case of types III and IV appli-
cations were invited from those Government
officets who had joined service on or before
31st December, 1948 and as such the officers
who have put in 15 to 18 years’ servicc were
not eligible to apply, In types III and IV
the number of officers who are waiting for
allotment on the basis of applications re-
ceived for the allotment year starting from
Ist August 1970 and having date of priority
as 31st December, 1948 is 2,371 and 2,467
respectively. No officer with more than
15 years of service is awaiting allotment in
types V and above,

(b) According to the provisions of the
Allotment Rules, the allotment of general
pool accommodation is made to officers
working in cligible offices on thc basis on
their dates of priority and emoluments
drawn. Within the available resources the
Government is trying its best to provide
additional residential units in the general
pool as expeditiously as possible. During
the year 1970-71, 960 residential unis in
types I to 1V have been constructed, out of
which 536 were in type 1§, 104 in type I1L
2076 residential units are under construction
m Delhi/New D:zfhi in types I-IV and of
these 744 are in type 1I and 424 in type 1II.
1n addition further action to wuward the
works is being taken for constructing 420
type T and 60 type II units,

(c) and (d) : According to the appli-
cations received for the allotmont year
beginning from 1st August, 1970, the number
of officers who are occupying two dypes
below their entitied types is 1,751, the
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nomber of office's occupying three types
below their entitled types is 161 and the
nwmber of officers occupying four types
below their entitled types is 1. According
to the provisions contained in the Allotment
Rules the officers occupying lower accommo-
dation than their entitied typ¢ of accommo-
dation cannot compulsorily be :shifted to
their entitied type but such officers as are
offered the entitled type and refuse to move
to that type have to pay the licence fee under
F, R. 45-A in respect of the residences so
allotted/offered or the licence fee of the
residence already in their occupation, which-
ever is higher. In order to remove the
shortage in lower types, new constructions

are mostly undertaken in types IV and
below.

Cost-structure of Drugs

4. SHRIA.N. CHAWLA: Will the
Minister of PEFTROLEUM, CHEMICALS
AND NON-FERROUS METALS be pleased
to state :

(a) the outcome of the study of the
cost-structure of 25 specified drugs ;

{b) whether any measures are proposed
to be adopted to fix the prices of formulations
based on those drugs ;

{c) whether in the light of the experience
gained of the Price Control Order, the
mark-up rates of drugs will be reviewed ;

{d) whether this review of prices of
drugs is likely to give some relief to the
general public ; and

{e) if so, to what extent and if not, the
justification thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI.
CALS AND NON-FERROUS METALS
(SHRI D.R. CHAVAN) : (a) Report of
the working Group constituted for the
purpose, is still awaited,

{B). Does not arise at this stage.

(©) The Diug Prices Control Order
leys down only ceilings for markwup. In
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the light of the experience gained, the
Government, while fixing up ot revising the
prices, is adopting 4 reasonable mark-up within
the ceiling, having regard to a variety of factors
such as nature of the formulation, whether any
product development work has been done,
whether it is a product of original research
etc. It is not considerod necessary to have
a general review of mark-up rates of drugs
at present.

(d) and (c). Do not arise at this stage,
C G.H.S. Dispensaries in Dethi

5. SHRI AN CHAWLA : Will the
Minister of HIALTH AND FAMILY
PLANNING be pleased to state :

(2) the number of C.G.H.8. Allopathi,
Ayurvedic and Homocopathic dispensaries
opencd in the Union Terrdory of Delhi and
the locations thereof ;

{b) the average number of patients
visiting cach type of these dispensaries daily ;

(c) whether in view of the large number
of patients visiting the Ayurvedic and
Homoeopathic  dispensaries  Government
propose to increase the number of such
dispensaries ; and

(d) f so0, when ?

THE DEPUTY MINISIER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI AK. KISKU) : (a)
There aic 58 Allopathic, 5 Ayurvedic and
2 Homocopathic dispensaries funotioning in
Delhi. Theitr locations are given in state-
ment I laid on the table of the House,
(Placed in Library See No. LT-41/71]

(b) The average number of patients

visiting each type of these dispensarics daily
is as under :—

Allopathic dispensaries — 20,905
Ayurvedic dispensaries — 747

Homoeopathic dispensaries «404

(o) and (d). It has been recently decided
10 st up additional one Hobbeopatite, tio
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Allopathic dispensaries in Delhi during 1971~
72. The new dispensaries will start
functioning as soon as suitable accommodation
and staff is available.

Damage to Property of Passengers in Indian
Plane Hijacked to Pakistan

6. SHRI A.N. CHAWLA : will the
Minister of EXTERNAL AFFAIRS be
Pleased 1o state :

(a) whether an Indian Airlines plane was
hijacked to Pakistan by certain pro-Pakistan
clements ;

{b) whether the said plane was later on
blown up there

{¢) the extent of damage 10 plane and
the property of passengers duc to this mishap;
and

(d) the specific measures adopted by
Goverument for the safety of Indjan planes
in passage and the steps taken to get
compensation {or the planc and the belongings
of the passengers ?

THE DEPUTY MINISTER IN THLD
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) Yes, Sir.

(c) Approximately Rupees one crore
and twelve lakbs according to the value
known so far,

(d) The overflight of Indian planes over
Pakistan 1esritory has been stopped, Stringent
security measuvres have also been enforced to
prevent hiiacking of Indian planes,

The Government of India are continuing
to press the Government of Pakistan to pay
commpensation for the plane and its coptents.

Supply of arms to South Afpica

7. 1AN., CHAWLA : Wil the
Ministet of EXTERNAL AFFAIRS be
ploaged 1o state
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(a) whether the UK. Government have
taken a firm decision for arms supply to
South Africa ; and

(b) the steps Govrament propose to
take in case UK Government does not
reconsider their stand in this case although
they had given an assuranece in the last
Commonwealth countries meet that they
would reconsider their stand ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Ycs, Sir, The British Government have taken
a decision to sell some arms to South
Africa.

{b) At the Commonwealth Prime
Ministers’ Conference held in Singapore in
January 1971, the British Prime Minister had
said that he would convey to his Cabinet the
views expressed at the Conference on the
proposed supply of arms to South Alrica. A
Study Group consisting of 8 nations, including
India, was sct up to go into “the factors
affecting the security of maritime trade routes
in the South Atlantic and Indian Oceans™,
India accepted membership of the Study
Group on the understanding that the Study
Group would consider the proposed sale of
arms to South Africa and its impact on the
Commonwealth as a whole. It was our hope
that circumstances would not arise which
would make the work of the Study Group
infructuous. We made it clecar that should
circumstances change or ncw considerations
arise, to make the Study Group infructuous,
we would have to reconsider our attitude. In
our view, Britain’s announcement of the
decision to sell arms to South Africa has
rendered the Study Group infructwous and
we have, therefore, withdrawn from it.

2. To concert further action we are in
touch with other conutries of the
Commonweslth, especially of Africa, Asia
and the Caribbean.

Developmint of Ring Towns around Delht
8. SHRI TEJA SINGH SWATANTRA:
Will the Minister of WORKS, HOUSING

AND URBAN DEVELOPMENT be pieased
to state :

{a) whether there Is a groposal 1o develop
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ring towns around Dethi to check migration
1o the capital ; and

(b) if 30, the details thereof ?

THE MINISTER OF WORKS, HOUS-
ING AND URBAN DEVELOPMENT
(SHRI L. K. GUJRAL) : (a) Yes, Sir.

(b) The Master Plan of Delhi tequires
that alongwith the development of Delhi
there should be a synchronous Oeyvelopment
of ring towns around Delhi, namely
Ghaziabad, Faridabad, Baliabgarh, Gurgaon,
Bahadurgarh, Loni and Narela,

Restrictions Imposed on Movement of Indians
and Foreigners by Bhutay

9. SHRI R. R, SINGH DEO . Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether the attennon of Government
of India has been invited to the decision of
the Bhutan Government to impose stricter
restrictions on the movement of Indians and
foreigners in Bhutan ; and

{b) if so, the reaction of Gorernment of
India in this regard ?

THE DEPUTY MINISTER IN TI'HE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b} The Government of Bhutan
have not taken any decision ‘to impose
stricter restrictions on the movement of
Indians and foreigners in Bhutan They
have only decided to check more carcfully
the identity of non-Bhutanese parsonnel on
éntering Bhutan under existing arrangsments.

Soviet Naval Build-up in Indign Ocean

10. SHRIR, R. SINGH DEO: will
the Minister of EXTERNAL AFFAIRS be
pleased to stafe :

(a) whether there has been a large scale
Soviet Naval build-up in the Indian Ocean ;

{b) whether the atjention of Govern-
ment has been invited in this regard to g
white Paper brought out by the British
Goveroment ; and
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{c) if s0, the reaction of Government
this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
The Government of India have seen various
reports on this but have no positive evidence
of such a large scale build-up.

(b) Yes, Sir.

(¢) Government has already subscribed
wholc-heartedly to the Lusaka declaration
that the Indian Ocean area should remain
a sone of peace and free from great power
domumnati 'n and great power rivahies, Since
the majority of the littoral states were present
at Lusaka, and subsciibed to this vicw, the
Government of India  hopes that outside
powers will take due note of the view of the
littoral states. Govermnent have tequested
Bntain, the US A and the US.S.R. to pay
duc heed to the unanumous conclusion
arrived at the Lusaka Confeicnce on this
matter.

Ex-gratia Graats to Indians for Properties
Scized by Puhistan

11. SHRI R. R. SINGH DEO: Wil
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether there are proposals for ex~
gratia grants to those Indians whose proper-
ties have been seized by Pakistan during the
1965 conflict ; and

(b) if so, the details of such ex-gratia
payments and the total amount involved ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
The Government of India have decided that
ad hoc interim relief, in the form of ex-
gratia grants from the Consolidated Fund of
India, at the rate of 25 per cent of the value
of the verified claims restricted to & maximum
of Rs. 25 lakhs in each case, may be made
to all such Indian nationuls and Indian
companies, against 4 bond to b2 executed by
the recipients, It has also been decided that
where 25% of the value of the , verified claim
excoad the aforesaid limit, cages will ba con-
sidered on merit, Such paymemis will be
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taken into acoount and adjusted when the
properties of the Indian nationals/companies
concerncd are restored to them by the
Government of Pakistan in terms of the
Tashkent Agreement or when any amount
becomes payable to them on that account.

(b) Payments are yet to commence,
Claims amounting to Rs. 109 crores approxi-
mately have been registered with the
Custodian of Lnemy Property, India.

Sale of Jeeps by Defence Department in Con-
nection with Mid-term Elcctions 1971.

12 SHRI JYOTIRMOY BOSU : Will
the Minister of DEFENCE be pleased 10
state ¢

(a) the number of jecps manufactuied
for the Defence Department during the last
three years ;

(b) how many jeeps were sold by the
Department of various Parties and individuals
from the old and new stocks respectively in
connection with the Mid-term clections which
took place in March, 1971 ;

{c) the full particulars of the parties and

individuals to whom the jeeps were sold ; .

and
(d) the number of jeeps sold to each ?

THE MINISTER OF¥ DEFENCE (SHRI
JAGIIWAN RAM): (a) and (b). Presum-
ably the honourable member is referring the
Willys Jeeps. -

3046 Nos Willys’ Jeeps were purchased
by the Army during the years 1968 to 1970,
No sales of new Willys jeeps are made by
the Defence Ministry to any political party
or tp individual, Discarded jeeps are
normally disposed of by public auction
through the DGS&D, However, rcleases of
Jjoeps at pre-determined prices are also made
to Members of Legislatures, charitable/
educational/social welfare institutions requir-
ing vehicles for their bonafide use and to ex-
setvicemen according to the general orders in
force, None of these Jeeps were released to
Political partigs. Mo discarded jesps have
been released except in accordance with the
penersd opders in Sores,
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(c) and (d). Do not arise in view of
answer to parts (a) and (b) above,

Comprehensive Plan for Rehabiiitating Emer-
geucy Commissioned Officers

13. SHRI R R. SINGH DEO: Will
the Minister of DEFENCE be pleased to
state :

(a) why & comprehensive plan has not
been worked out so far for rehabilitating the
released Emergency Commissioned Officers ;
and

(b) how long it will take to work out
such a plan ?

THE MINISTER OFF DEFENCE (SHRI
JAGJIWAN RAM) : (a) and (b). All
possible steps have been and are being taken
to ra-settle the released ECOs in suitable
civil jobs or in civil employment schemes,
These are detailed in the attached statement.

Sratement

STEPS TAKEN BY GOVERNMENT
FOR THE REHABILITATION OF
EMERGENCY COMMISSIONED
OFFICERS

Reservations have been made in All
India and Central Services for released
FCOs/SSCOs both in respect of permanent
and long term temporary vacancies (o be
filled by direct recruitment as follows :

1AS/IFS — 200,
1PS s 27%
Class 1 — 259%,
Class 11 — 27%

The reserved vacancies in Al India and
Central Services are filled up by a special
Competitive examination held by the UPSC
exclusively for the EC/SSCOs. They have
only to appear in three papers namely,
Essay, ‘Genetal English® and  ‘General
Knowiedge'. The age limits in their cate
have been relaxed and the prescribed age
limit ie. 24 yedrs is taken as on 1a¢ Augus
of the year of joining the pre-comawisdioning
traihing. ‘
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2. State Governments have also agreed to
reserve certajn percentageés of vacancies in
thelr Class I and Cless 1l (Non-technical)
posts for released ECOs,

3, Relaxation in educational qualifi-
cations has been allowed to the ECOs/SSCOs
whose studies were intertupted due to their
having joined the Army with the consequence
that they could not acquire the requisite
ntinimum  educational  qualification of a
Degree for appointment to the civil services.

4. For released ECOs/SSCOs holding
Engincering Degrees, 329, of vacancies in
Class [ & Class II Services had  been
reserved. This has since been reduced to
27%, due to raising the reservation for
SC/ST, Selection of candidates is made on
the basis of technical interview by the UPSC
instead of their having to sit for a written
examination.

5. BCOs who have risen from the ranks
and have not been found fit for grant of
Permanent Comimission are considered for
reversion, at least to JCO’s rank, on & purely
voluntary basls, and each case of such
reversion is examined on merits,

6. The State Governments have been
requested to extend all facilities including
finance, technical know-how, raw materials,
etc. to released emergericy commissioned
officers in their efforts to organise eo-
operatives in the industiial sector.

7. Guidance for sct ing up Small Indus-
tries as & measute of self-employment of
released ECOs, in industrial estates, in agri-
culture etc,, is being given to them by an
officer specially appointed for this purpose
under the Directorate General of Reseitle-
ment of this Ministry,

8, To help the BECOs. a number of re-
orientation courses in the field of Business,
Industrial and Personne! Management have
been arranged, 219 BCOs have 50 far under-
gone such courses,

9. Efforts are being made to persnade the
Public Ssctor Undertakings undor the various
Central Government Departmpnts to absord
thie seleased ECOs, Such efforts are also being
mulle with the Private Sector Undortakings
by fe officers on Special Duty at Delhi,

3
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Calcutta and Bombay, under the Directorate
General of Rescttiement in this Ministry.

10, State Bank of India has reserved
25% of the vacancies in the officers’ cadre
for the released ECOs. The Ministry of
Finance have been requested to advise the
Managements of the other nationalised
banks to set apart 25% vacancies in the
Junior ofticers’ cadre, exclusively for (he
released ECOs as has been done by the
State Bank. The matter was to be placed
before the Co-ordination Committee of the
Custodians of the Public Sector Banks.

11. Survoy-trained 1eleased FCOs are
being considered for appomntment in the
Survey of India in a civilian capacity, in
consultation with the UPSC,

12, A scheme has been introduced under
which interest fiee loan upto Rs 2,000/-
would be sanctioned to individual ex-
Emergency  Commissioned/Short  Service
Commissioned Officers for undergoing the
following training/higher educational studies
within the country :

(a) Professional training
(b) Management training

(¢) Educational studics qualifying for a
degree or above.
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Import of Crude Ol

17.  SHRI RAJA KULKARNI :
SHRI R. R. SINGH DEO :
SHRI N. K. SANGHI :

Will the Minister of PETROLEUM,
CHEMICALS AND NON-FERROUS
METALS be pleascd to state @

(a) whether Government have agreed
to give increased prices for imported crude to
the foreign oil ocompanies ; if so0, to what
extent and the total additional burden upon
the country on this account ;

(b) how much crude oil has been knpor-
ted into our country during tht year 1970
and the total import bill for the same ;
and

(¢) whether any attempt has been made
by our Government for importing crude on
Government to Government basis from
crude-producing countries in the Middle
East atd if so, the results thereol ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-
CALS AND NON-FERROUS METALS
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{(SHRI D, R. CTHAVAN) : (@) The pro-
posal made by the private oil companies
for increase in prices of imported crude oil,
as used by them, is stiil under examination.
The total additional burden if any, on
country’s resources can only be determined
- after & decision is taken,

(b) 11674 million tonnes of crude oil
were imported during 1970 at a cost of Rs.
102.04 crores,

(€) Not yet, Some ptoposals in this
connection are under consideration.

Production of Avro-748 Planes

18. SHRI1 S. M. BANERIJEE ; Wil
the Minister of DEFENCL be pleased to
state :

(a) whether Production of Avro-748
Planes in HAL Kanapur has increased ;

(b)

(¢) the number of aircraft
in 1968, 1969 and 1970 ?

if so, to what extent ; and

produced

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENCE (SHRI P. C. SETHD) : (a) Yes,
8ir.

(b) The production of Avro-748 (HS-748)
planes at HAL, Kenpur will be increased
from 6 aircraft each in 1968-69 and 1969-70
to 8 aireraft proposed to be completed during
1970-71 and 9 aircraft during 1971-72,

{c) The production programme is drawn
up financial year-wise. The actual delivery
during 1970-71 is as under :

1968.69 6 aircraft
1969-70 6 aircraft
9n-n 8 aircraft

“Jawahar Jyoti® in Nebrs Musenth

19. DR. KARNI SINGH : Will the
Misister of 'WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased to
state ¢
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(a) whether it i3 a fact that aboul R,
40,000 per year are being spent on keeping
burning & lamp called ‘Jawshar Jyoti’ ia
Nehru Museum ;-

(b) if so, whethey in view of this high
expenditure, Government propose to divert
this expenditure'to some productive or social
welfare purpose ; and

(¢) if not, the reasons therefor ?

THE MINISTER OF WORKS, HOUS-
ING AND URBAN DLVFLOPMENT
(SHRI1 1. K. GUJRAL) : (a) No, Sir. The
average annual eapenditure on thc main-
tenance of the ‘‘Jawahar Jyoti” during the
d-year period cnding on 1lst March 1970,
was Rs. 27,000/- approximately. With effect
from 1tth January 1971, the ad-fed Jyou has
been replaced with a permanent gas flame
and in consequence the anpual expenditure
has been reduced to about Rs. 11,000/-,

(b) and (¢). Government dv not ¢on-
sider that the expenditurc on the maintenance
of the “Jawahar Jyoti” is high.

Piped Water Facilities in Jatni
Town (Orissa)

*20. SHRI CHINTAMANI PANI-
GRAHI ; Will the Minister of HEALTH
AND FAMILY PLANNING be pleased to
atate ;

(a) whether the scheme to provide
piped water facilities in Jatni Town in the
District of Pwti in Orissa has since been
finalised ; and

{b) ifso, when this will be imple-
mented ? '

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A, K. KISKU) : {a)
and (b), The Government of Orissa have
reported that Jatni piped water supply
scheme which ig estimated to cost
Rs, 1693 lakhs has mot been fnalised by
them due o paugity of funds,

Fucilites in
W“:Pmm ;- rrenly Kiserda

¥21. SHRI CBINTAMANI PANI.
GR AHT : Will the Minister of HEALTH
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AND FAMILY PLANNING be pleased to
siate :

(a) whether any proposal for providing
piped water to Khurda Town m the Dustrict
ol Pun in Orpsa was reeerved from the
State Government ,

(b) if so, whether this pioposal has
since received the approval of the Central
Gowetnment , and

(¢} 1t so, the details thereof ?

THE DLPUTY MINISTIR OIN THE
MINISTRY OF HL AL 111 AND FAMILY
PLANNING (SHRI A X, KISKU) |, (a) to
(¢) No scheme relating 10 supply of piped
water 10 Khuide lown was received by the
Government of India fiom the Otissa
Govunment  The powers for sanctioning
the water supply schemes have been delegated
to the Statc Governments and 1t ts no longer
necessary for them to obtan approval of
the Government of India for urban water
supply schemes upto Rs. 25 lakhs,

The Government of Orissa have however
reported that they had approved the piped
water supply scheme for Khurda Town
costing Rs. 14 lakhs 1n 1967 and the execu-
tion of the scheme will start 1n 1971-72,
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Compensation from Pakistan for Burning
of an I,A (. Plane

23 SHRI S M. BANERILE Wil the
Minister of EXTERNAL AFFAIRS be
pleased to state

(a) what further steps have been taken
fo get compensation from Pakistan because of
buining of an IAC plane ,

(b) whether Pakistan have not yet
agreed to hand over the two byackers to
Government ; and

(¢) 1f so, the steps likely to be taken.

THE DEPUTY MINISTER IN THE
MINISTRY O LXTERNAL AFFAIRY
(SHRI SURENDRA PAL SINGH). (a) to
(¢) The Government of Indsa continue their
eflorts to press Pakistan to pay compensation
for the loss of the Indian plane, as well as
its caigo, baggage and maii and to take
suitable action aganst the two hygackers, The
Government of Pakistan have not so far
taken any satisfactory action on the demands
made by us, In the meanwhile, the overfught
of Pakistan planes over India remains
suspended.

Shortage of Doctors in Rural Areas

*24 SHRIDS. AFZALPURKAR : Will
the Munister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) whether 1t is a fact that there is
shortage of dogtors mm rural areas in the
country ; and

(b) if so, the specific steps Goverament
propose 1o take in this regard ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI AXK. KISKU): (a)
There is an overall shortage of doctors in the
country, which is more acute in rural areas
than in urban areas.

{(b) Suitable remedial measures are being
taken to encourage doctors to sexve in rural
hospitals  and dispensaries. Increased
emoluments by way of special allowance,
better facilities of living and working
accornmodation with adequate drinking water,
sanitary arrangiments and ail-weather approach
roads to Primaty Health Ceatres or Sub-
Centres are contemplated.

A pilot S:hemo for Mobile Training-cum-
Service Hospitals has already been taken in
hand. Unde: the scheme specialist teachers
with inferns and final year students fiom
medical colleges will camp in cural areas and
render voluntary service at sclected Primary
Health Centres. 50 Hospital buds will be
attached 10 cach mobile unit. At the selected
District Hospitals it is proposed to recruit
additional specialists and these spccialists
would man the District Mobile llospuals
which would render medical ad in rural
areas.

Drug Price Control Order

25. SHRIJYOTIRMOY BOSU : Will
the Minister of PETROLEUM, CHEMICALS
AND NON-FERROUS METALS be pleased
to state ©

(a) whether the “Drug Price Control
Order™” has come into force in all parts
of the counity ;

{b) if so, the retail prices of each druy
before the promulgation of the Order ia the
States of Maharashtra, Tamil Nadu, West
Bepgal, and the Union Territory of Delhi ;

() the price of each drug after *Drug
Price Control Order” came into force in the
States of Maharashtra, Tamil Nadu, West
Benga), and the Union Teeritory of Delhi ;
and

() how far the order has been able to
bring down the prices of ¢ssantial drugy ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CREMI-
CALS AND NON-FERROUS METALS
(SHRI D.R. CHAVAN) : (a) : Ycs.

{b) and (c). There are thousands of drug
formualations marketed by the various
drugs manufacturing units and it is, therefore,
not possible to furnish the required
information in respect of each drug. A few
examples of decreases and increases in the
retail prices of popular drugs as a result of
the issue of the Drugs (Prices Control) Order,
1970, are given in the pamphlet “Drugs
Prices Control-- Aims and  Achievements”
placed 1 the hbrary of the Parhament The
retail prices as approved by Government arc
uniform throughout the couniry, Consumers
have however to pay local taxes which vary
from state to state.

(dy It is estimated that the communty
hay bencfited (o the extent of about Rs, 20
crores n an annuval turn-over of about Rs.
220 ciores.

Visit of Geacral Westmoreland to India

26. SHRI JYOTIRMOY BOSU : will
the Minister of DEFENCE be pleased to
state :

(a) who proposed the recent wvisit of
General Westmoreland to [ndia ;

(b) which authority is to bear
expenditure in this connection ;

the

(c) the details of the said visit ; and
(d) the reasons therefor ?

THE MINISTER OF DEFENCE (SHRI
JAGIIWAN RAM) : (a) General William
C. Westmoreland was invited by Genera)
Manekshaw, Chief of the Army Staff, with
the approval of the Government of India, to
visit India,

(b) The expenditure on travel within
the couniry and thoupitality during his sty
in India was borne by the Govarnruent of
Indiz and the expenditure on travél from
USA o India and mle wmlmrm by the
CGoverament of U.8.A, *
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(¢) The visit took place from Sth to
13th Februacy 1971.  QGeneral Westmoreland
wag accompanied by Mrs, Westmoreland and
two staff officers, The parry was shown
certain Army Training establishments, and
visited Agra, Jaipur and Kahjuraho for

sight-seeing.

(d) General Manekshaw, accompanied
by Mrz, Manekshaw and (wo other Army
officers visited U S.A. in  April, 1970 at the
invitation of the US. Chief of the Army
Staff. As a gesture of reuiprocity, an

invitation was ex‘ended to General
Westmoreland,
12 hrs,

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

BALIOT PAPIRS FOUND AT CHANDIGARH

SHRI JYOTIRMOY BOSU (Diamond

Harbour) : 1 call the attention of the
Minister of Law and Justice to the
following  matter of  urgent public

mportance and I request that he may make
a statement thereon ;—

“The outcome of Deputy Chief Election
Commissioner’s enquiry in Chandigarh
about finding of surplus ballot papers’,

THE MINISTER OF LAW AND
JUSTICE (SHRI H,R. GOKHALE) : The
calling-attention is with regard fo the outcome
of the inquity conducted by the Deputy Chiel
Election Commissioner at Chandigarh and
the guestion in regard to the inguiry arose
because of the question being raised a few
days back in this House that certain ballot
papers wets found at Chaudigach and that the
hallo {papers printed at Chandigarh were in
excess of those required for the purposes of
the elections in parliamentary constituencics
11 Punjab, Haryana and in Chandigarh Union
territory.

When a number of Members of
Parliament approached the Chief Election
Commissioner, a seaior officer of the Election
Commission, namely Mr. P.I. Jacob, Deputy
Chiel’ Election Commissioner was appointed
© prooped with the inguiry at Chandigarh,
Which he did from the 26th March, 1971,
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I believe a full and ejaborate statement has
already been given to the Members of the
House....

SOME HON, MEMBERS : No, no,

SHRI H. R, GOKHALE : If it has not
been given, T shall deal with it elaborately. I
thought that it had been given. I bhave
prepared an elaborate statement, because I
thought that the suspicion which was cast on
the conduct of elections in Punjab and
Haiyana and in Chandigarh affected the
purity and the fairness of elections, and the
purity and fairncss of elections being a tatter
which was very dear and near to the hearts
of all of us, any suspicion arising out of
this must be cleared forthwith. Therefore, |
have attempted to make a rather elaborate
statement with regard to this calling-attention.
noitce.  On the 25th March, 1971...,

SHRI ATAl BIHARI VAJPAYEE
(Gwalior) ; 1 do not want to interrupt
the hon Minister, because he is making 8
maiden reply. But I would submit that the
copies should have been circulated to us
carlier.

SHRY H.R. GOKHALF : Since copies
have not been given, I am not reading out
the statement now, but 1 think that hon.
Members will be interested in hearing what
the correct position is. To save time, I was
trying to cut it shot ..,

SOME HON. MEMBERS: He may
read out the statement now.

SHRI H. R, GOKHALE : Mr. Speaker,
Sir, on the evening of 25th March, 1971, a
deputation consisting of Shri S. N. Misra,
M. P, Shri Digvijay Narain, M. P, Shri
M. 8. Gurupadaswamy, M. P, Shril K.
Advani, M. P, and Shii Ravinder Varma,
¢x-M.P. met the Chief Election Commissioner
at his residence and produced a bunch of
ballot papers of 3-Tarn Tarn Parliamentary
Congstituency in Punjab. All these baliot
papers were in good condition and were
sérially numbered., They alleged that
thousands of ballot papers of the various
Parliamentatry  Comstituencies in  Punjab,
Haryana and Chandigarh similar to those
produced by them were recovered from a
godown in Chandigarh and that as a result
of the printing of ballot papers very mwuch
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{Shri H., R. Gokhale]

in excess of the actual requirement, the poll
in most of the constituencies was vitiated.
As the matter required enquiry on the spot,
the Chief Election Commissioner directed
Shri P. 1, Jacob, Deputy Election Commission-
er to proceed to Chandigarh as early as
possible and conduct a thorough investigation
into the matter. He reached the Govern-
ment Press, Chandigarh, at about 100 am. on
263.71. The Chief Electoral Officer and
Additional Chief Electoral Officer, Chandi-
garh, the Controlier of Printing, Chandigarh,
the Joint Chief Electoral Officer, Punjab, the
Chief Electoral Officer and Deputy Chief
Electoral QOfficer, Haryana and the Controller
of Printing, Haryana, were present for the
enquiry.

The ballot papers for the 13 Parliamen-
tary constituencies in Punjab, 9 in Haryana
and one in Chandigarh, i. e. 23 Parliamentary
constituencies in all, were printed in the
Qovernment Printing Press at Chandigath
under the Chandigarh Administration, In
the formes used for the printing, 2, 3 and
sometimes even 4 consitituencies were com-
bined in a single forme. Some of the
combinations were as follows :—

- e =i e e
Name of the No. of ballot
constituency papers required

1 Hissar 5,14,500
Mohindergarh 5,33,700
Ambala 4,92,000

n Sangrur 5,11,300
Amritpar 5,13,400
Phitlour (8C) 5,21,700
Ruper (SC) 5,25,100

1t Fazilks 5,49,300
Bhatinda 5,33,000
Ludhiana 5,98,200
v Rohtak 5,14,700
Karoal 5,07,000

Ihd oy, oot Aol v b rarars il b . aead e -

When a single forme is used for printing
the baliot papers of more than one consii-
tuendy ax sbove, the number of coples taken
will be for the highest' nombet reguimed
for anty of these constiwencies, Thus in the
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first forme above, for each of the constituency

5,33,700 batlot papers wers piintd, though
Ambala congtituency required onty 4,92,000
and Hissar 5,14,500 only. la this procedure,
which is followed in every Staite for the
expeditious printing of the ballot papers, the
production of a certain surplus number of
ballot papers for most of the constituencies
is incvitable,

The total number of ballot papers requi-
red to be printed for all the 23 constituencies
together was 1,18 61,800 while the actual
number of ballot papers printed was 1,21,14-
431. There was thus a surplus of 2,52,631
ballot papers fo: all the constituencies put
together which worked out to 2%, in excess
of the actual number required. Usually
the wastage allowed in the printing of ballot
papers is 5%, whercas in the case under
consideration, the actual wastage was
only 291')

The Controller of Piinting, Chandigarh,
had issued a written direction on 15.2.7% that
after the completion of the printing of ballot
papers, waste papers should be destroyed in
the presence of the Assistant Controller of
Printing. Unfortunately this direction was
not carried out, Some of the surplus ballot
papers, which were treated as waste, were
cut into small pieces and deposited in the
waste paper shed attached to the press.
Some other ballot papers were stored in the
waste paper shed without being cut into
pieces, that is, in good condition On 153.71
and 17.3.71, about 6,000 kilograms of waste
paper were removed from the waste paper
shed by the contractor. Along with the
waste paper su removed, some ballot papers
in good condition were also included The
contractor took the waste paper to his godown
in Chandigarh. On 243,71 in the absence
of the comractor, some persons entered the
godown, filled a gunny bag with about 10
kitograms of ballot papers i.e. about 10,000
to 12,000 batlot papers in good condition and
removed it in spite of the protests of the stafl
of the contractor. These papers were distributed
freely in Chandigarh and other places and the
bunch of ballot papers produted befors
Parliament and before the Chief Eleotion
Comuissioner obviowsly belongsd o this
consignment,

¥t is clear from the above that about
2.5 Iskhs of surphus dattot pagets wete prited
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for the 23 parilamentary constituencies in
Punjab, Chandigath and Haryana in accor-
dance with the usual procedure adopted in
the States for the printing of ballot papers,
that some of the surplus ballot papers which
were treated as waste were allowed to be
removed by the waste paper contractor
after 15.3.71 when the voting in the Fifth
General Election, the counting of the votes
and the declaration of the results weie over
and that these surplus baliot papers did not
in any way alfect or influence the poll.

Towards the end of Mr. Jacob’s inquiry,
Shri Balraj Madhok, ex-M.P. and Shri Sii
Chand Goyal, ex-M.P, met him in the
Government Press, Chandigarh, He showed
them the formes in which constituencies
requiting vasving number of ballot papers
were combined ina single forme and eaplain-
ed to them that on account of this
procedure, the printing of surplus ballot
papers for almost all the constituencies was
inevitable and should be accepted as normal.
Alter sccing the formies, they seemed to be
satisfied that the printing of surplus ballot
papers was not in any way abnoimal, He
also airanged in their presence fos sorling
all the ballot papers still remaming in the
Press and in the godown, constituency-wise
und for preserving them in tact,

Before a ballot paper is issued to a voter
at a polling station, a distinguishing mark
whicl 15 differtent and separate for cach
polimg station is affixed on it. The ballot
paper has also {o be signed in full with the
signature of the Presiding Officer of the
pelling station, Consequen ly even if a blank
ballat paper reaches the hand of any person
hefore the poll, it would be quite ussless to
him as it will not be possible for him to
affix the distinguishiag maik and to get the
sighatures of the Presiding Officer on it
The blank paper would be like a blank
cheque without signatures,

After the poll is over, the ballot box is
sealed by the Presiding Officer who affixes
his dwn signature on the seal and the signa-
tures of such of the agents of the candidates
as wigh to affix them, Thereafter the billot
box s put imside a cloth covér which is
4o geplod both at the apening and &t the
seams.  The signatures of the poliing agents
we jakeh om the bewls on the cloth cover
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also. The cloth covérs and the seals are
opened only at the coynting place in the
presence of the counting agemts of the
candidates. It would be quite impossible to
put any matter into the ballot box after it is
sealed at the polling station,

All this would show that cven if a few
blank papers are obtained surreptitiously,
they would be of no use to anybody.

st wwArR v W) (wrongy)
yemer AT, AU sAq%qT FT AW X
gt wET AEIET ¥ o awaeq fay @,
TN a7 war T ¢ 43T Yo 15 ave
¥ axan & Ffwx guwy www gam §
fF qg R Gaw 13 ato A Fadc i}
N7 gad 21 aro : 4 W
§ st qa1 wTAT WP AAT

SHRI H. R. GOKHALE : The hon.
member is referring to some ballot papers
having gone by rail. This does not scem
to be correct because the only thing that was
brought o the notice of the officer inquiring
at Chandigarh was that a wagon containing
some waste material had besen sent. It did
not refer to ballot papers. An inquiry into
what the waste material carried was is being
conducted by the Chief Blection Officer.

SHRIJYOTIRMOY BOSU : 1Itis not
for the Government to tell us that this has
just happened. Thijs is not the first time
that this is happening. 1In 1967, in Agartala,
another Union Territory, the Government
Press had secretly and illegally printed 2 lakh
baliot papers. The Chief Commissioner
could not produce any evidence before the
Judicial Commissioner 0 prove or contradict
the allegation. Then in the Judiciat
Commissioner’s Court, the eclection of the
Congress candidate was declared void,

Aguin in 1967, in Kashmir, 110 nomi-
nation papers of Congress-dpposing candi-
dates were summarily rejected and the
Congress got 21 out of 78 seats uncomtested,
Shri Shamin has this time produced batiot
papers with signature and seal,

The Chandigarh Press is a Government
of India Press, One could understand a
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few excess ballot papers of Punjab, Haryana
and Chandigarh ballot pepers printed. But
here 4,000 perfectly printed baliot papers
with serial numbers have beon exhibited.

The strict rules are that all the unused
ballot papers shoukd be burnt in the presence
of Chief Electoral Officer ; even the ashes
thereof could not be handed over to anybody
else., Here wagon loads containing ballot
papers have been despatched to a paper
mill.

The election in Chandigarh took place
on 5§ March, But these are sent on 22nd
and 23rd March., Shri Bhanot, the chief
electoral officer, is wholly responsible for
this. He is in the dock.

SHRI H. R, GOKHALE: He is
making & speech ; he is rcading from a
statement, It is difficult to foliow a)l that
he says.

SHRI JYOTIRMOY BOSU: Do not
try to shield him, Shri Bhanot is making
statements absolving himself even before the
inquiring officer has come out with the
details,

The party in power has to satisfy
everybody that there was no fraud, and
from any that was committed, they did not
derive any dividend.

SHRI H. R. GOKHALE :
he {s.reading & statement,

SHRI{ JYOTIRMOY BOSU: Are
Government prepared to institute an inquiry
by a committee composed of MPs from all
parties ?

As I said,

SHRI H. R. GOKHALE: The hon.
member was reading a speech and not
asking questions in clarification on the
staramenit I made in reply to the call
attention notice. Anyhow, it is impossible
to go through the various dales,

SHR1 JYOTIRMOY BOSU : The

hon, Minister will show the courtesy of
listenring to me carefully.

SHRI H. R. GOKHALE : I heard you
patiently,
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SHRT JYOTIRMOY BOSU : You did
not héar me patiently.

SHR1 H. R. GOKHALE: What he
has said does not pertain to the present
clection, but what happened after the last
elections, but assuming for a mom:nt that
all the statements made by the hon. Member
are correct, there is 8 material difference in
what the hon. Member says happened at that
time and what has happened now.

The first thing that he said was that
there was illegal and surreptitious printing of
ballot papers in 1967.

SHRI JYOTIRMOY BOSU : This
time also.
SHRIH R. GOKHALE : Hcre there

is no question of illegal or suireptitious

printing,

SHRI JYOTIRMOY BOSU : That is
what you say.

SHRI H. R. GOKHALE: 1If he has

cared to listen to me patiently, T bave made
it very clear in my original statement that
a certain number of ballot papers in excess
of the exact number required have always
got tc be printed  The permissible limit is
five per cent. It is required for purposes of
waste. Actually in the instance in question,
itdid not exceed iwo per cent. It is
inevitable both for purposes of expedition
and for purposes of saving of unnccessary
Goverument revenue cxpendilure, and this
has been the practice pevailing cverywhere.
In addition, all the ballot p:pars arg printed,
without exception, ¢verywhere in the country
in the Government press, Proper instruc-
tions were issued well in time by the Election
Commissioner to see that these papers were
no: parted with without being forn Into
pieces and bueat.  Bat, as the statement has
very frankly said, this happened omly in
Chandigarh, but it has not at all affected
the eclection, because the removal of the
ballot papers by the contractor and the
forcible seizing of the papers by a number
of people who came to remove themn even
though the staff protested efc., ook place
after the 15th, by which date even the sesnits
of the slection had be¢n anpounced,
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SHRI JYOTIRMOY BOSU : The bhon,
Minister has tried to evade my point that
according to the election rules, the surplus
bhallot papers should have been burmt in the
presence of the Chief Electoral Officer.
Why has that not been done, and what steps
he want to take against him ? Polling had
taken place on 5th March, What were you
doing till the 22nd with these ballot

papers

SHRI] H. R. GOKHALE : [ think that
here the hon. Member's question is relevant,
because I am in a position to say that to the
extent the shight irregularity occurred where
the ballot papers were not burnt, the Chief
Flection Commission s seized of the matter
and 1s making an appropiiate enquiry. I
have no doubt that as an mdependent body,
appropriate action will be taken by 1t,

SHRI JYOTIRMOY BOSU :
iz out of the bag

The cat

SHRI S, M. KRISHNA (Mandya) :
The ciushing defcat that has been inflicted
by the people of India on certain champions
of rcaction in this country......(Jmer-
ruptions)

1 know where the shoe pinches. (Inter-
ruptions)

woohas totally blurred the vision of
some of the opposition groups in this House,
1 fail to understand how it lies in the mouth
of Mr. Jyotitmoy Basu, who has been
elected to this House along with a large
contingent of his comrades, to questiun the
fairness of the elections, when the whole
counitry, may the whole world, has hailed this
gigantic oxperiment.

SHRI ATAL BIHARI VAJPAYEE:
We have won in spite of them, (/nter-

ruptions).

MR. SPEAKER ! Order please, Let
there be no imterruption.

SHRI 8 M. KRISHNA : Sometime
back ¥ was also sitting there and I am s0
much used to these alibis. Two stalwarts
from the South have Questioned the fairness
of the alpstions. One is Shri Rajagopalachari
and the other is Nijalingappa. It is strange
thet i questioned the fairness
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of the elections for the simple reason that
in 183 constituencies in Tamil Nady the
DMK has won by slender margins. His coun-
terpart in Mysore Nijalingappa questions
the fairnass of elections.

MR. SPEAKER : This is not a general
discussion on elections. Kindly be relevant.

SHRI JYOTIRMOY BOSU :
turncoats will be more eloguent.

New

SHRI 8. M. KRISHNA : It is a serious
matter. Shri Nijaliogappa in Mysore questions
the fairness of the elections because all his
candidates in Mysore have been defeated by
a big margin. I should like to know what is
the margin which is needed to see whether
the election is fair or not? Is it Shri 8, N,
Mishra’s margin ? Is that the margin which
should decide the fairness of the elections.
Then there 15 the mystery of chemically
coated ballot papers......(Interrputions).

SHRI ATAL BIHARI VAJPAYEE :
We are prepared for a thorough discussion
on this matter. Is this such a discussion ?
Or does it relate to this call attention ?

MR. SPEAKER : May I ask Mr,
Krishna to resume his seat. He is not
relevant. The question is about the enquiry
by the Election Commission in Chandigarh ?
He is going too far and I cannot tolerate it.

SHRI M., R. KRISHNA : I should
like to know from the Minister whether he
has obtained the opinion of leading
scientists in this country on the question
whether chemically tainted ballot papers
which could cither efface the markings or
produce some other markings is scientifically
possible ?

MR. SPEAKER :
(Interruptions).

SHRI PILOO MODY (Godhra): As
far a8 1 can read, I find notling in the
question which accuses this Government or

1t is not refevant......

anybody else about chemically treated
papers,

MR. SPEAKER : He is bringing it
usnecessarily.

SHRI PILOO MODY : I Mr. Krishna's
conpcience is biting him on that point be
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may be atlowed to make a statement indepen-
dent of the call attention notice.

MR. SPEAKER : T am not alfowing 1t.

SHRI H. R. GOXKHALE : 1 confined my-
selif to the subject of the question and I
have made it clear 1n the statement 1 also
explained orally. I do not believc any more
clarification 1s negessary, But you will permut
me to say that before an attack 1s made on
the election me hods, everyone whether
belonging 0 this patrly or that party should
take care that the fair name of democracy 1n
this country 1s not tarnished,

SHRIMATI GAYATR1 DEVI (Japuw )

I would Jike to know from the hon Minster
whether it is true or not that on the 13th
March, 1971, railway bogie No, 37840 con-
teming about 140 byndles of balot-papers
left Chandigarh for Schore station near
Bhopal, and again on the 2ist March, bogic
No. 37994 containing an equal numbeér of
bundies of balipt-papers also went to the
same destination 7 The hon. Minister nas
admitted thai the Election Commission had
failed in its duty to burn

SHR{ H. R, GOKHALEL :
admitted i,

SHRIMATI GAYATRI DEVI* You
said that the extra ballot-papers had not
been burnt. It 15 an admusston by the
Blection Commission offcialy (Iuterruption)
You told us, It is in the statement. You have
a0 said it yoursell. So, I would hke to
knbw whether or not these ofticials of the
Fiéction Commission will be taken to task
for this very, very setfous omission,

Another thing 15 that the hon. Minster
said that in every polling station the candi-
date’s pelling sgents were there o see that
the ballot-boxes were properly sealed, but I
suppose that the hon, Minister is aware that
as far ws the Opposition is concerned, m
very Wiany pldges, the polfing agénts are not
atlowed inside the polling booth. (Imterrup-
ton). 1t has happened in nmy own case,
where they have said, **'Is this the signatute
of Gaysizi Devi’s election agent 7 We do not
believe that it 15 his signature”. At 4,30 in
the afternbom, when I went o that polling
booth my ageat was stitf ouldide ¥ dan give
the Bleotion Commyission the.nurmes of sbout

1 have not
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a 100 polling siations in Rajasthan where
this has happened. ¥ am  sure the other hon.
Members on this stde of the House will bear
me ouf, This has happened.

1 do net want to make any allegations or
say anything untd facts are proved, but 1
must ask you to ask the hon. Mmister to
have a thorough cnquity nto all these
allegations mado agamnst the LElection Com-
nission

AN HON MLMBLR : A udicial
enyuiry.
SHRIMAII GAYATRI Di VI Yo ;

judicial enquiry Because at s not  right that
50 many people n India feel that these
tlections had been rigged (Jnrcrruption)

I would alvo request you o be fan
that s when you allow & mumber on the
side of the Tiecasury Benclies to speak ,
they are alfowed 10 make spueches, mstead
of asking concreie, pomted questions  As fur
ay the hon, Member on that other side of the
House 15 concened, who sud that 1t was the
overwhelming magority that the  ongress got,
1s converncd, that annoys the Opposition,
and therefore they are asking these questions,
¥ would like to pomnt out his utier ignorance
Do you realise that your party, despite its
vast numbers siting heie on the I'teasury
Benches, poiled less than 44 per cent of the
vaies 1n the countiy ?

Do you know that ? That s a fact, and
that is why the public in India are concerned,
and these things should be enquired into.
(Interruprion) There should be a8 judsoial
enquiry into this very serious omission on
the part of the Flection Commission,

BHRI H, R, GOKHALE : Thete are
three or four points which the hon. Membey'
has raised, 1 think one of these pomnis has
alicady been dealt with earlier, and thatis
with regard to the alleged cavrying of baliot-
papers m railway wagons on the 13th and
later on the 21st. 1 have already told the hon.
Member that there is nothing to thuw that
the wagons which went cemtemed baliot
papers '

With regmrd to the waste papeds which
were supposad 0 lisve been wpint the
wagons an (nquiry His bese nude
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munications have also been addressed %0 the
Railway Board to intercept the wagons,
since they are not likely to have not reached
their destination, to find out the confents of
the wagons, So, the present assumption that
the wagons confain ballot papers is so fai
without foundation.

The second guestion is .about the allega-
tion with regard to the falure of the
Llection Commuszion. )} have never said
this. As { bave smd catlies, the printing of
the ballot papers at Chandigarh was 1n the
goveinment press under the control of the
Chandigmh  Adminstration. No doubt, the
Llection Commission 1s in overall control of
the conduct of the clections and appropriate
istruchions were  issued by the  Election
Commission widl in advance to  all  the
piesses, includimg the Chandigarh Press, as
1o what should be done with regard to the
surplus ballot papers which wete treated as
waste. [n spite of these very elaborate Instru-
ctions, & slight irrcgularity which has not
ultimately «ffected the result has taken place.
The Llection Comimussion 15 taking appro-
priate steps to conduct an inquiry as to how
this lap.e has taken plave and, being a high
level authorily under the Constitution, 1
have no doubt that the Election Commission
will take appropriatc steps il anyonc is
found guilty.

The third guestion is with regard to
polling agests. The hon. Member says that
polling agents were not allowed. No such
compiaint has been received by me so far.
If any sugh complaints ar¢ received by the
Lilection Commission, since they fall within
the sphecc and scope of the Commission,
¥ am quite sure that the Election Commission
will go info them,

Then a question was asked whether it
1» nOt nocessary to mike a thorough inquiry,
Permit me to say that the Election Commis-
sion, as the hon. Member knows well, is not
an ordinary body. It is a body constituted
under the Congtitution with safeguards which
are almost cqual to the safeguards which are
given to the Judges of the Supreme Court.
If that body is seized of this matter, I am
sute that body will institute a falr impartial
inquiry whith will be to the satisfaction of
all coticerned,
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Lastly, the hon, Member said that every»
body here feels that the elections were rigged.
1 am sorry, T tust disagres, On the contrary,
the only voice that has been raised is by
those hon. Members who have suffered an
inglorious defeat in the elections,

SHRT SHYAMNANDAN MISHRA
(Begusarai) : Sir, on a point of order. You
must have obscrved that my mname was
mentioned in the statement madc by the
hon. Minister. While doing so, he has dohe
fjess  than Justice 1o the views that 1 had
cxpressed to the Flection Commissign, 1Is it
not very unfair (0 an bon, Member that his
name should be mentioned without doing
justice to his vicw ? 1 am entitied to place
before the House my views.

MR. SPEAKER : 1 have to go by the
rules of proceduse.

SHRI PILOO MODY : It is a personal
explanation.

SHRI SHYAMNANDAN MISHRA :
When would 1 get an opportunity ? My view
has been mistepresented 7 Is the House not
entitled to know what views weré expressed
by me to the Election Commission on the
basis of which the Election Commission was
plcased to institute an inquiry ? Unless the
House is in possession of {ull facts it would
not be able to judge it properly, Would I get
an opportunity ?

MR. SPEAKER : Please sit down.

SHRI SHYAMNANDAN MISIIRA
is patently unfair.

MR. SPEAKER : He has mentioned the
names of so many. It is not possible to
aliow everyone 1o explain his point of view.

SHMRI S. A. SHAMIM (Sritagar) : Sir,
on a point of order. 1 had shown 12 vbies
with signaturcs, That has not been looked
into,

MR, SPEAKER : I would pequest him
to resume his seat.

SHRIMATI GAYATRYI DEVI : The
Minister has said something which has to
be answered properly. The Minister said
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that if it was a fact that polling agents were
pot allowed in booths, why we did not refer
this to the Election Commission. We are
pnot fools. Of course, we referred it to the
Election Commission and to the President,
the Prime Minister and every body by
telephone, by telegram and by letter. When
there is no reply, just a brief acknowledg-
ment, may Iask whom we have to go in

appeal to ?

AN HON MEMBER : File an election
petition .....{[nterruption)
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PAPERS LAID ON THE TABLE

STATEMENT RE : DECISION TAKEN ON
THE RECOMMENDATIONS OF AERO~
NAUTICS COMMITIER

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : 1 beg to lay on the
Table a statement (Hindi version) containing
the decision taken on the recommendations
of the Aeronautics Committee. |Placed in
Library. See No. LT-29/71]

0. &N. G C. (SeCOND AMINDMENT)
Ruites 197, Tariey COMMISSION'S
REPORT ON PRICE STRUCTURE OF
INDUSTRIAL ALCOHOL, [TC. E1C.

THE MINISTER Ol STATE IN TUE
MINISTRY OF PETROLEUM, CIIEMI-
CALS AND NON-FERROUS METALS
(SHRI D.R CHAVAN) " I beg tolay on
the Tuble,

(1) A copy of the Oil and Natural Gas
Commission (Second Amendment)
Rules, 1970 (Hindi and English
versions) published in Notification
No. G.SR. 2060 in Gazette of
India dated the 26th December,
1970, under sub-section (3) of
section 31 of the Oil and Natural
Gas Commission Act, 1959, | Placed
in Library See. No. LT-30/11)

(2) () Report (1969) of the Tariff
Commntission on the Price
Structure of Industrial Alcohol,
(ih Government Resolution No,
4/4/70/Ch. | dated the 30th
January, 1971 notifying
Government's decisions on the
above Report. (Hindi and
English versions), {Placed in
Library See. No., LT-31/71}

{3) A statement showing reasons why
the dotuments mentioned at (2)
above could not be laid on the
Table within the period prescribed
in subwsection (2) of section 1§ of
the sald Act. {Placed in Library
See No, LT-32{71)
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4) A copy each of the (following
Notifications (Hindi and English
versions) issued under section 18 G
of the Industries (Development and
Regulation) Act, 1951 :—

{i) The Ethyl Alcohol (Price Con-
trol) Order, 1971, published in
Notification No. 8. O. 577 in
Gazette of India dated the 1st
February, 1971. {Placed in
Library, See No, LT-33/111.

(ii) The Molasses Control (Amend-
ment) Order, 1971, published
in Notification No. S. O. 578
in Gazette of India dated the
Ist February, 1971. [Place in
Library, Ste No. LT-34/71]

NOTIFICATIONS UNDER MINES AND
MINFRALS (REGULATIONS AND DEVELOP-
MENT) AcT, 1957, CoaL MINES
(CONSERVATION AND SAFETY)

Act, 1952, erC. EIC.

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-
CALS AND NON-FERROUS METALS
(SHRI NITI RAJ SINGH CHAUDHARY) :
1 beg to lay on the Table—

(1) A copy of Notification No. G.S.R.
268 published in Gazette of India
dated the 27th February, 1971
making certain amendment to the
Second Schedule to the Mines and
Minerals (Regulation and Develop-
ment) Act, 1957, under aub-section
(1) of section 28 of the said Act.
[Placed in Library. See No,
LT-35/71],

(2) A copy of Notification No, 8. O.
1043 published in Gazette of India
dated the 13th March, 197 under
sub-section (3) of section B of the
Coal Mines {(Conservation snd
safety) Act, 1952 [Placed in
*Library. See No. LT-36/71),

{(3) ) A copy of each of the following
papers (Hindli and English
versions) under  sub-section
{13 of section G19A of the
Companies Act, 1956 :— -
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(8) Review by the Govern-
ment on the working of
the Hindustan  Zinc
Limited, Udaipur, for
the year 1968-69.

(b) Annual Report of the
Hindostan Zinc Limited,
Udajpur, for the year
1968-69 along with the
Audited Accounts and
the comments of the
Comptroller and Auditor
General thereon, [Placed
in Library. See No. LT-
37/711.

Review by the Govern-
ment on the working of
the Bharat Aluminium
Company Limited, New
Dethi for the year 1969-70,

(b) Annual Report of tle
Bharat Aluminium Com-
pany Limited, New Delhi,
for the year 1969-70 along
with the Audited Accounts
and the comments of the
Comptroller and Auditor
General thereon. { Placed
in Library. See No.
LT-38/711.

Two statements (Hindi and
English  versions) showing
reasons for delay in laying the
above papers. {Placed iIn
Library. See No. LT-39-71].

]

(i) (@)

(iii)

12.38 hrs.

PARLIAMENTARY COMMITTEES—
SUMMARY OF WORK

SECRETARY : Sir, Ilay on the Table
a copy of the ‘Parliamentary Committees—
Summary of Work’ pertaining to the period
1st June to 27th December, 1970.

e .

MESSAGES FROM RAJYA SABHA

SECRETARY : Sir, I have to report the
following messages received from the Secretary
of Rajya Sabha :—

{i) "In accordance with the provisions
of sub-rule (5) of rule 186 of the
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i

(i)

(iv)

Rules of procedure and Conduct of
Businers in the Rajya Sabha, 1 am
diregted to seturn herewith the
Appropriation Bill, 1971, which was
passed by the Lok Sabba atits
sitiing held on the 25th March, 1371
and transmitted to the Rajya Sabha
for its recommendations and to
state that this House has no recom-
mendations to make to the Lok
Sabha in regard to the said Bill.”

“Ih accordance with the provisions
of sub-rule (6) of rule 186 of the
Rules of procedure and Conduct of
Business m the Rajya Sabha, I am
directed to return herewith the
Appropriation (Railways) Vote on
Account Bdl, 1971, which was
passed by the Lok Sabha atits

‘sitting held on the 25th March, 1971

and transmitted to the Rajya Sabha
for its recommendations and to
state that this House has no recom-
mendations to make to the Lok
Sabha m regard to the said Bill.”

“In accordance with the provisions
of sub-rule (6) of rule 186 of the
Rutes of Procedure and Conduct of
Business in the Rajya Sabha, 1 am
ditected to teturn herewith the
Appropriation (Railways) Bill, 1971,
which was passed by the Lok
Sabha at its sitting held on the 25th
March, 1971, and transmitted to
the Rajya Sabha for its recommen-
dation and to state that this Fouse
has no yecommendations to make
to the Lok Sabha in regard to the
said Hill.”

“In gccordance with the provisions
of sub-rule (6) of rule 186 of the
Rulos of Procedure and Conduct
of Business in the Rajya Sabha, I
am directed to return herewith the
Maripur Appropriation (Vote on
Account) Bitl, 1971, which was
pased by the Lok Sabha atits
sittiag held on the 25ih March,
1971, and transmitted (0 the Baiva
Sabha for its recommendations and
to stait that this Flbuse hng no
vecomnsendations 18 make to the

MARCH 29, 1971

v

Election to Comm'tyde 80

Lok Sabha 4in vegard 1o the said

Bil
(v) *“In accordance wtth the provisions
of sub-rule (6) of rule 186 of the
Rules of procedure and Conduct of
Business in the Rajya Sabha, I am
dirccted to return  herewith the
the Manipur Appropriation Bill,
1971, which was passed by the Lok
Sabha at jts sitting held on the
25th March, 1971, and transmued
to the Rajya Sabha for its recom-
mendations and (o state that this
House has no recommendations to
make to the Lok Sabha in repard
to the said Bill.”

12,39 hrs

ELECTION TO COMMITILL

EMPLOYEES STATE IN URANCE
CORPORATION

THE  MINISTER

OF 1 ABOUR,

EMPLOYMENT AND RIHABI ITATION
{SHRIR K. KHADILKARY) : Su, I begto
move :

“That in pursuance of section 4(i) of
the Employees’ State Insutance Act, 1948,
read with rule 2A of the Fmployees® State
Insutance (Central) Rudes, 1950, the
meémbers of this House do proceed to
clect, in such manner as the Speaker
may direct, two members from among
themselves to serve as members of the
Employzes’ State Insurance Corporation
for the term commencing ftom the date
of election, subject 10 the other provisions
of the said Act."”

MR. SPEAKER : The question is :

“That in pursuance of seution A(f) of
the Explovees” State Insurance Act, 1948
read with ruls 2A of the Employees’
State Insurance (Central) Rules, 1950,
the miembers of this House do proceed to
¢heot, in such thander as the Speaker may
direct, twe members from among them-
selves (O serve as members of the Em-
plogons’  State  Imsumnve Corperation
JSor the term) gommoncing from the date
of glegtion, aubject 0 the other provisions
of the said Act.”

T motion wes ndopred
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SHRI SHYAMNANDAN MISHRA
(Begusarai) : Sir, a few days hack 4 warning
bad been given in this House that there was
going to be a strike by the railway employees
in the Barauni area,

MR. SPEAKER : When you met ine,
I thought, you had sent some notice to me
about that,

SHRI SHYAMNANDAN MISIIRA :
Now the scivices have been paralysed. 1
would like the Railway Minfster to make a
statement on this subject as to how they
want to get about a settlement of the legiti-
mate gricvances of the workers there,

SHRI S. M BANFRJFE (Kanpur) : It
is such an unportant matter that the Railway
Minister can make a stalement SO motu.

SHRI A. K. GOPALAN (Palghat) : 1
have already dhawu his attention to this, [
have written 10 him scuding the telegram
that I had received. I have not reccived any
reply.  To day it is all paralysed.

MR. SPLAKER : The Railway Minister
should make some statement.

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI OM MEHTA) : 1 will
pass on the information to the Railway
Minister .

MR. SPEAKFR : The Parliamentary
Affairs Minister will convey it to him,

P

12,40 hrs,
RE, BUSINESS OF THL HOUSE

ot wew fagrdt auwdat (s
naw wdaa, gR &2 ¢ fr & wimEme
0 agh 4 91 | #% gmare @ § oy
fr ove qar w1 78 wledwe 2 afiw
N gEry @ wrgw wmey Tg daer
Frar & + god areile a% wer @ R 20
wifwe o 7 srdw gy o wf o
e @Y e e R 0w
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Pakistan

qrfesariz & @Y wror § gark few qu

o gmAta aeew g fed nfew
FETY ‘

i wew fagrt awdat ;9 arda
ax feed arfas @17

W@ AEPRT ;g @ s wify
g wgam &) qurer qrg FaTH
oY sry areff v oYer & sy o & o o Y
AT §, Ao grae a9l ¥ @Y A
AIqAT Y ST &HTAT &Y BT |

st s fagrdt aradgY Fi &Y 9z
& % & g g, s w@T SW EEAT
=gt § 1

MR. SPEAKER ;: Some Members wanted
that sittings ol the House for the 5th, 6th
and 7th should be given up and that the
session should adjourn on the 2nd, Most of
the Members said that they had their engage-
ments on these days. Others wanted that
because of the harvesting season in the north
India, they did not want to have the session
towards the middle or the end of April. So,
we reviewed the list of business and found
that it could be finished on the 2nd evening.
Even if we had accepted the other alternative
to meet at theend of April, some Members
said that was the harvesting season. There-
fote, the only altcrnative open was that we
finish the business on the 2nd evening and
meet a litue earlier or, if not a little earlier,
at the end of May or Ist week of June. That
was decided by the House. 1 put it to the
House and they agreed to it. The Minister
put the list of business for this week. T put
it to the Housec and the House agreed
to it.

RE, SITUATION IN EAST PAKISTAN

ot dzs fagrtt amwdd} (varfene)
qf o s ¥ wom &) o R
v g Gaw drer v oY fefr & Ay
% fabag k1w Wt gEw ¥ Ay
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[#f wzo fagrd qrogd ]

gr7r g a8 & f& a9y W
us s oW w1 faw ¥ aver 3w Ay
Wl & @ig 3g ae arfedfd W
WIEAT W ®L ) yuie Adr e fadw
W Y ge TE d Al fam A OR
¥ drwyr m § ) g W@TE wToag
ot ar Y wifen fF s #Y e
A OF TETE RN AWM A GAAT
arq JqAY TEEAr w¥E Y & qAmen §
fr g %7 aff ®ramer A § 0w
e qgt AT AFAl { AT g I
YT T a9 § |

oUW wWElAw I Ewe F a2 AN
[ 9T FE WY O, T Wm0
fagid fede Y was sy F7 9 |
wd W R mg wE AL, & awwarg
TIIW FT HAGT 47 T IAR A@E &
FUIT § awgar wifge |

st wwe g (veerf) - ag feaw N
T A & 3 &l wey o @ g
Feafl a1 w0 gAT § Hr §, qIWE H
T gy wrEl 9% ) ¥ SwEE § A
% sy sfra widy s wT v g ?

What have they done ? When the
péople arc dying by thousands, it isﬁmla
guestion of debate, it is not a question of
expressing certain pious wishes. What action
has the Government taken to protest against
this butchery, massacre and genocide 7

There is another thing. It has been
reported in West Bengal papers that a Dakota
carrying Indian passengers from Gauhati to
Onloutta has been shot down by Pakistan
army and has crashed in Pakistan tercitory...

MR. SPEAKER : Will you- please sit
down ? 1 am pot sllowing you,

SHRI SAMAR OQUHMA : This s very
relevant. I have put in & Call Altention
Notice, The Civit Aviation Minister should
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make a statement in this House whetbet this
Dakota is still missing... s

MR, SPEAKER : I have not permiftod
you.

SHRI SAMAR GUHA : Our relations
arc there. They have been killed and butch-
ered. Pven Indian nationals have been
butchered by Pakistan army. Are we to sit
idle hete when thousands « f people are being
hilled, when thousands of people are being
butchered and massacied 7 Sir, it isnot a
mere expression of sympathy, What solid
step has been taken

MR. SPEAKFR : Mr. Samar Gula, 1
will have (o perform a very unplcasant duty
if you go on bhe this ?

SHR{ SAMAR GUHA - . to stop this
genocide ? ‘That [ want to know, I sohdly
support that this House should express ats
complete solidaiity with the freedom battle
of East Bengal This 19 a wital link oot
only with the ..

MR. SPLAKFR : Mr. Gopalan,
Mr. Samar Guha, kindly sit down.

SHRI SAMAR GUHA :1 am not
sitting. My brethren across the borders are
being butchered. I come from Dacca, My
heart is blceding. [ know in the streets of
Dacca thousands of people are being killed.
Do you want me to sit idle when thousants
of my brethren are being butchered and
killed ¢

MR. SPEAKER : Keep your balance
please.

SHRI SAMAR GUHA : Mothers,
women and children are being killed and we
are sitling idle.

MR, SPEAKER : If you go on Jike
this, nothing will go on record. Pléase sit
down. The same thing can be saidina
better way.

SHRI SAMAR GUHA : I you hed
only come from Dacen, your seaction would
be diffapent,
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SHRI 8. M. BANERIEE (Kanpur):
Everyone of ns comes from Dacca. You arc
not the only person...([mterrupiions)

MR, SPEAKER : What is this going
on ? It does not look nice for me to make
] reference about you in others’ presence,
Mr. Gopalan.

SHRI A. K. GOPALAN (Palghat) : Sir,
it is truc that a statement has becn made
two days back by the Piime Minister. But,
the sttnation today is entirely different from
what 1t was days before, There is a provi.
sional Government set up there and also,
as far as he fighting is concerned, it is very

terrible.  So, the Government also might
have something to say and the Prime
Minister alvo said that day that afler two

days, every time when a situation arises, the
Prime Ministex would say something. So, it
1s time now that we have fo say something
to show our solidarity with the mighty people
of Bangla Desh~ Fast Pakistan, Ttis true that
the situation to day is different from that
existed two days back. So, we reyuest that
the Prime Minister would make a siatement
which will show our solidarity with the
fighting peoplc of Fast Pakistan.

SHRI INDRAJIT GUPTA (Alipore) :
Mr, Speaker, Sir, may I make submission ?

As Mr, Gopalan has rightly said, the
events arg moving with giant stridc now.
Since you declared in the House which was
also approved by the House that the Lok
Sabha will adjourn on the 2nd of Amil and
as there arc just four or five days to go, I
would make two suggestions for your consi-
deration and the consideration of the
Hogse,

First of all, T am in favour of the idea
thrown up by my colleague, Shri Vajpayee,
that before this House adiourns—at jeast I
think there would he no harm in our adop-
ung unagimously, it is not a matter of
conttoversy between this side or that side
or any other side—~a unanimously approved
draft can be propared in consultation with
all sections of this House and only an agreed
and  unanimous draft resolution can be
brought before this House and should, 1
think, be adopted unanimously, giving correct
exprasgion to the sentiments which were
expressed in this House two days ago.
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I think the House will not meet again
till the end of May. So, one shudders to
think what may happen across the border in
this intervening period, Before the curtain
falls on these events, let the people of Bangla
Desh at least know that Parliament of India
do unanimously agree on one thing—that
we express wholeheartedly our support and
solidarity to their struggle, T think there
should be no difficulty.

Secondly, T would submit that keeping a
very close watch on the development of
events during the next 3-4 days, if it is
necessary, on the 2nd, before this House
adjourns, you would be kind enough to give
us another opportunity to have a discussion
because in the next 3-4 days something may
take place which will be quite different from
what it is to day. We do not know. I do
not want to anticipate events. It is very
difficult to judge which report that is appear-
ing is correct, authentic or not authentic. So
m three or four days’ time a totally different
picture may emerge. So, I would request
you to keep a close watch on these things
and to enable us, before the House adjourns,
to have another discussion sometime so that
we may express our views. And, in the
meantime, this resolution idea may be thought
of, I think there is no difficulty in working
out an appropriate text which could be
unanimously agreed to and would give proper
expression to the feclings of the people of
our country through this Parliament,

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS, MINISTER OF PLAN-
NING AND MINISTER OF INFORMA-
TION AND BROADCASTING (SHRIMATI
INDIRA GANDH]) : T have to make one
submission. 1 was just saying that what I
promised to the House was not that I would
make another statement but that I would
be consulting the leaders of the opposition
groups and I think we might meet on this
issue which they have raised here. T have
no objection to a 1esolution, but we could
sit together and see what can be done,

SHRI SHYAMANANDAN MISHRA :
May I make this submission, Mr. Speaker ?
I want to say this in this very context,
since you are now closing the chapter about
the adjournment of 'the House on ‘the 2nd,
May I submit that this is & fastdeviloping
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situation 7 If this fast-developing situation
requires that the House be cafled in session
soon after, then, for us to meet by the end
of May will be too late. Will you kindly
consider that ? What is the difficulty about
having another discussion on this ?

MR. SPEAKER : We are calling
meeting of the leaders. These things can he
discussed there,

SHRI SHYAMANANDAN MISHRA :
We have not been called for the last few
days. Two days have passed.

AN HON MEMBER : 1t is not necessary
to call the meeting every day.

MR. SPEAKER : Mr. Khadilkar.

12.52 hrs.

LABOUR PROVIDENT FUND LAWS
(AMENDMENT BILL)*

THR MINISTER OF LABOUR, EM-
PLOYMENT AND REHABILITATION
(SHRI R. K. KHADILKAR) : Sir, 1 beg
to move for leave to introduce a Bill farther
t0 amend the Coal Mines Provident Fund
and Bonus Scheme Act, 1948 and the.
Employees’ Provident Funds Act, 1952,

MR, SPEAKER : Thc guestion is :

That leave be granted to introduce a Rill
further to amend the Coal Mines Provi-
dent Fund and Bonus Schemies  Act,
1948 and the Employees’ Provident
Funds Act, 1952,

The motion was adapted

\
SHRI R. K. KHADILKAR : 1 introduce
the Bill.

the *

SATEMENT RE LABOUR PROVIDENT
FUND LAWS (AMENDMENT)
ORDINANCE

THE MINISTER OF LABOUR,
EMPLOYMENT AND REHABILITATION
(SHRI R, K, KHADILKAR) : Sir, 1 beg
to lay on the Table a copy of the explana-
tory statement (Hindt and English versions)
gving reasons for Immediate legistation by
the Labour Provident FFund Laws (Amend-
ment) Ordinance, 1971, as required under
rule 71(1) of the Rules of Procedure and
Conduct of Business in Lok Sabha, [Placed
in Library. See No, LT --10:71.]

.

12.54 brs, ,
ORISSA  BUDGET- 197172 - GENERAL
DISCUSSION, **DEMANDS FOR

GRANTS ON ACCOUNT (ORISSA),
1971-72 AND *DEMANDS }OR
SUPPLEMENTARY GRANTS
(ORISSA), 1970-71

MR, SPEAKFR ;: Now wc will take
up Item 11, Ttems 11, 12 and 13 will be
discussed together. Shri P. K. Deo.

Drmann No. 1 : ELFCIIONS AND
OTHI R EXPENDITURE RELATING TO
Tt HOME DFPARTMENT

MR. SPEAKFR : Motign moved :

“That a  sum not exceeding
Rs 3)30,000/~ bc granted to the
President out of the Consolidated Fund
of the State of Orissa, on account, for
or towards defraying the chaiges during
the year ending on the 3ist day of
March, 1972, 1n respect of ‘Blections and
other expenditure relating to the Home
Departmont,’ "
DemaNp No 2: Jans

MR. SPEAKER : Motion moved :

“That a sum not  exceeding
Rs. 30,00,000/- be granted to the

T “published In Gazette of India Extrancdinary, Part If, section 2, dated 29-3.71.
**Moved with the recomsmndation of the President, .
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President out of the Consoliduted Fund
of the State of Orissa, on account, for
or tovards defraying the charges during
the year cnding on the 3ist day of
Maich, 1972, in respeci of “Jajls.’ ™'

Demanp No 3: Porice

MR. SPEAKER : Motion moved :
“That a  sum not exceeding
Rs. 2,45,00,000/- be pgranted to the

President out of the Consolidated Fund
of the State of Orissa, on gecount, for
or towards defraying the charges during
the year ending on the 31lst day of
March, 1972, in respect of ‘Police.” ™

DeMAND No. 4@ FXPINDITURE
RELATING 10 THL PLANNING AND
COORDINATION DFPARTMENT

MR. SPEAKER :

“That a sum not exceeding
Rs. 1,44,00,000/- “ be granted to the
President out of the Consolidated Fund
of the State of Orissa, on account, for
or towurds defiaying the charges during
the year ending on the 3ist day of
March, 1972, in respect of “Expenditure
retating to the Planning and Coordination
Department.” ™

Moation moved :

DemMAND No §. CoMMUNITY
DevFLOPMPNT PROIECTS, ETC.
MR. SPEAKER : Motion moved :
“That a sum not exceeding
Rs, 1,80,73,000/- be granted to the
Plesident aut of the Consalidated Fund
of the Stute of Orissa, on account, for
or towards defraying the charges during
the year eonding on the 3tst day of
March, 1972, in respect of *Community
Dewvelopment Projects, etc.’ ™

PEMAND No. 6 : EXIENDITURE
RELATING TO 1HE POLITICAL AND
Services DEPARTMENT
MR. SPEAKER : Motion moved !

YThat a
Rs.  16,19,000/«

sum not  exceeding
be granted tp the
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President out of the Consolidated Fund
of the Statc of Orissa, on account, for
or tonards defraying the charges during
the year ending on the 3ist day of
March, 1972, in respect of ‘Expenditure
relating to the Political and Services
Department.”

Demanp No. 7 :
AFFAIRS

CULTURAL

MR. SPEAKLR : Motion moved ;

**That a  sum not excecding
Rs. 6,00,000/- be granted to the
Picsident out of the Consolidated Fund
of the State of Orissa, on account, for
or towards dcfraying the charges during
the year ending on the 3Ist day of
March, 1972, in respect of ‘Cultural
Affairs.! **

DiManND No. 8 :  STAMPS

MR. SPEAKER ; Motion moved :
“That a sum rot  exveeding
Rs. 2,00,000/- be granted to the
President out of the Consolidated Fund
of the State of Orissa, on account, for
or rowardys defraying the charges dwing
the year ending on thc 31st day of
March, 1972, in respect of ‘Stamps.” ™

Demanp No. 9 ¢ MINISTIRS,

CIVIl, SECRETARIAT AND OTHER

EXPFNDITURE RELATING TO THE
FINANCE DEPARTMENT

MR. SPEAKER : Motion moved ¢

“That a sum not  excecding
Rs. &3,79,000/- be granted to the
President out of the Consolidated Fund
of the State of Orissa, on account, for
or towards defraying the charges duriog
the year ending on the 3lst day of
March, 1972, in respect of ‘Ministers,
Civil Secrotariat and other expenditure
relating to the Finance Departinent,’

DrmManD No. 10:  PeNsIONS
MR.-SPEAKER : Motion moved ;



ot Oriseq Budget and

[{Mr Speaker}

*That a sum not exceeding
Rs 46,34000,- be granted to the
President out of the Consolidated Fund
of the State of Orissa, on gccount, for
or towards defraying the chaiges during
the year ending on the 3lst day of
March, 1972, 11 respect of ‘Pensions * *

DeManD No 11 : EXPENDITURE
RET ATING 10 THE EDUCATION
DEPARTMEN1

MR SPFAKER Motion moved

“That a sum not  exceeding
Rs 6,00,00,000/- be granted to the
President out of the Consolidated Fund
of the State of Onissa, on account. for
or towards defraying the charges during
the year ending on the 3lst day of
March, 1972, m respect of ‘Fxpenditure
relating to the Fducation Department * »

DeMAND No 11A Texr Book
Prrss

MR SPEAKLR  Motion moved

“That a sum  not exceeding
Rs 10,00,000/- be granted to the
President out of the Consolidated Fund
of the State of Orisa, on agccount, for
0° tonards defraying the charges during
the year ending on the 31st day of
« March, 1972, 1n respect  of ‘Text Book
Presq .

DEMAND No. 12 ¢ TAXATION

MR, SPEAKER  Motion moved *
“That a sum not exceeding
Rs 28,80,000/- bo gramted to the
President out of the Consolidated Fund
of the State of Orissa, on account, for
or towadrds defraying the charges during
the year ending on the 3lst day of
March, 1972, in respect of ‘Taxation’ *

Demann No. 13 ¢ LaND ReveNvE

MR. SPEAKER : Motton maved :
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“That g8 sum not exoeeding
Rs 1,40,00,000/- be granted to the
President out of the Consolidated Fund
of the State of Onissa, on account, for
or towards defraying the charges durmg
the year ending on the 3ist day of
March, 1972, 1n respect of ‘Land
Revenue *

DeMAND No 14: ExXCISE
MR SPLAKER © Motion moved *

“That a sum not exceeding
Rs 12,00,000/- be gianted to the
Prestdent out of the Conyolidited Fund
ot the State of Osissa, cn account, for
or tonards defiaying the charges during
the ycar ending on the 3lst day ol
Maich, 1972, m respect of °F xeise ?

DrMaNDp NO 15 RFGISTRATION

MR SPFAKER Motion moved
“That a sum not  exceeding
Rs 6,00,000/- be granted to  the
Prestdent out of the Consolidated Fund
ol the State of Orissa, on account, for
or towards defraying the charges during
the vear ending on the 3Ist day ol
March, 1972, 1n jespect of ‘Registia-
tion’ ™

DimMAnD No. 16+ DIsTRICT
ADMINISTRATION AND OIHLR
EXPENDITURF RYLATING 10
RrviNUE DiPARTMENT

MR SPFAKI'R  Mohion moved

“That a sum  not ecxceeding
Rs 81,00,000/- be granted o the
President out of the Consolidated Fund
of the State of Qrissa, on account, for
or towards defraying the charges during
the year ending on the 3Ist day of
March, 1972, 1n respect of ‘District
Administration and other expendiiure
relating to Revenue Department.*

DrManD No 17+ EXPENDITURE
RELATING TO THE INDUSTRIFS
DEPARTMENT

MR SPEAKER : Motion doved :
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“That a sumy not  exceeding
Rs. 1,30,00,000/- be granted to the
President out of the Consolidated Fund
of the State of Orissa, on account, for
or towards defraying the charges during
the year ending on the 3ist day of
March, 1972, in respect of ‘Expenditure
relating to the Industries Depart-

(X1}

ment’.
Demanp No. 17A: MinNLs
MR. SPEAKER : Motion moved :

“That a sunt not exceeding
Rs. 13,00,000/~ be granted to the
Presudent out of the Consolidated TTund
of the Stalc of Orissa, on account, for
or towards declraying the chaiges during
the year cnding on the 3Ist day of
March, 1972, in respec of ‘Mines’.”

Dimanp No 18, Civil AND
SEsS1ONS COURTS AND OTHIR
LXPINDITURE REDATING TO 1L
LAw DI PARTMIN]

MR. SPEAKLER : Motion moved :

“That a sum not exceeding
Rs. 20,52,000/- be granted to the
President out of the Consolidated Fund
of the State of Onissa, on account, for
or towards defraying the charges during
the year ending ou the 31st day of
March, 1972, in respect of ‘Civit and
Sessions Courts and other expenditure
relating to the Law Depaitment’.”

DEMAND NoO. 19 ¢ GOVERNMENT
PRESS AND OTHER EXPENDITURE
RELATING 10 THE COMMERCE

DEPARTMENT -

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 45,00,000/- be grantced to the
President out of the Consolidated Fund
of the State of Orissa, on accoumt, for
or towards defraying the charges during
the year ending on the 3ist day of
March, 1972, in respect of ‘Govérnment
Press and other expenditure relating to
the Commerce Deparsrent’.”
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DeMAND No 20: LABOUR,
EMPLOYMENT AND HOUSING

MR, SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 19,00,000/- be granted fo the
President out of the Consolidated Fund
of the State of Orissa, on account, for
or towards defraying the charges during
the year ending on  the 3ist day of
March, 1972, in respect of ‘Labour,

LR 1)

Employment and Housing’.

DeMAND No. 21 ¢ TRIBAL AND
RurAl WE1 FARL

MR SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 1,35,00,000/- be granted to the
President out of the Consolidated Fund
of the State of Orissa, on account, for
or towards defraying the charges during
the ycar ending on the 3ist day of
March, 1972, in tespect of ‘Tribal and
Rural Welfaie'.”

DiMAND No. 22: MFrDICAL AND
OTHLR EXPENDITURL RFLATING 10
THE HEALTH AND FAMITY
PLANNING DEPARTMENT

MR. SPEAKLR : Motion moved :

“That a sum not exceeding
Rs. 1,%0,00,000/~ be granted to the
President out of the Consolidated Fund
of the State of Orissa, on account, for
or towards defraying the charges during
the ycar ending on the 3lst day of
March, 1972, in respect of ‘Medical and
other expenditure rclating to the Health
and Family Planning Department’.”

DiManp No. 23—-PusLic HFALTH
MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs,
1,36,00,000/- be granted to the President
out of the Consolidated Fund of the
State of Orissa, on account, for or
fowards defraying the charges during
the year ending on the 3ist day of
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March, 1972,
Health,”

DeMAND No. 24 - IRRIGATION

in respect of ‘Public

MR. SPEAKER : Motion moved :

“That a sum not cxceeding Ks.
1,92,22,000/- be granted to the President
out of the Consolidated Fuad of the
State of Orissa. om account, for or
towards defraying the chargss during
the year ending on the 3lst day of
March, 1972, in respect of *hivigation,” ™

Demanp No. 25 -PusLic WORKS
MR. SPEAKTIR : Motion moved :

“That a sum not excecding Rs.
4,21,51,000 be granted to the President
out of the Consohdated Fund of the
State of Orissa, on occount, for or
towards defraying the charges during the
year ending on the 3lst day of March,
1972, in respect of *Public Works.”

NeManD No. 26 -STATL LEGISLATURE
MR. SPEAKCR . Motion moved .

“That a sum not exceeding Rs. 6,10,000
be granted to the President out of the
Consobdated FFund of the State of Orissa,
on account, for or 1owards defraying
the charges during the year ending on
the 3ist day of March, 1972, in respect
of ‘State Legislature.'

DeMAND No. 27—PupLic WORKS,
CoMMON ESTASLISHMENT

MR. SPEAKER : Motion moved :

*That & sum not exceeding Rs, 72,53,000
be granted to the President out of the
Consolidated Fund of the State of Orissa,
on account, for or towards dofraying
the charges during the year ending on
the 31st day of March, 1972, in respect
of ‘Public Works, Common Establish-
m" ”"

DEMAND NO. 28—ELBCTRICITY SCHEMES
MR, SPEAKER : Motlon nyved ; -
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“That a sum hot exceeding Rs. 40,00,000
be granted to the President oat of the
Consolidated Fund of the State of Orissa,
on account, for or rowards delraying
the charges during the year ending on
the 3ist day of March, 1972, in respect
of ‘Electricity Schemes.” ™

DiemaND No. 29--TAXEs ON VEHICLES
MR SPFAKER : Motion moved :

“That a sum not exceeding Rs. 7,68,000
be granted to the Prestdent out of the
Consoltdatsd Fund of the State of Onissa,
on account, for or tonards defraying
the charges duning the year ending on
the 3st day of Maich, 1972, 1 respect

of ‘Taxes on Vehiles'

DemMAND No. 30 =TranNSPORT SCHEMES

MR SPLAKLR : Motion mioved :

“That a sum nol  cxceeding  Rs.
1,02,36,000 be gianted to the President
out of the Consohidated Fund of the
Sta ¢ of Orissa, on account, for or
towgrds defraying the charges during
the ycar ending on the 3Ist day of
March, 1972, 1in respect of “Transport
Schemes,'

DrMAND No. 31—~FOREST

MR, SPEAKLER : Motion moved :

“That a sum not exceeding Ry, 1,30,00,000
be pgranted to the President out of the
Consohidated Fund of the Siate of
Oritsa, on account, for or towards
defraying the charges during the year
ending on the 3{st day of March, 1972,
in respect of ‘Forest,” "

DeMAND No. 32—F1sMERIES
MR. SPEAKER : Motion moved :

“That a sum not exceeding Ry, 35,98,000
be graated to the President out of the
Consolidated Fund of the State of
Orissa, on account, for or rowards
defraying the charges during the year
ending on the 3ist day of March, 1972,
in respact of *Fishegies,’ »
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DeMAND NO. 33=-CO-GPLRATION
AND MARKETING

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs, $4,22,000
be granted to the President out of the
Consolidated Fund of the State of Orissa,
on account, for or towards defraying
the charges during the year ending on
the 3ist day of March, 1972, in respect
of ‘Co-operation and Marketing’, ™

DrmanD NoO. 34—EXPLNDITURE
RLLATING TO THI URreanN Dfvi-
LOPMLNT DLPARTMI NT

MR SPEAKER : Motion moved :

“That a sum not exceeding Rao.
1,33,00,000 be granted to the President
out of the Consolidated Fund of the
State of Orissa, on taccount, for or
towards dafraying the charges during
the year ending on the 3ist day of
March, {972, in 1cspect of ‘Eapenditure
relating to the Urban Development
Department’,

JFMAND NO. 35—~ANIMAL HUSBANDRY
MR. SPEAKER : Motion moved :

“That 2 sum not exceeding Rs.
1,00,00,000 be granted to the President
out of the Consolidated Fund of the
Siate of Orissa, on account, for or
towards defraying the chaiges during
the year ending on the 3ist day of
March, 1972, in respect of ‘Animal
Husbandry®. »

JEMAND No. 36 —~Pupl ic RLLATION
AND TOURISM

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs. 15,39,000
be granted to the President out of the
Consolidated Fand of the State of Orissa,
on tcoount, for or towards defraying
the charges duning the year ending on
the 31st day of March, 1972, in respect
of ‘Pyblic Refation and Tourism’, *
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DeMAND NoO. 37—AGRICULTURE
MR. SPEAKER : Motion moved :

*“That a sum not exoeeding Rs. 2,07,66,000
be granted to the President out of the
Consolidated Fund of the State of Orissa,
on account, for or towards defraying
the charges during the year ending on
the 31st day of March, 1972, in respect
of “Agriculture,”

Demanp No. 38--SuppLy
DEPARTMENT

MR, SPEAKER : Motion moved :

“That a sum not exceeding Rs, 24,82,000
be granted to the President out of the
Consolidated Fund of the State of
Orissa, on account, for or towards
defraying the charges duting the year
ending on the 31st day of March, 1972,
in respect of ‘Supply Department™,

Demand No. 39—PorTS
MR, SPFAKER : Motion moved :

“That a sum not excecding Rs. 1,20,000
be granted to the President out of the
Consolidated Fund of the State of Orissa,
on account, for or towards defraying
the charges during the ycar ending on
the 3ist day of March, 1972, in respect
of ‘Ports".”

DimanDps No. 41—Loans 10 LocaL

Funps, GOVERNMENT SERVANTS ETC.
MR. SPEAKFR : Motion moved @

“That a sum not exceeding Rs. 33,00,00
be granted to the President out of
the Consolidated Fund of the State of
Orissa, on account, for or trowards
defraying the charges during the year
ending on the 31st day of March, 1972,
in respeet of ‘Loans to Local Funds,

L]

Government Servants efc.’,

DiMAND No. 42 ~COMPEN.ATION FOR
ABOLITION OF ZAMINDAR! SYSTEM AND
OTRFR EXPENDITURE RELATING TO THE

ReVENUE DEPARTMENT
MR. SPEARKER : Motion movéd,
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[Mr, Speaker]

“That a sum not exceeding Rs. 16,00,000
be granted to the President out of the
Consolidated Fund of the State of Orissa,
on account, for or lowards defraying
the charges during the year ending on
the 3ist day of March, 1972, in respect of
“‘Compensation for abolition of Zamindan
System and other expenditure relating
to the Revenue Department’.”

DeMAND No. 43-—-MuLTIPURPOSE RIVIR

IRRIGATION AND ELECTKICITY
SCHEMES

MR, SPLAKER : Motion moved :

“That a sum not exceeding Rs 8,00,00,000
be granted to the President out of the
Consolidated Fund of the State of Orissa,
on account, for or (owards defraying
the charges during the year ending on
the 31st day of March, 1972, in respect
of ‘Multipurpose River, Irrigation and
Electricity Schemes'.” .
[

DeMaAND NO.  44—AGRICULTURAL
IMPROVEMENT AND RESEARCH

MR. SPEAKER : Motion moved :

“That a sum not oxceeding Rs. 60,00,00
be granted to the President out of the
Consolidated Fund of the State of Orisa,
on account, for or tovwards defraying
the charges durmg the year ending on
the 31st day of March, 1972, 1n respect
of ‘Agricultural Improvement and
Ressarch'.”

Deuann No 45--GOVERNMINT
TRADING ScC#MLS

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs, 2,00,00,000
be granted 2o the President out of the
Consolidated Fund of the State of Orissa,
an acconnt. for ar towards defraying
the charges during the year ending on
the 31st day of March, 1972, in respect
of ‘Government Trading Schemes.”

Dasanp No. 46~RoAD AND WATER
TRANSPORT SCHEMES

MR, SPEAKER : Motion moved :

MARCH 29, 1971

Demands 100

“That & sum not exceeding Rs. 10,00,000
be granted to the President out of the
Consohdated Fund of the State of Orlssa,
on account, for or fowards defraying
the charges during the year ending on
the 3ist day of Match, 1972, i respect
of ‘Road and Water Transport
Schemes’.™

DIMAND NO. 47—CAPITAL EXPINDI-

TURI RLLAIING TO Putric HiaLTH
AND URBAN DELVFLOPMINT
DreariMint *

MR. SPEAKER Motion moved .

“That & sum not exceeding Rs 40,00,000
be granted to the President out of the
Consolidated Fund of the State of Onssa,
on account, for or towards delraying
the chaiges during the year ending on
the 3ist day of March, 1972, 1n respect
of ‘Capital Expenditure relating (o Pubhe
Health and Uiban  Development
Department®

DrManD No 48— Caritar OQuTIAY

ON INDUSTRIAL DIVFIOPMINT
MR SPEAKER - Motion moved .

“That a sum not exceeding Rs, 80,00,000
be granted to the President out of
the Consshdated Fund of the State of
Onssa, on account, for or tewards
defraying the charges during the year
cndinig on the 3lst day of March, 1972,
i respect of ‘Capital Outlay on  Indust-
114l Development® ™

PemMann No 49- -Hirakup DaM
Pron ¢y

MR, SPFAKIR : Muotion moved ;

“That a sum nol exceeding Rs, 2,03,000
be granted to the President out of the
Consolidated Fund of the State of Orlssa,
on account. for or towards defraying
the charges during the year ending on
the 315t day of March, 1972, in respect
of ‘Hirakud Dam Project'.”

DeMAND Mo, S0-CAPITAL OUTLAY
N ON PORTS

MR, SPEBAKER : Motion mowd ;
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“That a sum not exceeding Rs. 4,00,000
be granied to the Presidént out of the
Consolidated Fund of the State of Otissa,
an account, for or towards defraying
the charges during the years eading on
the 31st day of March, 1972, in respect
of *Capital Outlay on Ports".”

Demanp No  51-~CArITAL EXPINDI-
TURL RELATING TO LABOUR, EMPLOY-
MENT AND HOUSING DLPARTMENT

MR. SPEAKFER : Motion moved :

’

“ That a sum not exceeding Rs. 15,00,000
be granted to the President out of the
Consvlidated Fund of the State of Orisa,
on account, for or towards defraying
the charges during the yeai cnding on
the 31st day of March, 1972, in respect
of “Capitgl Fxpenditure relating (o
Laboui, Employment and Housing
Department’.”

DiMAND NoO  52- CAPITAL EXPINDI-
TURI RELATING 10 THE EDUCALION
DEPARTMENT

MR. SPLAKER : Motion moved :

“That a sum not exceeding Rs. 15,00,000
be granted to the President out of the
Consolidated Fund of the State of Oiissa,
on account, for or towards defraying the
charges during the year ending on the 3ist
day of March, 1972, in respect of ‘Capital
Expenditure relating to the ‘Education
Department’.”

DeMAND NO. 53—CAPITAL EXPiINDI-
TURE RELATING TO HOME
DErPARTMINT

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs. 2,00,000
be granted to the President out of the
Consolidated Fund of the State of Orissa,
on account, for on towards defraying
the charges during the year ending on
the 31st day of March, 1972, in respect
of ‘Capital  Expenditure relating 0
‘Home Dopartment’.”

Demanp No. 54 - CariTaL OuTLAY
ON FORESTS

MR, SPEAKER : Moation moved

“That a sum not  exceeding
Rs. 2,00,00,000 be granted to the President
out of the Consolidated Fund of the
State of Orissa, on account, for or
towwards defraying the charges dnring
the year ending on the 3ist day of
March, 1972, in respect of ‘Capital
Outlay on Forests'.”

DimMaND No. 55—~SHARE CaPITAL

CONTRIBUTION AND Loans 1o Co-
OPLRATIVF ORGANIZATIONS

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs. 30,00,000
be granted to the President out of
the Consolidated Fund of the State of
Oussa, on account, for or towards
defiaying the charges during the year
ending on the 3ist day of March, 1972,
in respect of ‘Share Capital contri-
bution and Loans to Co-operative

(1Y

Organyzations’,

Demanp No. 56~CAprITAL EXPENDI-

TURE RELATING TO PLANNING AND
Co-ORDINATION DFPARTMENT

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs. 81,67,000
be granted to the President out of the
Consolidated Fund of the State of
Orissa, on account, for or towards
defraying the charges during the year
ending on the 3]st day of March, 1972
in respect of ‘Capital Expenditure
relating to Planning and Co-ordination
Department’.”

DeMAND NO. 57—-CariTAL EXPENDI-

1URE RELATING TO ANIMAL Hus-
BANDRY DEPARTMENT

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs. 1,00,000
be granted to the President out of the
consolidated Fund of the State of
Oris:a, on account, for or towards
defraying the charges during the year
enditig on the 3ist day of March, 1972,
in respect of ‘Capital Expenditure
relating  to  Animal Husbandary
Department’.” |
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DeMAND No. 58—CAPITAL EXPENDI-
TURE RELATING TO THE GRAMA
PANCHAYAT DEPARTMENT

MR. SPEAKER : Motion moved :

“That & sum not exceeding Rs. 50,000
be granted to the President out of the
Consolidated Fund of the State of
Orissa, on account, for or 1owards
defraying the charges during the year
ending on the 31st day of March,
1972, in respect of “Capital Expenditure
relating to the Grama Panchayat
Department'.”

Demanp No 60—Capital Quriay
oN PusLic WORKS

MR. SPEAKER : Motion Moved :
“That & sum not exceeding Rs.
1,46,14,008 be granted to thc President
out of the Consolidated Fund of the
State of Orissa, on account, for or
towards defraying the charges during the
year ending on the 3ist day of March,
1972, in respect of ‘Capital Outlay on
Public Works".”

DeMAND No. 61—CAPITAL EXPENDI-
TURE RELATING T)> THE MINING
AND GEOLOGY DEPARTMENT

MR. SPEAKER : Motion moved :

**That & sum not exceeding Rs. 25,00,000
be granted to the President out of the
Couvsolidated Fund of the State of
Orissa, on account, for or towards
defraying the Charges during the year
endiug on the 31ist day of March, 1972,
in pespect of ‘Capital Expenditure
relating to the Mining and Geology
Department’.”

DeMAND No. 62—CaritaL EXPENDI-
TURE RELATING TO THE TRIBAL AND
RURAL WELFARE DEPARTMENT

MR. SPEAKER : Motion moved :

“That a sum not excesding Rs. 15,00,000
be granted to the Peesident out of the
Consalidated Fupd of State of Orissa, on
account, for or towards defexying the
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charges during the year ending on the
315t day of March, 1972, in respect of
‘Capital Expenditure relating to the
Tribal and Rural Welfare Department’.”

1-ELECTIONS AND
OfHER EXPENDITURE RELATING TO
THE HoMB DEPARTMENT

MR. SPEAKER : Motion moved :

“That a Supplemcntary sum not exceed-
ing Rs. 23,16,600 be granted to the
President out of the Consolidated Fund
of the State of Orissa to defray the
charges which will come in course of
payment during the year ending the 31st
day of March, 1971, in respect of
‘Elections and other Expenditure relating
to the Home Department’,”

Devanp No. 3 —PoLict.

MR. SPEAKFER :  Motion moved ;
*“That a Supplcmentary sum not excecding
Rs. 500 be granted to the President out
of the Consohidated Fund of the State of
Qrissa to defray the charges which will
come in course of payment during the
yoar ending the 3ist day of March, 1971,
in respect of "Police’.”

DEMAND NO. 4—EXPENDITURE RELAT-

ING T0 THE PLANNING AND Co-
ORDINATION DEPARTMENT

MR, SPEAKER : Motion moved *

“That a Supplementary sum not excecding
Rs. 1,157,000 be granted to the
President out of the Consolidated Fund
of the State of Orissa to defray the
charges which will come in course of
payment during the year ending the 31st
day of March, 1971, in respect of
‘Expenditure relating to thc Planning
and Co-ordination Department’."”

Demanp No. 5—~-CommunIty Deve-

LOPMENT PROJECTS, ETC.
MR. SPEAKER : Motion moved :

“That & Supplementary sunt not exceeding
Rs. 68,19,200 be granted to the President
out of the Consolidated Punid of the
State of Orissa to defray the charges
which will codie in course of payment
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duriog the year ending tho 3Ist day of
March, 1971, wn respect of ‘Community
Development Projects, etc’.”

DeManND NoO. 7—CULTURAL AFFAIRS

MR, SPEAKER : Motion moved :
“Thay a Supplementary sum not exceeding
Rs 100 be granted to the President out
of the Consolidated Fund of the State of
Orissa to defray the chaiges which will
come in course of payment during the
yeair cnding the 3ist day of March, 1971,
mn respect of ‘Cultural Affairs’

DemanD No 10— PENsIONS

MR SPEAKLR . Motion moved .
“That a Supplementary sum not
cxceeding Rs. 13,86,700 be granted to the
President out of the Consohdated Fund
ol the Statc of Orissa to defray the
chatges which wiil come 1n course of
payment duiing the year ending the 31st
day of March 1971, in respect of
‘Pensions’.”

DemaND  No 11 —EXPLNDITURI
RLLATING O i EDUCATION
DrrARMENT

MR. SPEAKER : Motion moved :

“That a Supplementary sum not excesding
Rs. 2,900 be granted to the President out
of the Consolidated Fund of the State
of Orissa to defray the charges which
will come mn course of payment during
the year ending the 31st day of March,
1971, in respect of ‘Expenditure relating
to the Education Department’.”’

DeManD No 11-A—Trix1 Boox
Prrss

MR. SPEAKER : Motion moved :

“That a Supplementary sum not exceedmg
Rs. 200 be granted to the President aut
of the Consolidated Fund of the State of
Orissa to defray the charges which will
come it cotrse of payment during the
year ending the Jist day of March, 1971,
in respect of “Text Book Press’.”

CHAITRA 8, 1893 (SA4K4)
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DeMaND No. 13— LAND REVENUE

MR. SPEAKER : Motion moved :

“That a Supplementary sum not
exceeding Rs. 29,77,200 be granted to
the President out of the Consolidated
Fund of the State of Ormissa to defray
the charges which will come in course of
payment during the year ending the 3ist
day of March, 1971, in respect of *Land
Revenue'.”

Dimanp No., 14—Excisi:
MR. SPEAKER * Motion moved *

“That a Supplementary sum not
exceeding Rs. 100 be granted to President
out of the Consolidated Fund of the
State of Onssa to defray the charges
which will come in course of payment
during the year ending the 3ist day of
March, 1971, in respect of ‘Excise’.”

DeMAND No. 16-~-DISTRICT ADMINIS-

TRATION AND OTHTR EXPENDITURE
RFLATING TO TH} REVINDF
Dt PARTMINT

MR SPEAKER : Motion moved :

“That a Supplomentary sum not
exceeding Rs, 600 be granted to the
President out of the Consolidated Fund
of the State of Orissa to defray the
charges which will come in course of
payment during the year ending the 31st
day of March, 1971, n respect of
‘District Administration and  other
Expenditure relating to the Revenue
Department’.”

DieMAND NoO  [7—EXPENDITURE
RILATING TO THE INDUSTRIES
DEPARTMLIN1

MR, SPEAKER : Motion moved :

“That a Supplementary sum not
exceeding Rs. 300 be granmted to the
President out of the Consolidated Fand
of the State of Orissa to defray the
charges which will come in course of
payment durmg the year ending the 3ist
day of March, 1971, in respest of
‘Expenditure relating to the ladustries
Department’.”
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DeMAND No. | 7-A—~MiNgs
MR, SPEAKER : Motion Moved :

“That a Supplementary sum  not
exceoding Rs, 1,00,000 be granted to the
President out of the Consolidated Fund
of the State of Orissa to defray the
charges which will come in course of
payment during the year ending the 3ist
day of March, 1971, in respect of
‘Mines’.”

DeEMAND No.  19—GOVIRNMLNT
PRESS AND OTHER EXPENDITURE
RELATING TO THE COMMERCE
DEPARTMENT

MR. SPEAKER : Motion moved :

“That a Supplementary sum not
exceeding Rs. 2,32,100 be granted to the
President out of the Consohidated Fund
of the State of Orissa to defiay the
charges which will come in course of
payment during the year ending the 31st
day of March, 1971, in respect of ‘Govern-
ment Press and other  Expenditure
relating to the Commerce Department”,”

DeMAND NO 21 —TRIBAL AND
RurAL WELFARL

MR, SPEAKER : Motion motion :

“That a  Supplementary sum not
exceeding Rs. 300 be granted to the
President out of the Consolidated Fund
of the State of Orissa to defray the
charges which will come in course of
payment during the year ending the 31st
day of March, 1971, in respect of ‘Tribal
and Rural Welfare™,”

DEMAND No. 22--MEDICAL  AND
OTHER EXPENDITURE RELATING 1O
THE HEALTR AND FaMiLy
PLANNING DEPARTMENT

MR, SPEAKER ;: Motion motion :

“That a Supplementatry sum fnot
exceeding Rs, 17,34,300 be granted to
the President out of the Consolidated
Find of the State of Orivga to defray
the charges which will come in course of
payment during the year ending the 31st
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day of March, 1971, in respect of
‘Medical and other Expenditure relating
to the Health and Family Planning
Department'.”

DimanD No. 23 —PusLiC P‘IEALTH

MR. SPEAKER : Motjon moved :

“That a supplementary sum not exceeding
Rs. 400 be granted to the President out
of the Consolidated Fund of the State
of Orissa to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1971, in respect of *Public Health',”

DeMAND NU 24-—IRRIGATION
MR, SPEAKER : Motion moved :

“That a Supplementmty sum  not
exceeding Rs. 79,602,800 be granted to
the President ocut of the Consolidated
Fund of thc State of defray the charges
which will come in course of payment
during the year ending the 3ist day of

L 1]

March, 1971, in respect of “Irrigation’,

Drmanp No. 25—PusLic WORKS
MR. SPEAKER : Mouion moved :

“That a Supplementary sum not excee-
ding Rs. 15,38,700 be granted to the
President out of the Consolidated Fund
of the State of Orissa to defray the
charges which will come in course of
payment during the year ending the 31st
day of March, 1971, in respect of

‘Public Works.' ’

DeMAND No. 26--81A11 LLGISLATURE

MR, SPEAKER : Motion moved :

“That a Supplementary sum not excee-
ding Rs, 91,000 be granted to the
President out of the Consolidated Fund
of the State of Orissa to defray the
charges which will come in course of
payment during the year ending the 3ist
day of March, 1971, in respect of
‘State Legisiature.’ » ’

DeMaND No. 27~PusLiC WORKS,
CoMMON ESTABLISHMENT

MR. S3PEAKER. : Motion moved ¢
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SThat a Supplementacy sum not excee.
ding Rs. 8,56,100 be granted to the
President out of the Consolidated Fund
of the State of Orissa to defray the
charges which will come in course of
payment during the year ending the 3lst
day of March, 1971, in respect of ‘Public

e

Works, Common Establishment".

D¥MAND No. 28—ELECTRICITY SCHI MES

MR. SPEAKER : Motion moved :

“That a Supplementary sum not excee-
ding Rs. 200 be granicd to the President
out of the Consolidated Fund of the
State of Orissa to defray the charges
which will come in course of payruent
during the year ending the 31st day of
March, 1971, in respect of ‘Elec ricity

"

Schemes’.

DrMand No, 29—TAXES ON VIHICLS
MR. SPEAKER : Motion moved :

“That a Supplementary sum not excee-
ding Rs, 1,30,700 be granted .to the
President out of the Consolidated Fund
of the State of Orissa to defray the
charges which will come in course of
payment during the year ending the 3ist
day of March, 1971, in respect of “Taxes
on Vehicles',

Demand No. 30—~TRANSPORT SCHFMES

MR. SPEAKER . Motion moved :

“That a Supplementary sum not excee-
ding Rs. 30,10,000 be granted to the
President out of the Consolidated ¥Fund
of the State of Orissato defray the
charges which will come in caurse of
payment during the year ending the 3lst
day of March, 1971, in respect of
“Transport Schemes’, *

DEMAND No. 31 -ForLST
MR. SPEAKER : Motion maoved :

“That a Supplemeniary sum not exceo-
ding Rs, 3,00,000 be grgnted (o the
Prosident out of the Consolidated Fund

of the Bwte of Origsa to defray the
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charges which will come in course of
payrmaent during the year ending the 31st
day of March, 1971, in respect of
‘Forest’,”

DeMAND NO. 32—FISHERIES
MR. SPEAKER : Motion moved :

“That a Supplementary sum not excee-
ding Rs. 200 be granted to the President
out of the Consolidated Fund of the
Statc of Orissa to defray the charges
which will come in course of payment
during the ycar ending the 3ist day of
March, 1971, in respect of ‘Fisheries’, "

DiMAND NoO. 34—FEXPENDITURE
RELATING TO THE URBAN Drvi-
LOPMFNT DFPARMENT

MR, SPEAKER : Motion moved :

“That a Supplementary sum not excee-
ding Rs. 22,88,700 be granted to the
President out of the Consolidated Fund
of the State of Orissa to defray the
charges which will come in course of
payment during the ycar ending the 3ist
day of March, 197§, in respect of
‘Bxpenditure relating to the Urban

(1}

Development Department’,

DrMAND NoO, 35~ANIMAL HUSBANDRY

MR. SPEAKER : Motion moved ;

*“That a Supplementary sum not excee-
ding Rs. 91,200 be granted to the
President out of the Consolidated Fund
of the State of Orissa to defray the
charges which will come in course of
payment during the year ending the 31st
day of March, 1971, in respect of ‘Animal
Husbandry’, >

DemanD No. 37—AGRICULTURE
MR. SPEAKER : Motion moved :

“That a Supplementary sum not excee«
ding Rs. 1,900 be granted to the President
outof the Comsolidated Fund of the
State of Orissa to defray the charges
which will come jn ¢ourse of payment
duting the ycar ending the 3ist day of
March, 1971, in respect of “Agricuitune’ *
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Demanp No. 40— Community
DEVELOPMENT PROJECTS

MR SPEAKER : Motion moved :

“That a Supplementary sum not excee-
ding Rs. 79,200 be granted to the
President out of the Consolidated Fund
of the State of Onssa to defray the
charges which will come n course of
payment during the year ending the 3ist
day of March, 1971, 1n respect of ‘Com-
munity Development Projects’, **

DsMaNDd No. 41—-LoaNs 1o LocaL
FunDs, GOVLRNMENT SIRVANTS, ETC.

MR. SPEAKER * Motion moved :

“That a Supplementary sum not excec-
ding Rs. 100 be granted to the President
out of the Consohdated Fund of the
State of Orissa to defray the charges
which will come in course ol payment
duning the ycar endiag the 3(st day of
March, 1971, in respect of ‘Loans to
Local Funds Government Servants, etc® ™

Demanp No. 42—COMPENSATION FOR
ABOLITION OF ZAMINDARY SYSTIM
AND OTHLR EXPFNDITURF RELATING

TO THE REVENUI DIPARTMENT

MR. SPEAXER . Motion moved *

“That a Supplementary sum not excee-
ding Rs. 14,63,700 be granted to the
President out of the Consolidated Fund
of the State of Orissa to defray the
charges which will come in course of
payment during the year ending the 3ist
day of March, 1971, 1n respect of ‘Com-
pemsation for Abolition of Zamindary
Systom and other Expenditure relating to
the Revenué Department’, ™

DeMaND No. 43~MULTIPURPOSE RiVER,
JRRIGATION AND ELECTRICITY SOHEMES

MR SPEAKER : Motion aioved :

“That 4 Supplementary sum ot exces.
ding Rs, 99,52,300 be geanted to the
President oyt of (e Consslidated Pund
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of the State of Origsa to defray the
charges which will come in course of
payment during the year endimg the 3lst
day of March, 1971, in respect of
‘Multipurpose  River  Irvigation and
Electricity Schemes’.”

DiMAND NoO 44~ AGRICULTURAL
IMPROVEMI NT AND RFSEARCH

MR SPFAKER : Motion moved {

“That a  Supplementary sum not
exceeding Rs  2,%0,000 be granted to
the president out of the Consolidated
Fund of the State of Orissa to defray
the charges which will come m course of
payment during the year ending the 31st
day of March, 1971, in respect of ‘Agn-
cultural Improvement and Research’*

DiMAND No. 46 -RoAb AND WATIR
TRANSPORT SCHIMES

MR SPEAKER Motion moved

‘“That a Supplementary sum not excced-
mg Rs 48,600 be granted to the Prevident
out of the Consolidated Fund of the
State of Orissa to defray the charges
which %ill comec m course of payment
during the year ending the 3ist day of
March, 1971, in respect of ‘Road and
Water Transport Schemes’.”

Dimanp No 47-CApital EXPINDI-
IURE RILATING TO PuBLiC HrALTH
AND URBAN DiVEI OPMPNT
DEPARTMLNI

MR. SPEAKER : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 10,00,000 be granted to the
President out of the Congolidated Fund
of the State of Orissa to defray the
charges which will come 1 course of
payment during the year ending the 31st
day of March, 1971 1a respect of ‘Caputal
Expenditure relating to Public Health
and Urban DevelSpment’.”

DeEMAND No, 4B ~Carrrat DUTLAY
oN INDUSTRIAL DEVELOBMENT

MR, SPEAKER : Motion mived
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“That a Supplementary sum not exceed-
ing Rs. 36,03,300 be granted to the
President out of the Consolidated Fund
of the State of Orissa to defray the
charges which will come in course of
payment during the year ending the 31st
day of March, 1971, in respect of
‘Capital Outlay on Industrial
Development’.”

DimanDd NoO. 49 : HIRAKUD DAM
Proncr

MR. SPEAKER : Motion moved :

“That a Supplementary sum  not cxceed-
ing Rs. 5,00,000 be granted to the
President out of the Consolidated 1 und
of the Statc of Orissa to defiay the
chargzs which will come 1n comse of
payment duting the year endmg the 31st
day of March, 1971, in respect of

[T

thirakud Dam Project’.

IrManD No. 53 : CAPITAL EXPFNDI-
TURF RELATING TO HOMF
DrpPARTMENT

MR. SPEAKER : Motion moved :

“That a Supplementary sum not cxceed-
ing Rs. 1,00,000 be granted to the
President out of the Consolidated Fund
of the State of Orissa to dcfray the
charges which will comc in course of
payment during the year ending the 3ist
day of March, 1971, in respect of
‘Capital Expenditurc relating to Home

Department’,

SYMAND No, 54 : Carrtan Outpay
ON ForisTs

MR. SPEAKER : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 10,00,000 be granted to the
President out of the Consolidated Fund
of the State of Orissa to defray the
charges which will come in course of
payment during the year ending the 31st
day of March, 1971, in respect of
‘Capita! Outlay on Forests’."
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DrManD No. 55: SHARE CAPITAL

CONTRIBUTION AND LOANS TO
'COo-0PERATIVE. ORGANISATIONS

MR. SPEAKER : Motion moved :

“That a Supplementary sum not exceed-
ing Rs, 22,52,000 be granted to the
President out of the Consolidated
Fund of State of the Orissa to
defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1971, in
respect of ‘Share Capital Contribution and

(1Y

L oans to Co-operative Organisations’.

DinmaND No. 58 ¢ Capiian EXPENDI-

JURY RITALING O THE GRAMA
PANCHAYAT DEPARTMENT

MR. SPLCAKER : Motion moved

“That a Supplementary sum not exceed-
ing Rs. 100 be granted 1o the President
out of the Consolidated Fund of the
State of Orissa to defray the charges
which will come in course of payment
during the year cnding the 31st day of
March, 1971, in respect of ‘Capital
Expenditure relating to Grama Pahchayat
Depaitment’.”

DimaND No 59 : CAapitAL EXPENDI~

TURE RILAVING TO HrALTl
D1 PARTMINT

MR. SPEAKER : Molion moved :

“That a Supplementary sum not exceed-
ing Rs. 41,78,000 be granted to the
President out of the Consolidated Fund
of the State of Orissa to defray the
charges which will come in course of
payment during the year ending the 31st
day of Maich, 1971, in respect of
‘Capita) Expenditurc relating to Health
Department’,”

.

Dimand No. 60 : CapiTaL OuTLAY

ON PUBLIC WORKS
MR. SPEAKER : Motion moved :
“That a Supplementary sum not excced-

ing Rs. 90,388,900 be granted to the
President out of the Consolidated Fund
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of the State of Orissa to defray the
charges which will come in course of
payment during the year cnding the
3tst day of March, 1971, in respect of
‘Capital Outlay on Public Works'.”

DiMAND NO. 62— CAPITAL EXPINDITURI
RELATING TO TRIBAL AND RURAL
WLLFART DIPARITMENT

MR. SPEAKER : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 12,18,000 be granted to the
President out of the Consolidated Fund
of the State of Orissa to defray the
charges which will ceme in course of
payment during the ycar ending the
3ist day of March. 1971 in respect of
‘Capital Expenditure relating to Tiibal
& Rural Welfare Department’.”.

SHRI P. K, DEO (Kalahandi): There
are véry few speakers here. Those MPs
from Orissa may be given some more
time.

MR. SPEAKER : Let us see; first
-you take the time which is entitted for your
party.

SHRI P. K. DEO :
time, Sir.

I want some more

The result of 1970-71 elections to the
Orissa  Lcgislative Assembly  expressed in
cdlear terms that no single parly has an
absolute majority to form the Government
in the House of 140. Sir, the only alter-
ualtive 5 & coalition Government on an
sgreed programme as ho mandate was given
to any single party to form a Government.
After the elections, the new Congress had a
strength of 50, Swatantra 37, Utkal Congress
31, and Jharkhand party 4 and the other
partics got smalier numbers. Dr. Mahatab
was elected as leader of the New Congress,
and he claimed a majority of the House and
he claimed to form a government. But the
bubble of his tall claim has been pricked by
the Governor’s report of the 22nd March.
1 would lke to guole from the Governor's
report, which says as follows ;
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“Dr. Mahtab stated that if a government
is formed he was sure of obtaining
majority support. He said thal two
independents and one Congress (0O)
member  have joined his paity and
twonly others, some from Utakal
Congress and somc from Swatantra, are
expected to support his leadership, in
addition to the fifty-onc members of the
Congress (R) who have been returned
to the Assembly,”

The Governor has further stated :

“I then asked Dr. Mahtab the names of
the supporters from Utkal Congress and
Swatantra to satisfy myself about ther
suppoit and he said he would send me
the list of those twenly names on lus
teturn from Ra; Bhavan. lill now,
however (22nd  Maich 1100 hry) |}
have not received any list of any further
communication from Dr. Mahtab.™

Thus, we find that Dr. Mahatab was
banking on the support of those Members
who he expected would defect and wanted 10
have rccourse to the usual dubious method
of offering loaves and fishes of office and the
use of threat, persuation and blackmail in
which he has been pastmaster.

I am surprised how the
Command gave clearance 10
the norms of democratic practice to the
winds and gave thc green signal to Dr.
Mahatab to form a government there.

Congress High
him, threw all

I would like to diaw your attention to
a few lines from the Report of the Com-
mittee on Defections which was constituted
by this House on the 8th December, 1968,
That commit(ee has made various recommen-
dations such as making defections a penal
offence, giving the right of recall and so on.
All these various recommendations have been
thrown 10 the winds. When this Committee
on Defections was constituted, there was
grave concern in  this House over the
defections which were taking place, The
preamble of the report of the committee
indicates that the Indian political scene was
characterised by numerous instances of
change of party allegiance of legislators in
various States ; compared to roughly 542
cases in the entire period from the 1st 10 the
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4th gencral elections, at least 430 defections
had occurred in those 12 months. It has
become a matter of concern that crossing
of the floor and defections have become the
order of the day and it is’a matter of
concern why the formation of a popular
government in the State of Orissa has been
delayed for so long. s it not that deli-
berately time is being given to the ruling
party bere to create conditions for defec-
tions ? It would be a sad day for parlia-
mentary democracy if such dubious methods
arc used and no chance is given 1o give
concrele shape to the verdict of the people
in the formation of the Ministry.

In the mcantime, a United Front of
Swatantra, Utkal Congiess and Jharkand
combination has come into being on an
agreed programme, and they have elected
a veteran leader of the State, namely Mr.
Bishwanath Day, thcir leader and they
command an absolute majority of 73 in a
House of 136, there being four vacancies.
In this context, is it not high time to revoke
the President’s Proclamation and iestore a
popular Minstry there 7 Is it not the duty
of the Home Ministry to advise the President
to give concrete shape to the verdict of the
people ? If the intention is to perpetuate
President's rule in the State of Orissa, it
could only be compared to General Yahya
Khan’s imposition of President’s rule in the
State of East Bengal.

13 hrs.

While discussing the vote on account, I
lake the opportunity of pointing out some of
the lapses that have become very conspicuous
during the short term of President’s rule in
the State of Orissa.

Some time back, when certain charges
were mude by the Leader of the Opposition
against some of the Ministers and the former
Chief Minister, the then Chicf Minister
treated a healthy precedent by referring all
these matters 1o a retired Justice of the
Supreme Court, Justice Mudholkar, to find
out if a prima facie case existed so far as
the varjons allegations were concerned.
Justice Mudholkar, while exonerating all the

inisters, has established charges of cor-
Tuption and misuse of power against Dr.
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Mahatab, 1 would like to read from
Justice Mudholkar’s Report.

MR. SPEAKER :
after Lunch.

He may continue

13.01 hrs.

The Lok Sabha adjourned for
Lunch till Fourteen of the
Clock

The Lok Sabha reassembled afier
Lunch at five Minutes past
Fourteen of the Clock

{MR. DEPUTY-SPEAKER in the Chair)

ORISSA BUDGET, 1971-72—GENERAL
DISCUSSION, DEMANDS FOR
GRANTS ON ACCOUNT (ORISSA),
197172 AND DEMANDS FOR
SUPPLEMENTARY GRANTS
(ORISSA), 1970-71--Contd.

SHRI P. K. DEO: Mr. Deputy-
Speaker, Sir, 1 was quoting earlier from
Justice Mudholkar's report on page 141
where he has said that :

“Prima facie, there was little justifi-
cation for granting remission of dics
to lessees from Government, that sericus
allegations made against De, Mahatab
in respect of this need to be thoroughly
enquired into.

Then, he has said what :

‘“the grant of a chromite mine to Md.
Serajuddin even after receipt of a tele-
gram from the Government of India
withdrawing permission to the grant of
lease does not prima facie seem to be
justified and the transaction needs to be
enquired jato including the responsibility
of Dr. Mahatab in this regard.”

Further, he said :

“Thdt there is prima facie evidence
justifying a piobe into the question
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relating to rapid acquisition of wealth
within four years by Dr. Mahatab.”

In the concluding paiagraph, Justice
Mudholkar has recommendeq :

*“I may rciterate that not only in the
public imterest but alsa a the snierest
of Dr Mahatab himself, an cnquiry
into these matters be caused to be made
by a Commission of Inquuy, appointed

under the Commissions of Inquiry
Act.”
It is most suiprising that a man of

Dr. Mahatab’s stature, instead of welcoming
a Commission of Inquiry, tried to put all
sorts of impediments so that the report may
not sce the light of the day. He went o
the high cowt to file a wnit ‘but that was
disallowed and as the last act, the previous
government appointed Justice Sarjoo Prasad,
a retired Chief Justice of the Assam High
Court and of the Rajasthan High Court,
under the Commussions of Inquiry Act, to
further probe into the matter This Sarjoo
Prasad Commission never functioned since
the President’s rulc came into being. The
Governor acted in a partisan way and ncver
allowed this Commission ot Inquity to
proceed in the usual fashion. 8o, 1 charge
the Governor for his dereliction of duty for
his acting in a partisan manner, and on
behalfl of the people of Orissa, I demand
that the Governor should be recalled.

Sir, this institution of the Commission
of Inquity of Sarjoo Prasad acted as the
last straw on the camel’s back of the
coalition ministry ; as this found a place 1n
the agenda papers of the Cabinet, the
partners of the coalition mmistry ran away
from their responsibility. So, the coalition
govérnment collapsed. Befgic going, they
wanted to tarnish the image of the Swatantra
party there by all sorts of false allegations
like fake charges of kendu leaves remission
But the Chief Minister has made a gesture
there by appointing the complainant as a
judge, Shri Pavitra Moban Pradban, as
Chairman of the Committce to probe into
it. But Shri Pradhan ran away fiom his
responsibility and this is how it came to
an end.
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Prior to that, Shrimati Nandini Satpathy,
a Minister of State in the Government of
India, had paileys with Dr. Mahatab, and at
last the Mahatab-Nandini clique succeeded
and the popular government in the State of
Orissa came to an end.

Going through the statement of the
budget made by the Finance Minister here, 1
would fike to mention the fast paragraph.
He said : “I do hopc that these and similar
steps which the future State Government
will no doubt take will accelcratc the pace
ol development and the State wil march to
progress 1n step with the rest of the
country.” T would like to highbght the words
“thesc and similar steps” “These and
similat  steps” were tahen by the previous
government, and this is a sort of certificate
given by the Government of India to the
various actions tahen by the previous
government.

In tlns regard 1 would hike to point out
that when the previous government took
chaige of the administration of Orissa therc
was an overdraft of Rs. 22 crores, After
resorting to financial discipline and raising
additional financial resources it biought the
finances of Orissa on a sound footing and
today they have a surplus budget for the
State of Orissa,

But I am very sorry m this budget there
is no mention about creation of cmployment
opportumtics. Even though so many licences
have been pending with the Government of
India for the establishment of industries, no
decision has been taken on them, Even in
the casc of the second stecl plant no decision
tias been taken even though ¢he resoucces
are there, the feasibility study report is
thete and there is the assurance by the Prime
Minister in  the last Lok Sabha that she will
take early steps to go into the matter. So,
it 1s a great disappointment to all of us
here.

Secondly, various development works,
particularly 1iver velley projects, which
should have been taken up do not find a
place here and adequate funds have not been
provided for the implementation of such
projects 1n the budget. Take the case of
Indravathi project, Because of the tussle
between the four riparian Siates of
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Maharastra, Andhra Pradesh, Orissa and
Mysore regarding the allocation of water
of the Krishna and the Godavari the matter
has been pending before the tribunal and
this budget has given no indication
regarding the implementation of the multi-
purpose Indravathi project, which will not
only generate 600 MW of electricity at the
cheapest rate but will irrigate about four
Jakhs acres of chronically drought-affected
areas of the State,

So, taking into consideration all these
factors I find that this budget is disappoint-
ing. But, at the same time, it is too much to
expect the Government of India to go into
the realities, understand the necessities of the
peoplc of Orissa and frame the budget ac-
cordingly. That is why I say that the sooner
the President’s rule comes to an end and
popular government is installed the better it
will be for the peoplc ol Orissa because then
the miscries of the people will come to an
end,

With these words, I thank you for giving
me an opportunity (o participate in this
debate.

SHRI CHINTAMONI PANIGRAHI
(Bhubaneswar) :  Sir, in the recent mandate
given by the masses of our country the right
reaction has been given a death blow so that
we can usher in an cra of peace, harmony
and progress and India’s skyline has been
made very clear. But in Orissa in the clection
to the State Assembl; although the fortress
and bastion of feudal reaclion has been very
decisively battered and routed and the
Congress has emcrged as the single largest
party, Orissa’s skyline still remains to be
fully cleared, The people of Orissa have
made it amply clear that they do not want
the feudal reaction and monopoly capital (o
come to power any more in Orissa after
their bitter expericnce during the last four
years. But somotimes adversity makes
strange bed-fellows. Those very people who
both inside this House and outside were
crying hoarse day in and day out for the
selting up of & commission against Shri Biju
Patnaik and institute criminal cases against
him, those very people are now trying to
utilize himi to come to power through the
backdoor,
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We have seen such instances many
years back......(Interruption)

SHRI P, K. DEO : There were a
series of charges against Dr. Hare Krushna
Mahatab, who has been elected leader of
the Congress Party there,

SHRI CHINTAMANI PANIGRAHI :
People have rejected you and have given
you the answer, You arc a feudal reactionary.
What respect has this gentleman got for
democratic traditions and values 7 He was
talking so big herc now.

They could not ¢ven agree among them-
selves to elect anybody, who has been
clected to the Assembly by the people, as the
leader of their party. That is why they are
sccking someone from outside to lead them,
They did not find any leader from among
themselves. They are so much disliked by
the people of Orissa because of their dark
actions during thc last four years. They
could not go to the people of Orissa under
the old name ; they are coming under a ncw
name,

MR. DEPUTY-SPEAKER :
comc to the Budget proposals ?

Why not

SHRI CHINTAMAND PANIGRAHI :
He took 20 minutes over that. I am taking
only five minutes. 1 am being more practical
than he. Usually I do not take so much
time,

1 have no doubt that the young and
progressive friends of the Utkal Congress
would understand this game of their arch
cnemies, the Swatantra Party, and will
never try to come in coalition with them
because it is they who drove their leader
from pillar to post and it is they who have
put them to shame. I hope, the young and
progressive fricnds of the Utkal Congress
will understand the mecaning of this
mischicvous game and will take care of
themselves.

After the receat elections to the State
Assembly the Centre has a limited role,
The Centre presenting & Votc-on-accout
Budget for Orissa is understandable. The
Centrc has special responsibility towards
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Orissa as its progress, modcrnisation and
rapid onward march on the path of socialist
reconstructions has been deliberately halted
during the last four years. All its public
sector undertakings, cooperative ventures and
small industrial units have been crippled for
paving the way for the entrenchment of
monopoly capital which had been ousted
from West Bengal and other places This
process has resulted in acute and large-scale
unemployment in the State. Virtualiy all
major development works except the Centrai
projects are stopped. Everything stood still
except corruption, ineflicicncy and nepotism
which increased hundredfold. Thousands of
employees were retrenched.  Students were
beaten and shot dead. Hundreds of cases
have been instiwuted against students. I
would request the hon, Minister that during
President’s rule as an act of mercy they
should at least undo all the wrong that the
Swatantra Ministry had wrought upon the
millions of poor people.

SHRI P. K. Deo : Dr. Mahatab is the
leader of the Congiess Party He is your
leader now,

SHRI CHINTAMANI PANIGRAHI :
I can understand this because the only
persons he is afraid of are Dr. Mahatab
and Shrimati Nandini Satpathy as he knows
that they know their game. Whatever
attempt you make and whatevar blackmailing
you can do against the Governor, I think,
the Governor is doing the right thing. If
anybody has the power to form the ministry
in Origsa, it is thc single largest party which
has the support of all progressive sections in
the Assembly. 1 hope, T can say from this
platform that the Governor will be right and
justified in calling the Congress Party leader
to form the ministry.

SHR1 P.
moon !

K. DEQ : Asking for the

SHRI CHINTAMANI PANIGRAMI :
1 am asking for th¢ moon which we can
reach but you are asking for the Sun which
will never come. You are most mortally
afraid of the Privy Purses Bill which is
coming very soon, nothing elsc,
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Therefore what I urge upon the hoh,
Minister is that some useful beginning should
be made immediately during this short span
of President’s rule »o0 far as the implemen-
tation of major development schemes is
concerned,

In this connection, I would like to draw
the attention of the hon. Minister to the
necessity for rapid expansion of rural
clectrification programmes. The rural works
programme should bc undertaken in a
manner that it provides more and more
cmployment in the rural sector of Orissa’s
cconomy. Jt would be too much to hope
that immediately Orissa can show sufficient
capacity to raise adequate resources. 1 hope,
Orissa’s share of Central taxes will increase
very soon, Even during the short President’s
Rule, let N w Delhi get itself commited to
certain vital objectives so  far as  the
rapid onward march of Orissa’s cconomy is
concerned,

1 would like to draw the attention of the
hon. Minister to the speech of Shri B, R.
Bhagat when the question of the second stecl
plant in Qrissa was tahcn up. On 6.8.70,
Shri B. R. Bhagat had assured the House
-J quote ;

*“FFor Orissa, site selection will certainly
be considered and that process we will
start in the Fourth Plan. This agsurance
[ can give. Therefore, what is relevant
in the conteat of this strong feeling in
Orissa is that some more machinery and
processing for site selection should be
started.”

I hope, the hon. Minister will closcly watch
and follow the assurance that has been given
to the House. I know the Prime Minister is
very sympathetic so far as the aspirations and
the feelings of the people of Orissa for the
second steel plant are concerned.

Now, 1 would like to draw the attention
of the hon. Minister to the Budgets and the
plan outlays of various States, He will find
that during the Third Plan, Andhra Pradesh
had a plan outlay of Rs. 344,78 crores and in
the Fourth Plen, it was increased to Rs. 360,55
crores The Central Assistance i the Thisd
Pian for Andhea Pradesh was Ry, 220 crores
and in the Fourth Plan, it went upto Re. 240
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crores. As regards Tamil Nadu, in the Third
plan, the cutlay was Ra 342 33 ciores and 1t
mcreased to Rs 502 crores sn the Feurth plan
The Central Assistance for Tamil Nadu i the
Third Plan was to the tune of Rs 186 80
crores which increased (o Rs 202 crores in the
Fourth Plan (oming to West Benga!, the
Third Plan outlay was Rs 300 48 crores an6é
it mcieased to Rs 120 57 crores m the Fourth
plan  The Central Assistance also for West
Bengal duning the Thud Plan was Ry 155 10
crores and 1t incicased to R« 221 crores But
in the case of Orissa, 1t has gone upto only
Rs. 160 crores  This 1s a very small amount
Therefore, 1 plead before the hon  Minister
that the Ccentral assistance and the Ceniral
responsibity so far as Orissa 1 concerned
has to be recast ay the situation has
completcly chinged The Government of
Incia 18 thinking of tccasting the Tourth Plan
The Governmient should recast the Plan outlay
and the Ccntral assistance 10 Orissa 1n a way
to give ruesponse (o the rising  aspirations of
the people of Orissa  The Government
should respond to the mandate given by the
people recently  Thue people of Orissa have
also given their mandate 1 hope, Orissa’s

case will be stiongly considered by the
Government
Then, I come to rural electrification

Oriysa has about 46,000 villages  You will be
surprised to know that so far only 1100
villages have been electrified At this rate, 1
have calculated that it will take 200 years to
get all the willages electrified  Therefore, 1
urge upon the hon Mmister to do
something in this regard In the Fourth
plan, you have decided to electnify abut 4000
villages, by 1973-74 But 1am sorry to say that
those who are manning the electricity affairs
in the Boards —~I am not usmg any names—
have perhaps hittle imagination How can
you electrify 4000 villages by 1973-74 unless
you electrify 1200 villages per year from now
onwards So far, perhaps about 30 to 40
villages per year arc being electrified At this
snail's pace, this cannot be done  Therefore,
the State Flectricity Boards should be asked
here and now to gear up the machinery and
administration and to create more employment
opportunities to the people so that they can
take up the vast programme of rural
clectrification At least 1200 wvillages per
year should be eclectrifiecd so that we can
cover 4000 villages by 1973-74 and another
S000 to 6000 villages 1n the Fifth Plan which
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will come to at least two-thirds of the villages
of Ornsea that will get electricity

] had sequested the South-Eastern Railway
authorities to come 10 the help of the Oimsa
State Flectricity Board 1 was surpnised to
know that the Railway authouities pursued the
State Flectricity Board and told them to
atleast give electricity to 20 stations by which
at least S0 villages will be benefited But
they wanted them to charge so heavily that
they sard “We cannot purchase clectricity
from you °’

I hope the Government would consider
this point and the Railways would come
forward to help them and the State Flectricity
Roard should also come forward to help a
httle so that at least we could give a litlle
concession <o that this process can be worked
m a speedy manncr

Then 1 wish to say a word about lift
irrigation  Orissa has immense potential of
water directly from the rivers and also the
potential of utisation of groundwater
resources 1s cxcellent and T find near Gamia
in the Puri District the Mahanadi 1s flowing
and the sivers are full of water but there 1s
drought evely ycar This s the tragedy
which has not beun remedicd by the Swatan-
tra Government and which at least should
now be remedied during the short spell of
President’s rulc and when the popular govern-
ment comes, it should take it up in night
earnest and remcdy the situation

provision has been
made for some areas I} think some discri-
mination has been don. If you 1ecad the
budget speech of Mr Shukla, this will be
evident Perhaps, Mr Shukla has not been
briefed well This should be looked into
All the 13 distnicts of Ornissa need special
attention, 1t 15 not only these six districts
that need special attention where some pro-
grammes arc undertaken It 1s net only n
this region but 1n other regions as well there
1s discrimination between district and district
Therefore, this wrong should be rectified

Sir, some special

1 suggest also that it 18 time that we
should have a programme for cnergsising at
least 20,000 pumping sets and if we could
do that, 1t wil require another additional
Rs 30 crores Ornissa has been provided Rs.
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[Shri Chintamani Panigrahi]

160 crores of Central assistance during the
Fourth Plan period. If you could increase
it to Rs. 300 crores and out of that, if you
could ear-mark Rs. 30 crores for rural elec-
trification and for energising pumping sets,
you will get wonderful results and it will
provide employment to thousands of rural
people in our State and the farmers will get
benefit out of it.

Sir, 1 do not wish to take much of
your time. One thing I wish 10 say ..

SHRI P. K, DEO : Speak something
on Mudholkar.

SHRI CHINTAMAIN PANIGRAHI :
You won't get credit for Mudholkar. Mudhol-
kar credit is ours. Another Commission
needs be set up and all those who have been
exonerated by Mudholhar will also come 1n
and [ hope your man will also come in. I
know you are against him. So he will also
come, that is, the Swatantra leader whom
you have chosen.

A word about electricity because I attach
more importance to rural electiification and
lift irrigation system. 1 hope during this
short span of the President’s rule, this will
get priority from the Government. The
present spending of the State Electricity
Board is Rs. 1 crore and to make up the
leeway, they have to spend at Jeast Rs, 10
ctores in the coming years. 1 hope this
direction will be given during the short span
of Presidential rule so that something is done
to Orissa and the injustice done to that
State removed. Sir, Orissa has been
neglected long. Tt has got the lowest per
capita income. Its per capita consumplion
of cemcnt, iron, ctc, is very low, But, we
have a tremendous surplus of electricity -—
560 megawatts, 1 hope the Government of
India will give sympathetic consideration to
all our demands and the new rising aspira-
tions of the people of Origsa are going to be
fulfilled very soon. Orissa sky is going to
be cleared very soon and we will get the
benefit of & popular government very soon
and the Congress will lead the people of
Qrigsa from victory to victory.

SHRI JAGADISH BHATTACHARYYA
{Ghatal) : Sir, It is very unfortunate and
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extremely regrettable that we have to con-
sider the budget proposal of Orissa for
1971-72 in this House when the Assembly
election in that S ate has already taken place
along with the Lok Sabha election. 1t would
have been proper if the people of Orissa bad
the opportunity to have their budget passed
by the representatives clected by them,

When we came to attend this session of
the Lok Sabha we were given (o understand
that we would have to pass only the Manipur
budget as the assembly clection was not held
there.

But, in a very quick procession came
the cases of West Bengal, Orissa and
Mysore.

We do not know how many morc are
in the wating hst  Thanks to the political
monooeving and horsetrading of the ruling
party it has already succeeded in bringing 3
States under Prewident™s rule and we have
rcasons to beheve that seme more will very
soon follow suit.

According to press reports the fate of
Bihar and Utta: Pradesh and perhaps Gujarat
1s banging m the balance and the ruling
party is at the root of all this pohtical
instability.

The budget for Orissa as presented in
this Housc is not a departure from those of
preceding years. It 1s only the old wine in
new bottlke and with perhaps a fresh
label.

I would only point out a few major
heads in this budget.

The budgeted amount for education is
highly deplorable and it is less than 109, of
the total budget. India has one world record
to be proud of and that is her siliteracy. Of
the 70 crores of illiterate people in the whole
world India has the proud privilege of owning
50%, of them, Orissa being a part of India,
it has got ils ptopet share.

For the expansion of education, the
Teachers’ Associations all over the country
had made & very modcst demand and it was
10% of the Central Budget and 20% of the
State budget.



129 Orissa Budget and

Even this modest demand could not
find a place in the budget.

Similarly very disappointing is the
allocation of money for public health conside-
ring the fact that Orissa is known to be a
happy home for smalipox, leprosy and filaria.
Orissa is rich in natural resources. But the
budget does not clearly show how the natural
resources like minerals and wood arc going
to be used for the benefit of the State.

Nothing has been said in the Budget
about the various demands that were Joudly
voiced in that State very recently.

In the ficld of agrarian reform a lot has
yet to be done. A buckward State like Orissa
requires much more attention but [ am sorry
to say that it has not been reflected in the
budget. A greater attention and a much
larger amount in the budget arc required
for the wellare of the tiibal people of Orissa.
These peoplc are proverbially poor and live
in conditions which any civilized person
ought to be ashamed of.

So, the budget contains no ‘newnesy’, no
sincere attempt Yor betteting the conditions
of the toiling poor masses.

It is futile to expect it not to be so, for,
the same old cooks are running the Kitchen
and we cannot expect a different dish,

SHRI J. B. PATNAIK (Cuttack) : I
thank you very much, Mr. Deputy-Speaker,
for giving me this opportunity to spcak on
the Budget of Orissa. The circumstances
leading to the imposition of President’s rule
in Orissa are quite well known, After the
elections the mandate for the Lok Sabha
was quite clear : 15 out of 20 seats wcre
won by the Congress party. But so far as
the mandate for the State Legislature was
concerned, it was more clearly in favour of
the Congress Party, though it was not so
clear as in the case of the Lok Sabha. Yet
the Congress Party tried to form the Govern-
ment because it had won 51 seats, and it
was the single largest party in the Assembly,
The other partics in the Assembly were the
Swatantra which commanded & strength of
36 and not 37 as mentioned by my hon.
friend from the Swatantra Party......
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SHRI1 P, X. DEO : 37,

SHRI J. B. PATNAIK : ...and then the
other principal party was the Utkal Congress
with a strength of 32. So, it was the moral
responsibility of the Congress Party which
won 51 seats to form the Government.

SHRI P, K. DEO: Dr. Mahatab had
been elected from two seats, and so the
strength was only 50,

SHR1 J. B, PATNAIK : Then, the
Swatantra Party had only 35 and not 37
seats, becausc he has reduced the strength
of the Congre's Party by one and added
it to his own party’s strength, Probably,
he wanted to reduce the strength of the
Congress faity by the requisite number to
mahke his party the majority party in the
Assembly, but that addition would not hold
good,

As aresult of this, there was no alterna-
tive lcft but to impose President’s rule, At
present, the Utkal Congress and the Swa-
tantra Party have combined together and
they claim to command a majority in the
Legislature, In the beginning, the Utkal
Congress considered the Swatantra Parly
to bec an untouchable party, but in course
of time, they discovered some socialist
qualities in the Swatantra Party, and now
they have combined and they claim the
support of the Jharkhand party also, but
except the leader of the Jharkhand party,
the other members of that party have not
subscribed to this claim. So, the claim of
this so-called United Legislative Party in the
Orissa Legislature still requires to be sup-
poried by facts, I would submit that this
United Legislative Party which does not have
a common programme and which is more
or less an opportunist combination for
remaining in power should not be allowed
to form the Government there, because such
combinations ¢lsewhere have failed, where
the minority party combinations have formed
the government for a short while and have
just combined with the sole object of making
money. So, that would not be a good
precedent for the successful functioning of
democracy.

SHRI P. K. DEO : Like the Congress-
CPI-Muslim League combination.
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SHRI J. B. PATNAIK : So, I submit
that in Orissa, President’s rule should con-
tinue and there should be another mid-term
election for securing a clear verdict of the
people of the State.

Regarding the Vote on Account, as my
hon. friend Shri Chintamon: Panigrahi has
submitted, Orissa is onc of the backward
regions of the country. If socialism has
any true mcaning, it should not only mean
the elimination of inequalitics among indi-
viduals, but it should also mean elimination
of inequalities due to regional imbalances.
Orissa is one of the regions which are extre-
mely backward...

SHRIP.K.DEO: It
the Congress Government.,

is the legacy of

SHRI J. B. PATNAIK : In order to
remove this imbalance, there should be an
ambitious plan prepared by the Centre for
the elimination of poverty and for bringing
Orissa on a par with the rest of India.

Reports are not lacking, and therc have
been various economic surveys by expert
bodies, and economists had been at work
who have submitted reports and who
have pointed out that certain steps
bad to be taken for bringing Orissa on a
par with the rest of the country. According
to this report, which has been thoroughly
studied by all the former Governments in
that Statc, and which is already there in
the archives of the State Government, a
plan of Rs. 1200 crores is necessary within
five years, if Orissa is to be brought on a
par with the rest of the country. Whereas
this ambitious plan is considered necessary
by the economic experts of the country and
of Orissa, we find that thc Fourth Five
Year Plan for Orissa provides for Rs, 222
crores only which means just one-fifth of
the plan required to bring Orissa on a par
with the rest of the country.

1 submit the Centre should take due note
of this fact that unless Orissa is brought on
par with the rest of the country, there is
no meaning in the slogan of socialism.
Socialism  should medn removal of regional
fmbalances and bringing all parts of the
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country on the same level of economic
development.

Going back to the point of raral electri-
fication referred to by my hon, friend,
Orissa is probably on the lowest rung of
the ladder in this matter in the country.
States like Haryana have clectrified all their
villages. Other States like Madras and
Kerala have achicved a very high degree of
progress in this direction, But of its 47,000
villages, Orissa has been able to electrify
only 1,100 so far. 'The target for the Fourth
Plan is absolutely on the low side¢, and at
the ratc on progress envisaged, Orissa's
economic progress will be much less than
what is anticipated,

1 would remind the hon, Minister that
modernisation of a couniry on sovialistic
basis depends on electrification. [lere |
would quote a well known saying of Lenin
‘Socialism is electricity plus soviet power’,
To build up socialism in this counlry, we
require clectrification at the maximum speed.
But sofar as my State is concerned., the
pace at which i< proceeding is a snail's
pace, which cannot be called any speed at
all. Therefore, a truly ambitious plan for
electrification should be drawn up for Orissa
in the Fourth Plan and implemented so
that at lcast 50 per cent, or 25,000 villages,
in the State are electrified.

There are many other projects requir-
ing attention. There are vast drought-affected
arcas in the State. Irrigation is the prime
need there. Multi-purpose projects take
their own time to yield results ; small scale
irrigation projects, particularly lift irrigation
projects, have to be taken up, and those
areas which are unirrigated now brought
under this scheme, particularly of [ift
irrigation.

My constituency is Cuttack which means
‘city’. It is the only city in Orissa, It is
one of the ancient cities of India. But
unfortunately, the city has got its own
problems which have remained unattended.
The sewerage and drainage systems are pot
worth their name. Besides these, the city
is full of mosquitoes ; it {s now one of the
unhealthic-t sports in the State. This requires
application of redical remedies. The city
has got an improvement trust which has
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been functipning for  many years, It
has also go ambitious plans But there 1s
no money to execute them in the State, nor
15 money or sympathy forthcoming from the
Centre to help execute thesc plans  There-
fore, 1 request the hon. Minister to allot
some funds for paying special attention to
Cuttack, as 1s being done for Calcutta

1 consider  Orissa  the sich child of
Mother India  All her children requuze the
love of mother India So Orissa reyuires
the spetial attentson of the Central Govern-
ment At present they have allotted certain
special funds for the development of certain
arcas, and in Orissa only eight distiicts have
been taken into consideration  on what
basis T do not know Al the 13 districts
of Orissa should have been taken into con-
sideration for 100 per cent aid for therr
al} round development  Therelote, I submit
that more ambitious plan should be taken
up for Orissa, and the Central Government
should come fornard with at least Rs 500
crores aid to the State, 1t the meanming of
the word socialism 15 to be reahstic and
fruitful for that State

In countnies like the United States which
have developed on capitalist lines, ceitain
regions are more developed than others
The western areas of America, for example,
were fast developed as a result of which
there are many poverty-stricken aieas 1n
the State But in the case of a sociahst
State hike the USSR all the regons are
given special attention and all the regions are
developed on an equal basis  Swumiarly, if
this country’s development 1s to be on socta-
list lines, these areas that have been neglected
by reason of history should be given special
attention They do not lack natural re-
sources, Orissa has got a lot of natural
tesources If special attention 15 given,
Orissa will be hke the Ukraine of the Soviet
Union It will be an asset to this country
and not a habihty For that purpose, I
appeal to the Government that speuial atten-
tion should be given to the State of Orissa
n all respects

ot qanw qewelt ((wQEt) C ITEE
W, gfmr &% swe ¥ gy &1 e
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we going to allow Members to make
accusations against persons who are pot in
the House ? Whatever ruling is given should
be binding on all persons. If you hold that
wild accusations or facts which had not been
verified can be bandied before the House,
it should apply for all and I am game for it.
But it will be derogatory to the House.
Is he prepared to substantiate what he says ?

1 challenge. Otherwise, he must with-
draw it.
MR, DEPUTY-SPEAKLR : In this

particular debatc, references had been made
to many other persons who arc not
Members of this House.

SHRI P. K. DEO : But that has been
substantiated by records. 1 have referred
to Mr. Mahatab on the basis of Mudholkar
Commission report.

MR. DEPUTY-SPEAKER : At this
stage it is not possible to say that you
cannot mahke any reference to anybody
clse,

oft gage arewet : fefefae faard &
> gg &0 2 fr ar afeow @AY @,
St AvVETY Gar IA4Y A% T & AR
age fem s Fg g faer Y qran
&y @, wy ag feaar & agr &Y
@, gk w1 afge f& gz auAy
afesdy am f 978 ofas agqe &
Fag @t awe ¥ fefofar famem, faar
IuFT aqe fry gu dem A emo o g
arag g fd srw ak @) e @
qifeeft 78 @AY & fr fefafae fear w1
&g wre o o ofvad §, gany age
a3 &0 1 ¥ gfas g ) I
§, SRl Y aww W AR W
o1 #ni & ave qd oY & Sfew Ty
g &G Y fifew F@ A R )
TdEr dY wwax AR e o ¥
ag ol § 5 Nt ofeqs & oot aqe
frar g feT Wy ag Ay TeAEE g
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SHRI JAGANATH RAO (Chatrapur) :
Mr. Deputy-Speaker, Sir, the brief statement
on the budget of the State of Orissa for the
year 1971-72 does not give a very happy
reading The budget that is presented 15
pedestrian  in outlook. A ray of hope,
however, is created by a sentence in the
statement which says :

“In view of the trends in resource
mobilisation by the State, the State may
well exceed the target sct in this regard,”

1 want to know what are the new sources
of revenue that the State Government has
in mind by which they can augment the
resources, so that the development work 1n
the State should go at a greater speed.

I am sorry to say that the former
government of the State of Orissa abolished
land revenue on all lands, 1 would have
well appreciated if the State Governmant had
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abolished the land revenue from uneconomic
holdings as is done in other States, but land
revenue on large sections of land owned by
rich people, the privileged classes, to which
my friend Shri Deo belongs, has been
abolished, The result is we have lost
Rs. § crores to Rs. 6 crores a year, If that
land revenue is avadable to us, that would
have gone into the resouices for the Plan,
and the Centre would have given an equal
extent as a matching grant, That wiong
has to bc righted. Tlaving abolshed the
land revenue, the State Government has
tried 10 increase the land cess ; by another
subterfuge, they wanted to increase the
revenue which they lost by the abolition of
land revenue But we are not able to
succeed to any extent.

15 hrs.

Ornissa is a land of rivers with vast
potentialities of irngation  But I am very
sorry to find fiom the statement that only
a small portion has been brought under
ingation It 13 a well-known fact that the
bencfits of all major mrigation schemes go
to the pcople in the plains, in the delta arcas
But what about the people who reside 1n  the
hinteiland ?  Unless a storage reservoir fs
constructed at the source of the water, or at
some intermediate course of the river, they
cannot get the benefits of the scheme., Now
the Adsbasis, the Harijans and the poor
people who reside in the hinterland do not
get the benefit of these schemes , the benefits
go to the people in the plains. So,
whenever any new irrigation project is
thought of, it should be the duty of the State
Government to see that the people who
reside 1n the hinterland also simultaneously
get some irngation facilities either by lift
irrigation o1 excavation of tanks.

In Ganjam distuict, which was formerly
in Madras State, an irrigation system was
devised about eighty years ago. The
reservoir that has been constructed eighty
years ago has been silted up and the watet
storage now is very small, not even one TMC.
In another ten years it will fall into disuse.
Now more than half of that district ia being
irrigated by that system which will come
jnto disuse very soon. As an alterpative,
Jorbarbangi scheme was thought of some
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years ago by the State Government and the
CWPC wanted some points to be investi-
gated. T am sorry to find that no provision
has beon made in the budget for the investi-
gation of this project, as required by the
CWPC. It is absolutely necessaty to
implement that scheme. Unless that scheme
is taken care of, the existing irrigation
system winch irrigates about four lakhs
acres of land in that district will go out
of usc.

We are all spcaking of the green re-
volution. 1 am happy that as a result of the
green revolution ow food production has
gone up to 100 mudhion tonnes. Bul this
green revolution is conhned to delta areas
and arcas coveied by maeor rngotion
projects  What about the marginal and
small farmers whose lands are situated m the
intenior and hinterland where no  unrnigation
facilities are avatlable at all 7 So, smul-
tancously with the major iirigation projects,
the interests of the people 1n the mterntor
have also to be looked into.

Orissa is a land of minerals. It s
called the Ruhr land of India. We have got
plenty of deposits  Only today morning
there was a question about our deposit of
ores. We have got deposits of lcad, nichel
and high grade iron ore. It is the duty
of the State Government to exploit all the
resources, By exploiting all the mineral
resouices they should develop the State.
But the former State Government leased out
these areas to private entrepreneurs from
other States, which is a wrong policy. The
basic minerals, the basic tools of production,
instruments of production should he exploited
by the State, cither Central or State. Either
the State Government should themselves do
it or they should ask the Orissa Mining
Corporation to develop these  minerals so
that the revenue thercby obtained could be
utilized for the development of the
State.

My hon, friends who preceded me have
Insisted on an ambitious plan for the deve-
lopment of Orissa, How can we have an
ambitious plan unless we have the resources ?
Itis only when the State itself is in a
Position to raise its resources that it can
lequest  the Central  Government  for
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assistance, Our resources are meagre. We
cannot expect much from the Central
Government. Therefore, it is the duty of
the State Government to see that the mineral
resources are developed to the fullest extent
by the State Mining Corporation or by the
State Government itself. If it is not com-
petent to do it by itsclf, it may i joint
collaboration with the Central Government
to do 1it. It should never think of leasing it
out to private individuals.

About one-fifth of the population of
Orisea consists of Adivasis and Harijans Of
the 140 Assembly sca!ls of the Orissa
Assemblv, 53 or 55 arc rcserved seats, That
shows, the population being backward
compnisitng of Adivasts and Haryans, then
lot has to be taken care of, We had the
rchabilitation schemes, the Dandakaianya
Scheme 1n Koraput Distisct and 1n other
distucts, Also, we have got the Tibetan
refugees settled 1in Ganjam Distrxcl at a
place called Chandragiri. 1 am happy that
these displaced persons have been rehabili-
tated in Orssa. But while rehabilitating
these people we have displaced the Adivasis
who were culuvaung these lands. They were
not given alternative land They were evicted
and no compensation was paxd to them.
They were told that because they did not
have the title deed to these lands, they were
not cntitled to compensation. The entire
area 15 an unsurveyed area. For generations
thcy have been cultivating these lands.
Lrterally and truly perhaps they had no
title to it but they had the possession of the
land m the lulls and the jungles. Should
they not be given alternative land ? You
creat a heaven for the displaced persons but
these people arc iotting in hell. You are
cieatmg discrinunaunn, It is the duty of the
State to see that the Adivasis who are
displaced are given alteinative Jand and arc
also given equal facilities to enable them to
cultivate the land aud to put up small huts.
They should be provided with minor
irrigation facihities. Small tanks should be
cxcavated ; some rivers may be bunded at
low cost. The unfortunate part of the thing
is that the State Government did not pay
any atteantion in spite of my repeated
requests to the former Chief Minister of
Orissa,

SHRI P. K, DEO: He should go to
the Assembly. He can implement it there.
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SHRI JAGANATH RAO : We are
talking of socialism and of banishing poveriy
from the country. I is & mecessity ; we have
to do it. But the Central Government should
sée that the State Goveraments follow a
policy in keeping with the policy of the
Ceantral Government., They should be made
to see that land is given to the landiess,
that the children of poor people, up to the
ageof 14, are given free and compulsory
education. Other facilities have to be given
to the poor. Unless State Governments also
cooperate with the Central Governimment, we
cannot expect any progress at all from the
State Governments, because all these fields
of activity come within the State List.
Unless the State Governments take it to
their heart and with sincerity implement
the policies of the Central Government, 1
wonld go to the extent of saying, the Centre
should not give any assistance to the State
Governments,

About rural electrification something has
been done in Orissa. 1 know, the State
Electricity Board last year borrowed a loan
of Rs. 10 crores or Rs. 12 crores from the
Rural Electricity Corporation, They have got
big schemes but one snag about it is that if
a farmer wants a lift irrigation point to be
located at a particular place, he is asked to
deposit Rs. 4,000, If the exploitation is
successful and water could be struck, he
wilt be refunded Rs. 2,000 and Rs. 2,000
will be appropriated by the State Govern-
ment. How could a poor farmer pay Rs.
A000 ? My suggestion to the Government
is : Let the Government do it themselves.
f it is successful, the farmer wouid gladly
pay Rs. 2,000. This has to be laoked into.

Another unfortunate thing in Orissa is
that the water rate that is being collected is
very low, whereas in other States the water
rate is very high, With this low water rate
how 18 it possible for the State Government
to take up any irrigation scheme ? The State
Government should boldly increase the water
tate. The farmers are willing (o pay the
water rate provided they are provided with
water. 1 know, farmers in the Ganjam
District sre anxious to pay any amoust
that is demanded of them provided they are
given water. Therefore, this should be
a2 good source of revenue Jfor the State
Govarnment,
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Then, there is the Balimela slpctricity
project, & joint venture between Andhra
Pradesh and Orissa Government. This
has been coming in for the last six or eight
years, I am told, it will take another
half a dozen years to complete. When the
gestation period of these major projects is
long, we cannot get the results, It will be
a loss to the exchequer. Therefore, that
project should be expedited. 1 am told,
work is being staggered for want of
resources. If that is so, it is a matter to be
looked into and both the State Governments
and the Planning Commission should revise
the plan and sce that this work is expedited,

and 1 have done,
There s a minor port <anctioned at
Gopalpur-on-sca. It was sanctioned by
the Central Government and the Planning
Commission, It was told two months ago
that a sum of Rs. 40 lakhs has been
sanctioned and clcared by the Planning
Commission to ke spent during thc Fourth
Plan for preliminary works. I do not find
any specific provision of that made in the
Budget. T do not hnow if under any other
item this wotk will be taken up. Thisisa
matter which the Government should take
up expeditiously.

One thing more

SHRI SURENDRA MOHANTY
(Kendrapara) : Mr. Deputy-Speaker, Sir,
peisonally, T fecl that this Votg on Agcount
Budget should have been placed before the
Orissa Assembly without being discussed
here to which we cannot even do scamt
justice,

Speaking on the General Budget of
1971-72, 1 cannot help referring to the
clumsy political background obtaming at
the moment in  Orissa which 1 am afraid is
becoming daily clumsier. By keeping the
Assembly under animated suspension for an
indefinite period, 1 am afraid the Govera-
ment is doing something which it ought not
to and to which the Government of India
should not give its seal of approval.

Much has been said about the massive
majority which T am giad the ruling party
has oblained from the eleclorate in the
country. But I would only submit that there
shopld be nobitity in victory and higher
values of politics should not be sacrificed
for partisan ends,
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Coming to the political background
obtaining in the State, I do not wish to
repeat all that has been said in this House
regarding “‘constitutional vacuum' that had
been inflicted on the State of Orissa in a
fit of unmindfulness on the part of the
Government of India.

It may be recalled that the Chief
Minister of Orissa had resigned from his
ofice on 9th January, 1971. When the
Governor asked him to continue in office
il alternative arrangements had been made,
the Chief Minister had laid down certain
conditions which were not possible on the
part of the Governor to accept. In that
event, the President’s Rule should have
been imposed forthwith on  the 9th January
itsell without waiting for the 11th January
when the President’'s Rule came into
being.

I would like to make a reference to the
Governor's witcless message which had been
laid on the Table of this Housc only the
other day. In this context, I would make a
submission through you, Sir to the Govern-
ment that such wireless messages should not
be laid on the Table of the House as
thesc have no constitutional sanctions nor
have any sanction of the procedures of the
House. A wireless message has no place in
our Constitution. Article 356 says that the
President has to receive a report from the
Governor regarding break-down of consti-
tutional machinery in the State. Here, what
we have got is a wireless message. As a
ma ter of fact, it may be a telephonic
message. It may be just a scrap of paper.
1 am surprised how the Government of
India in their wisdom are taking note of
such wircless messages, even telephonic
messages, in matters which are as important
as breaking down of the constitutional
machinery in the State.

This is what the Governor writes in
that wireless message :

“However, the Chief Minister insisted
on certain conditions being made before
he could agree to continue, such as.
dissolution of the Assembly, commit-
ment to mid-term poll and non-imposi-
tion of President’s Rule, etc. which
could not be accepted by me.
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However, since the usual constitutional
request of the Chief Minister to
continuc in office was duly met, no
constitutional vacuum has been created
in the matter.”

I am sure the Governor of Orissa knows
the language which he uses, well. Merely
because an offer was made to the Chief
Minister which he had declined to accept, he
concluded that no consiitutional vacuum
had been created. In all humility, 1 have
to ask the Government to reply whether it
is a part of our Constitution and whether
there is a provision anywherc in our Consti-
tution where (he Governor has to lay down
certain conditions for a chief Minister, I am
sure from the little thatl know of the
Constitution, that nowhere it has been
stipulated that the Governor will ask the
Chief Minister to fulfil certain conditions,
His invitation to a person who commands
majority is unconditional and is based on
the strength hc commands in the legislature
and it is not hedged by any condition and
assuming that certain conditions have beegn
laid down, I would only like to submmit that
every offer is contractual in nature. Merely
offering a person to accept Chief Minister-
ship, unless it is accepted by the person
concerned, is no offer. [ am sure the
House will agree with e that a consti-
tutional vacuum had bcen inflicted on the
State of Orissa. This is how the Government
of India with its steamroller majority are
trying to trifle with the provisions of the
Constitution and, Sir, it will bc an ovil day
unless this House cries a halt to it.

The Presidential rule in Orissa had been
imposed in three instalments. In the first
instalment, the Presidents rule which was
imposed on 11-1-71 was revoked on 23-1-7..
In this first instalment, the President’s rule
continued for 13 days., In the second
instalment, the President’s rule was imposed
on 23-1-71 and in continued till 23°3-71 and
existed for two months, In the third
instalment, the President’s rule was imposed
on 23-3-71 and God knows when it will be
revoked. In this context, I would beg of this
House to consider that in this way the
President’s rule has been in vogue in Origsa
for more than 2 months, C1. 3 of Art 356
of our Constitution says that the Presideat’s
rule, if it is imposed in a State, has to be
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approved and ratified by the Parliament
within two months of its imposition. In this
particular instance, the President’s rule has
been in force in that State for moie than
two months without its being approved by
the House. It can be said, techmcally that
the first instalment of President’s rule was
only for 13 days and in the sccond instal-
ment it was just for two months and that
the third instalment will end soon While
apparently it may be correct—whieh I
dispute—such plcas can be taken by tic
Government of India to inflkt Iesident
rule in any part of the country without ins
approval by the Parliament. This would be
a very sad day indeed for democracy and
for the constitutional norms which we are
8o eager to uphold if by such kind of
insidious backdoor methods, we are going
to negative the will of the people cstablished
through elections.

After the elections a new situation had
arisen. I would like to know why the
Government of India have taken unusually
fong time in 1nstructing the Governor to
summon the Orissa Assembly and ask the
leader of the majonty Party to form a
government., In this context I would recall
that the telephonic message,~ again another
telephonic message, which had been laid
on the Table of the Housc only the other
day, gives the chronulogy of events

As has been said by the previous speaker
carlier, the ruling Congress 1 the State had
a strength of S1 Di. Mahatab 15 a personal
friend of mune and [ have very high regard
for him But I feel, he should lave been
kept in the reserve for leadership of the
ruling Congress till he had been (leared
from charges of corruption. A Commission
of Enquiry was appointed against him to
g0 into certain very sectious charges levelled
against him and this was done in pursuance
of the findings of the Mudholkar Commussion
presided over by a retwred judge of the
Supreme Court. As will be found from the
Governor's report, D1, Mahatab claimed the
support of 70 Members in the House of 140
When the Governor had asked him to
furnish the list of names of the Members
who supported him, in spite of waiting for
24 hours, the Governor could not be furnished
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with this Jist. This is in spite of repeated
requests from the Governor to the leader of
the ruling Congress party. They could not
furnish the hst,

But then a threat was given out that
unless the members of the opposttion joined
with Dr, Mahatab in forming a Minsstry,
there would be a mud-term poll and a similar
threat has also been repeated on the floor of
the House. In the meantime three partics
have coalesed together on a common pro-
gramme and the Jeader of that party wiote
to the Governor on the 24th of tius month
and 15 waiting to be called upon to form
the Ministry,

In all hunubity T would ke to know and
the House would like to know why the
Governor 15 engaging himself m this kind ol
pohitical hotse-trading, why he 1 dragging
his oftice 1nto  partisan poliies and why he
1s not calling upon the United Fiont lcader
to form the Mimstry, and whv he 1s not
summoning the Assembly, where 1lus Vote-
on  Account Budget could hase been
discussed, whete proper  attention  could
have bren bestowed to the various aspects
of the problem of this State

I would like to spend some time to
Invite your attention to the important aspects

of the Budget which has been presented to
us

Sir, much has been said about removal
of tegional disparities

lThe other day, the hon Finance
Munister, while replying to the General
Discussion on the Budget waxed eloquent
about the Governmcnt's decision and he
said it is Government's desire 1o remove
regional disparitics,

The real test of the genuineness of the
Governmieat's ntention to remove  regional
disparitics was the Orissa budget,

In 197472, Centre’s contribution to the
Orissa  Annual Plan was of the order of
Rs. 3236 crores. Orissa’s population is 2
crores, with a large chunk of what others
call, backward classes and backward people.
1 would rcquest the hon, Minister and
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Members of this House not to call Orissa a
backward State or its people backward,
Backwardness is a relative term. The whole
of India is a backward country and the
whole people of India are backward in a
particular context. Orissa is not backward
but it is only the powers that be that wanted
to keep it backward, under-developed.
The Central contribution to this backward—
allegedly backward-—State in 1971-72 was of
the order of Rs. 32'36 crores.

Orissa has a population of two crores.
But do you know what the contribution of
the Government of India for its annual plan
is in relation to the Union territory of Delhi
which has a population. of about 50 lakhs ?
The Government of India’s contribution to
the Ugion territory of Delhi s Rs. 32 crores,
and Rs. 5§ morc crores more has been
promised by the Planning Commission for
the annual plan of 1971.72 for the Union
territory of Delhi. The Central contribution
to West Bengal with a population of about
seven crores is Rs. 40 crores for 1971-72,
whereas the Government of India’s contri-
bution 10 the Union fterritory of Delhi for
1971-72 is of the order <f Rs. 32 crores in
addition of Rs. 5 crores which have been
further  promised by the Planning
Commission.

{ come from a constituency where therc
are no irrigation facilities where the lands
are parched and people are thirsty and
where drought is almost an annual featurc.
Coming to Dethi, 1 find more money is being
spent on water-fountains in Delhi than is
required for the parched fields of Orissa
from which 1come. I find also that more
electricity is being consumed in Delhi in
lighting the makbaray or graveyards than
what is being spent on rural electrifi-
cation programmes for lighting the houses
in the villages where the people live.

If therefore, any test was required to
prove the hollowness of the Governmen 's
claim for removal of regional disparity, we
have it here in this Orissa budget. I take
very strong exception to the fast that under-
developed Siates are going to be given
such raw deals. If this continues, 1 am
afraid & time may come when perhaps the
discontent will transcend all barriers and
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that will be a very bad day for the whole
country.

SHRI BANAMALI PATNAIK (Puri) :
I would not have participated in the debate
but for the fact that my hon. friend Shri
Surendra Mohanty had made certain
references to the action of the Governor.
Perhaps, my hon, friend is not aware of the
fact that the Governor could not have acted
otherwise. The Governor was justified in
imposing President’s rule in the first
instalment for 13 days and then in the
next instalment for two months. because
Parliament had been dissolved. It is a well
known fact that any action of the Governcr
in promulgating the Presidents’ rule has to
be approved by Parliament when in session
but Parliament could not have been in
session, as we werc going to the polls,

After the elections, no party has come
in with an absolutc majority, and 1t is the
Congress Party which has a relatively large
majority. That is the present position,

Regarding the Governor's action, my
hon. friend knows that Parliament had been
dissolved, and, therefore, the action of the
President could not have been ratified by
Parliament......

SHRI SURENDRA MOHANTY
But the Rajya Subha was in existence.

SHRI BANAMALI PATNAIK : But
Rajya Sabhka is not Parliament. Parliament
means both Houses of Parliament,

SHRI SURENDRA MOHAN1Y : It
should have been ratified by Rajya Sabha.
Let him read article 356 of the Constitution,

SHRI BANAMALY PATNAIK : There
arc two opinions. Some say that it should
be ratified by both the Houses, while some
say that it should be ratified by ‘one House
and therefore the doubt.

Then, my hon, friend has said that the
then Chief Minister did not catry on the
responsibility of running the Government
because the Governor had imposed certain
conditions. 1t is not a fact that the Governor
imposed certain conditions,
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The then Chiel Minister insisted on certain
conditions to carry on the government, which
was impossible for the Governor to accept.
Therefore, there was a vacuont created, The
vacuum caninot remain for long. Thercfore,
Presidént's rule was imposed,

After the recent election, no single party
emerged as absolute majority party. The
Congress Party emerging as the largest party
has a relative majority. The Utkal Congress
which Shri Mohanty represents had never
thouglit of coalesing with the Swatantra
Party. They fought the election against the
Swatantra Party, They said they would oust
the Maharaj as and would have no truck
with the Swatantra Party. They were waiting
for a clearance from the Congress High
Commission withdrawing the disciplinary
action taken against their leaders. Tt was not
possible for the Congress High Command to
rescind the disciplinary action The Utkal
Congress which was negotiating for merger
or coalition with the Congress had gone back
on their decision. Coalition was never
possible with that party because it was not
pledged to the Congress election manifesto.
They did not agree to merger on the condi-
tions set by the Congress High Command.
So in order to maintain their identity, their
next step of joining with  the Swatantra
party was natural,

It is true the Governor took time to
recommend President’s rule. Tt is a fact that
a large section of the Utkal Congress was in
favour of joining the Congress, They pledged
their support to the leader of the Congress
Legislature party if he formed a government.

SHRI P, K. DEQ : By defections.

SHRI BANAMALI PATNAIK: No.
They did not want to side with the Swatantra
party, They said ‘We are Congressmen, We
do not like this leadership'. Some of them
were confined in houses and they have been
forced to ally themselves with the Swatantra
Party.

SHRI SURENDRA MOHANTY :
Question, Nobody has been foiced.

SHR1 BANAMALI PATNAIK : There
is no point in questioning ft.
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1 was there, Negotintions were going on
with me. 1 bhad a discussion with Shei
Nilamony Rowiree, leader of the Utkal
Congress, They only wanted that the
disciplinary action should be rescinded. That
was the only condition insisted up on, 1
kniow Shri Mohanty very well because he
was in the erstwhile Ganatantra Parishad
in the Lok Sabha. He and the Maharsja
of Kalahandi arc good friends. He is a tink
between the Utkal Congress and the
Swatantra Party,

SHRI SUREFNDNRA MOHANTY : Their
leader is a good friend of ali coirupt men in
the State.

SHRI BANAMAIT PATNAIK : Now
they have formed a United Lcgislature Party,
Nobody questions it. If they have got a
majority, they will form the Government.
Who prevented them from clecting a leader
from amongst themsehes 7 But they have
had to find somebudy who is not cven
clected. He is being found a berth in the
area of Kalahandi where Maharaja's brother,
who is elected to the Legislatute as well as
to the Rajva Sabha, has resigned the Assembly
seat to make way for Shii Biswanath Das,

THRI P. X DEO: He
leadcer,

was  your

SHR] BANAMALI PATNAIK : Will
Shii Deo refute it ? Why has this been
done ? Have they accepted any programme ?

SHRI SURENDRA MOHANTY : Yes.

SHRI BANAMALI PATNAIK : Have
they agreed to nationalisation of banks ? Has
the Swatantra party agreed to the abolition
of privy purses ? Has that party agreed to
land reforms and various other programmes
to which the Utkal Congress is committed ?
Perhaps not. It is just a marriage of con-
venience. I do not know how long this
marriage will last.

Currently, the Governor is consideriig
whether to allow this party to form the
government. They may. The Congiess has
never said that it will always form the
Government ; it has already said that it is
prepared to sit in the Opposition, I kanow
for certam that the Government which 1s
ptoposed to be formed cannot last for lonl'
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Thetefore, a clear mandate from the people
1% necessary as to which party should rule.

Much has been said about the Budget.
1 do not kke 10 go into the detasls But one
thing 18 clear to mg, that regonal imbalance
has to be i1emoved The Centre has the
authority and responsibihity of planning The
Centre must take ge.essary steps to remove
1cgional imbalance

My hon fuend, Shri Jaganatha Rao,
said that large chunhks of Orissa’s population
ate tribals and scheduled caste Of the 140
seats in the Assembly, they conststute 58,
45 lakh population have no capacity 1o pay
rent o1 tax  They have not cven a minimum
wage or hving wage, They lead a sub-human
existence  So, the Planning Commission and
the Central Government should come forward
to help this backward State to Lft 1t from
the mosdss

Rural communications, 1ural electrification
and nrigation faciitics should be provided
fuust  For 15 years the Delta Irnigation
Project has been going on, It started with
Rs 9 ciores Now jt1s going to end wih
68 ciores  Within 15 years it could not be
completed If it takes another 10 years,
perhaps the cost will be moie. Thersfore,
tcalism hes in the acceleration of the plan
and implementation within the time limit
If 1t 15 not implemented, whatever good
money has been mvested will go to waste
We have already invested Rs. 10to Rs 15
crores or even more, and we are unable to
realise even the interest on what has been
invested. 1If we spend moie money, 1t must
be so used that particular areas which arc
half-linked must be completed and rrigation
facilities should be provided to them, so that
we get some return at least i the form of
irrigation and other facilities

My hon, friend Shri P. K. Deo referred
quite frequently to the Mudholkar Commus-
sion’s Report Perhaps he forgets that Dr.
Mahatab himsclf welcomed ihe report. Did
he shik facing the Commission ?

SHR] P.K. DEO: He filed a writ
petition m the High Court.

SHRI BANAMALI PATNAIK : What
for ? The purpose was different, T served
13 the Orissa Cabinet then [ was a member
of the Jana Congress then. We requested the
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then Chief Minister to constutute a Commis-
sion immediately Why did he pot do it
then ?

SHRI P K. DEO : You backed out,

SHRI BANAMALI PATNAIK ' No.
He wanted to have this as a political weapon.
When they saw that the Jana Congress was
going to withdraw 1ts support and a section
of 1t wanted to meige with thc Congress,
they wanted o use this as a pohitical weapon
against Dr Mahatab, Just after the with-
drawal of the support they instituted a
Commussion of Inquiry. There is nothing
wiong in it, He is facing the Commission.
He will face 1t Has he not filed his affidavst,
his contention before the court? Mr,
Mudholkat could have gone into the records
of the Government, Theie was nothing
personal, Everything is contained in the
papers of the Government. He could have
verified, but he was not given the oppor-
tunity. 1 do not hke to go into the ments of
the case. After all, even if he is a corrupt
man, he has been elected from two consti-
tuencies defeating Byu Patnaik, even though
he did not visit the constituencies. Can Mr.
Deo refute 1t 7 People have givena verdict,
and the party has given a verdict, and if he
18 corrupt, he will be removed from the
party Why hurt him like this, why say
things th a back door manner ?

Shri Deo 1s forgetung that his Ministry
led by Sbri R. N. Singhdeo came to a fall
because of vhe shady kendu leal deal. For
that another Commussion of Inquiry is to be
appointed by the next Government, Perhaps
they are afraid of i,

SHRI P. K. DEO : IDhd you not appoint
Pabitra Pradhan as Chairman ?

SHRI BANAMALI PATNAIK : There
is no question of chairmanship. °*

I would request the hon. Minster to
request the Governor to see that this shady
transaction which has brought a loss of Rs.
18 lakhs to the revenue of the State is
refunded and that the \endu leaf deal is
nuflified. Petrhaps my hon, friend Shri Deo
is anxiobe o0 rectfy the wrong thoy bave
done and that 13 why they are very anxipus
for the coalition. Is it nota fact that Shri
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R. N, Singhdeo, leader of the Swatantra
Party, when elected said that they were not
going to form a Government, that they
would sit in the opposition, that the verdict
of the country was in favour of the ruling
party ? Did he not say it ?

SHRI P. K. DEO:
wrong.

Never. You are

SHRI BANAMALI PATNAIK : Ycs,
it has been published in the papers, I can
show you., So, what was wrong in the
Governor not inviting them ? Therefore, the
verdict is mnot in favour of any coalition
Government in Orissa. The verdict is again
for a mid-term poll,

MR. DEPUTY-SPEAKER :
Lal Berwa,

THE MINISTER OF STATF IN THE
MINISTRY OF FINANCE : (SHRI VIDYA
CHARAN SHUKLA) : Before you call upon
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